BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH AT CHENNAI

O.A No. 119 of 2021 (SZ)
BETWEEN:

Suo Moto based on News Item

published in Dinamalar Tamil Newspaper

Chennai Edition dt.14.04.2021 under the

caption “All over the village is dust land.

It deforms the village along with lives”
VS

The Chief Secretary to Government

of Tamil Nadu,

Govt.Secretariat, Fort St.George,

Chennai 600 009

Ph: 044- 2567 1555

E.mail: cs@tn.gov.in

& 16 Ors _ .... Respondents

OBJECTIONS TO JOINT COMMITTEE REPORT FILED BY
I,T.M.S.Rajendran, S/O Subiah Gouder aged about 72 years residing at 14/15
North Street, Chinnathadagam, Coimbatore - 641 108 do hereby solemnly

affirm and sincerely state as follows:

1. I am the 14th Respondent herein and am competent to affirm on behalf of
Respondent Nos.15 and 16.

2. I state that the I, along with Respondent Nos.15 and 16 have studied the
report submitted by the Joint Committee in compliance to the orders passed
by this Hon’ble Tribunal dated 13.05.2022 in 0.A.119 of 2021 thoroughly

and require to present to our understanding about the scientific validity of
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the report.



A. Background
3. The report is concerned about addressing the following directions given to it

by the Hon’ble Tribunal on 04.06.2021:

1) whether environmental clearance are obtained for the purpose of
extracting mud for commercial purpose,

2) whether necessary permissions have been obtained from the Mining
Department and how the Mining Department is regulating the activities
to check over exploitation of minerals,

3) whether there was any excessive mining done by any of the persons who
have been authorised to do such work, |

4) whether action has been taken against those persons,

5) whether there was any violation of excessive mining and if so, what is
the nature of action taken against offenders by the regulators,

6) whether the brick kiln industries are following the directions issued by
the Principal Bench of National Green Tribunal in similar matters in North
India, with modifications if any, required considering the situation
prevailing in these areas to protect eﬁvironment,

7) whether any damage has been caused to any of the water bodies
nearby,

8) whether it has affected the water bodies like rivers and streams etc.,

9) Whether any depletion in ground water level has happened on account of
unscientific manner in which such industries are being run by the
persons involving in such activities. If any damage has been caused to
the environment, the committee shall indicate what is the nature of
damage caused and offer recommendations for restoring the damage

caused to the environment and also assess the environmental
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compensation to be recovered from those persons who are responsible

for such degradation

B. Legal and Regulatory Issues
4. The report states that all the brick kilns and brick earth quarries in
Thadagam Valley were operating without getting the necessary clearance

from the District Administration and other statutory agencies.

5. The Report further states that the District Administration has closed and
sealed 177 illegal brick kilns temporarily on 19.03.2021 (para 6 -page 3) as
per the order of the Hon’ble Madras High Court dated 6.01.2021 and
10.02.2021 passed in WP No0s.27356 and 28475 of 2019 filed by the 14th
respondent here and one Mr.Muralidharan respectively. Following the
Common Orders passed by Hon’ble Madras High Court on 30.04.2021 in
W.P.N0s.9606, 9726, 9738, 9741, 9745, 9748/2021, the closure and sealing
of these 177 kilns were confirmed, based on the proceedings from the
District Collector, Coimbatore dated 01.06.20021, 13.06.2021, 14.06.2021,
15.06.2021 and 15.06.2021 (page 10). It also states that The Tahsildar,
Coimbatore North has been directed on 01.6.2021 to seize the entire
quantum of brick earth, finished goods of bricks illegally stored in the
premises of the brick kiln units under Section 21(4) of MMDR Act, 1957.
Further, it states that the RDO, Coimbatore North has been directed by the
District Collector to file complaints before the competent Special Court as
per the powers delegated under Section 22 of the Act, 1957 against the
brick kiln unit owners for the offenses committed under Section 21 of the
Act, 1957 and for making prayer for confiscation of the finished bricks kept
in the premises at Veerapandi, Chinna Thadagam, Somayampalayam,
Nanjundapuram and Pannimadai Villages of Coimbatore North Taluk,
Coimbatore District (pages 10&11).
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6. The Report fails to mention the Show Cause notice served to 141 illegal brick kilns
dated 29.10.2019 by the District Collector, Coimbatore (m.%.10/&6wid/2019, [Bsi:
29.10.2019). It also fails to note that this notice was served to the illegal brick kilns only
after the Hon'ble Madras High Court admitted the Writ petitions by T.M.S.Rajendran
and Muralidharan on 06.9.2019 and 10.09.2019. It should also be noted that this
Notice was served only after the letter written by the Chairman, TNPCB to the District
Collector, Coimbatore, the Commissioner of Town and Country Planning, Chennai and
the Principal Chief Conservator of Forests and Wildlife Warden, Chennai to take
necessary action against the brick kilns and the mining activities who are operating in
the eco sensitive area vide letter dated 09.10.2019.

7. The notice states that the District Administration has not given permission
for quarrying and stocking brick earth for the operation of brick kilns and
hence required the brick kiln operators to provide their justification within
the next 15 days as to why the District Administration should not proceed
against them legally. The notice also mentions that if the brick kilns operate

without due permission in future, necessary criminal proceedings would be
taken.

8. The Report also fails to mention the Order passed by the District Collector, Coimbatore
on 21.10.2020 (.&.e1eu0r. 11/&60floib/2020). This Order was passed following two Writ

Petitions filed by brick manufacturers Yuvaraj of Somayampalayam and K.Sundarraj of
Kalayanur in the Hon’ble Madras High Court in W.P.Ns.35166, 35167/2019) with
the prayer to quash the notice given by the District Administration on
29.10.2019 to 141 brick kilns to stop their illegal activity. The District
Collector’s Order dated 21.10.2020 states that this demand can not be

accepted and that the activity of the illegal kilns and quarrying should be
stopped immediately.



9. The time period between the first notice to close the illegal brick kilns by
the District Administration on 29.10.2019 and the actual closure and sealing
on 19.03.2021 that followed the Orders of the Hon’ble Madras High Court
dated 10.02.2021 is 507 days (1year 4 months 19 days). After serving the
Notice on 29.10.2019 and passing the Order of closure on 21.10.2020, the
District Administration was totally reluctant to implement them. It was only
after the Hon’ble Madras High Court took up the case on 06.01.2021 and
insisted that the necessary legal action should be taken on illegal brick kilns
through its Order dated 10.02.2021, the District Administration decided to
discharge its legal duty.

10.This failure of the District Administration to regulate illegal activity between
29.10.2019 and 19.03.2021, had encouraged the illegal brick kiln operators
to increase their activity manyfold. Quarrying was expanded to hitherto un-
quarried regions. Stream banks were converted into roads for transport
vehicles and heavy machinery to reach the new regions and to transport the
finished goods quickly. The dry seasonal stream beds and the foothills
happen to be the traditional migratory path and habitat of the elephants of
the Coimbatore Elephant Reserve. (C.No0.8360/D1. dated. 11.03.2021 -
Communication from DFO, Coimbatore Forest Division to the District
Collector, Coimbatore). As the illegal activity increased exponentially,
Human Elephant Conflict (HEC) incidents increased inside the Valley to
never before levels. 14 people had died in the Valley due to HEC in the one
year period between 29.10.2019 and 21.10.2020. In contrast to this, after
the closure and sealing of 177 the illegal brick kilns on 19.03.2021, not one
case of HEC has occurred in the Valley till 19.08.2022 (518 days).

11.The Report has failed to record this failure of governance and the

environmental disaster that followed in the Valley. It has also failed to note
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the continued total absence of Human Elephant Conflict inside the Valley for

more than a year, after the closing and sealing of the illegal brick kilns.

12.a) The Status Report filed by the Chief Secretary to Tamil Nadu Government
on 30.03.2021 before the Hon’ble Madras High Court stated:

"The Assistant Director of Geology and Mining, Coimbatore’ is carrying
out assessment of the quantum of brick earth unlawfully stored in each
brick kiln units in the above said villages and the assessment of the
stocks will be completed within 30 days time. After the receipt of report
on the assessment of the brick earth stored unlawfully from the assistant
Director of Geology and Mining, Coimbatore North necessary action will
be initiated by the Revenue Divisionél Officer, Coimbatore North against
the owners of the brick kiln units for unlawful storage of brick earth, in
accordance with the penal provisions of the Mines and Minerals
(Development & Regulation) Act, 1957 and the Tamil Nadu Minor Mineral
Concession Rules, 1959. Four weeks time is required for the completion
of the assessment of the brick earth stored unlawfully in the 186 brick
kilns located at Veerapandi, Chinnathadagam, Somayampalayam,
Nanjundapuram and Pannimadai villages of Coimbatore North Taluk and
therefore it is prayed that four weeks time may be granted for

completion of the above said works.”
However, the Status Report filed by the District Collector, Coimbatore barely
three and a half months later on 15.07.2021 in the Hon'ble National Green

Tribunal (SZ) stated the following (para 15):

"The process of assessment of the quantum of brick earth unlawfully

stored in brick kiln units is not possible with the available manpower,
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since the assessment area 'is wide range (approximately 50 square
kilometers) and all the brick kilns were scatterly situated. Hence it was
already requested by the District Collector to the Director of Geology and
Mining, Chennai vide Rc.650/Mines/2020 dated 08.04.2021 that an
Expert Committee along with latest equipment may be deputed for
assessing the quantum of brick earth unlawfully stored in the above
(172) brick kiln units.”

b) The Chief Secretary submitted in his status report before the Hon'ble
Madras High Court on 30.03.2021, that the assessment of the brick earth
stored unlawfully in the brick kiln units is being done by the Assistant Director
of Geology and Mining, Coimbatore and that the work would be over within 30
days (30 April 2021) and that necessary action will be taken against the
owners by the RDO, Coimbatore North for unlawfully storing the material.
However, the District Collector stated in his status report before the Hon’ble
NGT, that he had requested the Director of Geology and Mining, Chennai on
08.04.2021 to depute an Expert Committee along with latest equipment for
assessing the unlawfully stored brick earth as it is not possible to conduct the

same with the available manpower with the District Administration.

c) These observations in the two status reports filed in two Hon’ble Courts
reveal that the Chief Secretary had falsely reported in writing to the Hon'ble
Madras High Court that an activity of assessment of the unlawfully stored brick
earth in the brick kilns by the Assistant Director of Geology and Mining,
Coimbatore, when in reality it was not being done. He had also falsely
submitted before the Hon’ble Madras High Court that the assessment would be
completed within 30 April 2021(30 days) and that due action would be taken

against the brick kilns that have stored the brick earth unlawfully.
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d) It is noted that the status report of the Chief Secretary had mentioned that
there are 186 number of brick kiln units in the Valley, whereas the District
Collector in his status report to the Hon’ble NGT(SZ) mentioned only 177 brick
kilns. This difference in facts casts a suspicion on the functioning of the

authorities .

e) The Expert Committee with latest equipment as requested by the District
Collector from the Director of Geology and Mining, Chennai to assess the
unlawfully stored brick earth in the brick kilns did not arrive till 01.06.2021.
Even without its arrival, the District Collector directed the Tahsildar,
Coimbatore North to seize the entire quantum of brick earth, finished goods of
bricks stored illegally and the RDO, Coimbatore north to file complaints before
the competent Special Court and for making prayers for the confiscation of the
finished bricks kept in the premises at Veerapandi, Chinna Thadagam,
Nanjundapuram, Pannimadai and Somayampalayam (vide Rc.No.456/Mines/
2021 dated 01.06.2021).

f) It is in the midst of these events the Hon’ble NGT(SZ), Chennai took up the
above matter suo motu on 04.06.2021 and appointed a Joint Committee
headed by the district Collector, with DEE-TNPCB -Coimbatore North, a Senior
Officer from SEIAA-Chennai, Regional Director-Department of geology and
Mining-Tiruchirapalli Region as the members of the Committee to assess the
legality of the brick kilns, whether they are following the directions kept by the
Principal bench of NGT, provide to the NGT information about legal action taken
on them if any, assess the damages done to water bodies like streams and
odai, underground water and to agricultural fields. The committee was
constituted by the end of July 2021. This Committee visited the five villages on
07.08.2021 and 13.08.2021 along with the DRO, Coimbatore, RDO Coimbatore
North, Tahsildar Coimbatore MNorth and Village Administrative Officers

éf@?ﬂk?(}% ¢ antalo- pasts QZ/\G{SPX 2



concerned and filed an interim report of its findings before the Hon’ble NGT on
25.08.2021. This report dealt with the illegality of the brick kilns, their closure
on 19.03.2021 as directed by the Hon’ble Madras High Court, directions given
to Tahsildar and RDO to seize the unlawfully stored brick earth and finished
goods and file cases against them in the competent Special Court to confiscate
them and prayed to co-opt an agency like National Environmental Engineering
Research Institute (NEERI) to assess the damages done to the water bodies,
underground water and Agricultural fields. However, in this interim report, it
did not mention that the requested Expert Committee from the Department of
| Geology and Mining had not arrived to assess the illegally stored brick earth

and finished goods in the brick kilns even after two months. It also did not

mention that the Tahsildar and RDO have not implemented the directions given

to them by the District Collector to cease and confiscate these materials.

g) These lapses of the District Administration and the Department of Geology

and Mining were not communicated to the Hon’ble NGT by the Joint
| Committee. It is in this background, the Hon’ble NGT reconstituted the Joint
. Committee to include a Senior Scientist from CPCB on 22.09.2021. The
Scientist from CPCB was appointed as a member on 30.09.2021 (para 17,
page 13). The reconstituted Joint Committee carried out a field visit on
26.10.2021 (para 18, page 13). A new member to replace the older one was
appointed by SEIAA on 03.03.2022 (para 17, page 13). The Commissioner of
Geology and Mining had empanelled an agency to survey the quarries present
in the Valley and to calculate thle volume of brick earth mined from them on
09.03.2021 (Rc.No.2921/MM4/2016 dated 09.03.2021). The survey work was
completed after one year on 10.03.2022 (para 20, page 15). However, the
Department of Geology and Mining failed to depute a similar Expert Committee

to assess the unlawfully stored brick earth in the brick kiln premises.
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h) The Expert Committee with the latest equipments to assess the unlawfully
stored brick earth in the brick kilns has not been deputed by the Director of
Geology and Mining, Chennai till 20.08.2022, that is even after 500 days of the
District Collector’s request Ietter'dated 08.04.2021. The Tahsildar, Coimbatore
North has not implemented the directions given to him by the District Collector
(under Rc.No.456/Mines/2021 dated 01.06.2021) to seize the entire quantity
of brick earth and finished goods of bricks etc., unlawfully stored in the brick
kilns and the RDO, Coimbatore North has not filed complaints before the
competent Special Court to confiscate the finished bricks kept in the brick kilns
till 20.08.2022.

i) The district administration had failed completely to discharge its legal
responsibility of a regulator twice. The report of the Joint Committee fails to
record this important fact. The first failure was when it failed to take the
undertaken given to initiate legal action on the illegal brick kiln operators after
serving its 29.10.2019 till their closure on 19.03.2021. It is stated that the
Hon’ble Madras High Court in its order dated 10.02.2021 had taken cognisance
of this negligence and had stated that “the local authorities have turned a
Nelson’s eye to the illegal operétions of brick kilns”. The second failure was
when the district administration refrained once again from taking action on
these brick kilns for storing brick earth unlawfully from the day of their closure

(19.03.2021) to the present (26.08.2022), citing technical and departmental
reasons.

j) This refrain on the part of District Administration had given the illegal brick
kiln operators the freedom to transport all their illegal machinery, illegally
stored brick earth and finished products from the closed and sealed units

clandestinely. Cases filed occasionally by Thadagam police station and the
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Revenue Officials for transporting the unlawfully stored brick earth and finished

products remain the mute proof for this.

k) The persistent refusal of the District Administration to file cases against the
illegal brick kiln operators for the past 1032 days (29.10.2019 to 26.08.2022)
has encouraged the illegal brick kiln operators to shift their illegal kilns and
quarries to the nearby Boluvampatti, Govanur and Tholampalayam Valleys and
to areas near Palani. They have set up their production centres there again
illegally, without obtaining the required permissions from the respective District
Administrations. Three illegal brick kiln owners have started new fly ash brick
factories inside the Valley. Among them, one is inside 24-Veerapandi Village
which is a designated Ecologically Sensitive Area and this factory has
converted a pond named Karunkalan Kuttai for its siting and has made a
stream into a road for its transport vehicles. It is located very near to the
foothill and is directly on the Elephant migratory path. The other two fly ash
factories have come up just adjacent to Ramanathapuram and Nanjundapuram
villages, in irrigated garden lands without getting the necessary land use
conversion permission from the district administration. The Report of the Joint

Committee has failed to record and present these facts.

C. Tamil Nadu Pollution Control Board - Issues in calculating

Compensation

13.a) Annexure-4 of the report prepared by TNPCB has calculated the
compensation for the environmental damage caused by brick kiln units by
operating without ‘Consent To Establish’” and ‘Consent To Operate’ from the
Board. The calculated number of days is from the day when the Show Cause
Notice was issued to the brick kiln owners (17.10.2019) by TNPCB to the
day of closure of the kilns (19.03.2021). This amounts to 519 days.
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b) The Report has failed to take note that Show Cause Notices were sent by
TNPCB to all the illegal brick kilns of the Valley even before ie. in 2011 and
2016 (29.01.2016). Proceeding No. TZ/TNPSC/F.24093/Brickki|n/59/CBN/
2019, dated 25.07.2022 establishes this fact.

¢) In addition to these, visual record of the presence of these kilns in the

Valley is available in Google Earth from the year 2006.

d) Hence, it would be prudent not to calculate the compensation amount for
the environmental damage caused by illegal brick kiln units from 17.10.2019.

It should be calculated from the date from which there is irrefutable evidence

for the presence of the brick kilns in the area.
D. DGPS Survey, its Flaws and Usefulness

14.a) Status Report filed by the District Collector on 05.01.2022 before the
Hon’ble NGT(SZ) states (in paral4. iii, pages 7 & 8):

Survey to carryout the mining activities in the entire subject areas such
as river courses, stream, Odai, drain etc., leased land, patta land,
poramboku land etc.,to assess the quantum of mining carried out legally
and illegally and notified/prescribed penalty for illegal mining has been
requested from Revenue Divisional Officer, Coimbatore North Taluk vide
District Collector Rc.No.650/Mines/2021 dated 13.09.2021. The above
said survey work has been completed in around 600 survey fields in
Chinnathadagam, Veerapandi, Nanjundapuram, Somayampalayam and
Pannimadai Villages. Currently, the voluminous and time consuming

post-survey works such as compilation of data, verification of the results,
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generation of maps, etc., are in process. The detailed conclusive report
would be furnished before the Hon’ble National Green Tribunal (SZ),

Chennai after the completion of the above said post survey work.
The Final Report states (in para 22, pages 15,16):

Based on the report of the Tahsildar, Coimbatore North taluk in letter
Rc.No0.4346/2022/B1 dated 12.07.2022, quantity of brick earth illegally
quarried and transported has been arrived at only from the accessible
areas in the villages of Somayampalayam, Chinnathadagam,
Nanjundapuram, Pannimadai and Veerapandi. This may be treated as
minimum quantity of brick earth quarried illegally. Apart from this,
quantity of brick earth quarried illegally from inaccessible areas such as
water logged, bushy terrain and undulating terrains could not be

assessed.
The Report also states (in para 20, page 15):

The survey works have been carried out by the Officials of the
Department of Survey, Coimbatore in 565 survey fields
identified by the Village Administrative Officers concerned in patta and
poramboke lands in Chinnathadagam, Nanjundapuram,
Pannimadai and Veerapandi villages using DGPS survey through agency
empanelled by the Commissioner of Geology and Mining vide Proceedings
Rc.N0.2921/MMA4/2016 dated 09.03.2021. The survey and assessment works
have been completed on 10.03.2022.

b) The Report fails to give reasons for reducing the final number of survey
fields from around 600 to 565.
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c) The status report filed by the District Collector dated 05.01.2022 informs
that the maps for the survey fields were being created. However, the final

report has failed to furnish them.

15.a) This is a DGPS Survey, having an accuracy of about 1-3 cm when
implemented properly. “It is based on collection of Ground Control Points
(GCP) in X,Y (eg., latitude, and longitude) and Z (e.g., height above mean
sea level in metres). The processed pcints data (Pt.ID., Latitude, Longitude,
Elevation,X,Y,Z) is submitted in various formats like MS Excel, AutoCAD dwg
files, Google KML files as per the requirement of the client.” ( https://

www.prashantsurveys.com/dgps-base-rtk-survey-for-ground-control-

points.php).

b) The Report suggested that a complete Remote Sensing Survey has to be
conducted by a reputed Government Organisation/institution to estimates the
total quantum of material quarried in the streams, drains, riverine system,
tanks, inaccessible poramboke and patta lands etc., at regular intervals of five
years (Period from 2000 to 2020). It goes on to state that such a survey will
provide complete data on the complete material quarried as well as validate
the data already surveyed/quantified through DGPS. After the completion of
the survey through Remote Sensing and validation of the earlier data, the
exact compensation which will be arrived shall be imposed on brick kiln

owners. (para E.ii, page 23)

c) Strangely, the report has not provided the location co-ordinates of the

latitude and longitude of each quarry; it has aIsoI not provided the Depth Data
(value of Z Axis) for each quarry surveyed. It has provided only the Volume
Data and the Survey Field/ Sub Field (SF) numbers of each quarry surveyed. It
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has even failed to provide the area of each quarry and a map that depicts their
location. Hence, one is left to wonder as to how the recommended future
Remote Sensing Survey can validate the results of the DGPS survey with its
own finding and arrive at the exact compensation that needs to be imposed on

the illegal brick kiln owners accurately.

d) It is important to note here that the Ministry of Environment, Forest and
Climate Change Notification dated 15.01.2016 states in Appendix VIII, Form 1
M (Application for Mining of Minerals under Category “B2"” for less than and
equal to five hectare) .requires Location/site (GPS Co-ordinates), size of mining
Lease (Hectare), and Capacity of Mining Lease (TPA) along with the Name of
the mining site as the BASIC INFORMATION to be provided for a quarry. The

DGPS Survey fails to provide these basic information.

d) The stand alone Volume data presented by the report can not be verified
accurately by an independent body as to whether this is an arbitrary or a real
value unless the geo-coordinates and the depth data of the quarry fields are

provided.

e) In addition to these flaws, the Report has chosen to complicate the whole
issue by providing a single cumulative value for the whole volume quarried in

each Survey Field, instead of providing a separate value of volume quarried in

each Sub Field of a Survey Field. As there is gross difference among the Sub
Fields in the extent of quarrying, this apprcach of clubbing the Volume Data of

all the Sub Fields of a Survey Field into a single value is flawed.

e) Despite these flaws, we wanted to evaluate the usefulness of DGPS survey
results on other counts like the nearness cf the surveyed quarries to streams

and waterbodies and to the elephant migratory paths and habitat in the Valley.
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The method that we followed were:

i) We joined the Cadastre Maps that depict the Survey Fields of the
4 revenue villages located inside the Valley into one single TIFF File and
Geo referenced them ( We did not include Somayampalayam as it is
located in the neighbouring Maruthamalai Valle. We also did not include
the hill section of the 24- Veerapandi village as it falls under another
River Basin namely Bhavani). |

ii) We opened this GeoTiff Cadastre Map in Quantum GIS
Software, where Maps like Google Earth and Open Street Maps can be
paced underneath as separate layers. By changing the opacity of the Geo
Referenced Cadastre Tiff File, the pits in the Google imagery could be
visualised through each SF number depicted in the Cadastre Map. In
addition to this, we had already created a Shape file of all the Streams
with their Names, Strahler Order and Length. We over layered this Shape
file over the Cadastre Map. Then we classified the DGPS Surveyed Fields
into Patta (PTA) Fields and‘Patta-Stream Bank (PT-ST) Fields. PTA Fields
are those that are not adjacent to streams. PT-ST Fields are those that
are adjacent to Stream Banks. Over these layers, we over layered the
Shape Files of the Boundaries of Revenue Villages and also the
Boundaries of the Five Micro Watersheds (delineated by the Soil and
Land Use Survey Department, Government of India in 1990) to know the
number of DGPS surveyed PT-ST and PTA quarries in each Revenue
Village and Micro Watershed.

The results that we arrived at were:
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) These calculations show that more than 70% of the DGPS surveyed Quarries
are located adjacent to the Streams of the Valley.

d) This finding gives us the direct proof to the fact that the heavy vehicles
plying to and from these Quarries were using the stream beds as their roads
for the past two decades as there are no other approach roads to the Quarries.
This activity had compacted the stream beds and damaged them structurally
and ecologically. This is a direct contravention to the MoEF&CC Noatification
dated 22.02.2022, G.S.R.143(E), Notes.9 which states that “the brick kiln
owners shall ensure that the road utilized for transporting raw materials or

bricks are paved roads”,

e) Quarries located adjacent to the streams have caused severe damage to
their banks and has caused diversion of streamflow in many places. This is the
direct cause for the failure of the Sanganur Stream, once known for its floods, -
to flow beyond the Valley from the year 2006. Photographs showing these

destructions of the streams are presented in the Appendix.
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f) It is a sad fact that the Report has not mentioned even once the name
Sanganur Stream. This is the stream of the valley, about whose damage it was
designated to study by the Hon’ble NGT. This is a 5th Order Stream which is a
major tributary of the 6th Order Noyyal River. It has a total length of 24
kilometers, with its first 7 kilometers located inside the Valley. The Report is
blind to the fact that Sanganur Stream , historically known for its flash floods
is unable to flow beyond its first five kilometers length from the year 2006. Its

stream bed has been extensively quarried, a fact grossly missed by the DGPS
Survey. “Stuck in the Days of Abundance - The Strange Case of Streams at
Thadagam Valley” is a book length analytical report on this issue of the
stream’s lack of flow for 15 years. It was written by the then 17 year old
Respondent 15, in December 2021.She had presented it to the Head of the
Joint Committee (The District Collector) and the District Revenue Officer (DRO)
on 04.01.2022. It is sad to note that the Joint Committee has failed to take
cognisance of the facts presented in this book and include them in its Final

Report.

g g)i) The Report, is blind to the fact that Thadagam Valley is where 5 out of the
6 micro watersheds of the Sanganur sub watershed of Noyyal River are
located. Since it is not aware of this fact, it does not know that 49% of the
] Mangarai Microwatershed (4B2C5b6) and 25% of the Jalli- Anuvavi Micro

watershed (4B2C5b4) have been deranged structurally by the illegal brick
| earth quarries, destroying their natural hydrological regime. 20% of the
i Seengi-Thuvarappadi Micro watershed (4B2C5b5) is occupied by the quarries
| and only 9% of the Mallandai-Ponnuthu Watershed (4B2C5b3) is occupied by

the quarries.

if) Our own study using Geographical Information System (Quantum GIS) has
revealed that the easternmost Mallandai-Ponnuthu micro watershed (4CB5b3)
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has a total area of about 2025 Hectares in which the hilly region occupies 800
Hectares and Valley region occupy 1225 Hectares. There are 77 streams with a
total length of 39.79 kilometers in the hilly region and 26 streams with a total
length of 40.84 kilometers in thg Valley land. These streams are identified by
the local populace as OdamathUrai, Rangasamy, Thaenvarai, Mallandayappan
and Ponnuthu Streams. About 107 Hectare area of brick earth quarries occupy
this watershed (8.7%), and thus they are relatively less damaged. It has a

stream density of 3.98 km/sq.km.

iii) Jalli-Anuvavi micro watershed (4B2C5b4) is located in the southern side of
the valley and has a total area of about 2090 Hectares. This is located in the
Eco Sensitive Area of 24 Veerapandi Village. 955 Hectares fall under the hilly
region with 30 streams having a total length of 35.51 kms. The 1135 Hectare
valley land has 45 streams with a cumulative length of 38.55 km. These are
called Anuvavi, Kanji, Thaen and Thoppumathi streams by the village folks.
About 288.75 hectare area of brick earth quarries (25.44% of the total valley
portion of the micro watershed) have been dug here causing very serious
derangement of the stream flow in this micro watershed. The stream density
here is 3.86 km/sq.km. |

iv) Seengi-Thuvarappadi Micro watershed (4B2C5b5) is located in the north
western part of the Valley and fhés a total area of about 1411 Hectares. It
occupies the western half of the Chinna Thadagam revenue Village and eastern
half of 24 Veerapandi Village. 797 Hectares of this micro watershed fall in the
hilly region with 124 streams having a total length of about 51.33 kms. 614
hectares of the Valley land has 37 streams with a cumulative length of 25.85
km. These streams are named Seengi, Thuvarappadi, Karumpaarai and
Ottappaali. About 122.79 Hectares of quarries have occupied the valley portion

of this micro watershed (19.99%) causing very serious disturbance to the
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stream flow and their ecology. This micro watershed has a stream density of

- 5.47%

v) In the western most corner of the valley is located the Mangarai Micro
Watershed (4B2C5b6). It is located inside the 24-Veerapandi Ecologically
Sensitive Area. It has an area of about 1082 hectares with the hilly region
occupying 872 Hectares. The remaining 210 Hectares fall inside the Valley. The
Hilly Region has 84 streams with a total length of 62.39 kms and the Valley
Region has 16 streams with an added length of about 13.68 kms. These
streams are identified together as the Mangarai Stream. About 102.84
Hectares of Quarries have come up in the valley portion of the micro
watershed, occupying about 48.97% of the land. This is the most severely
damaged stream network in the valley. The stream density of this micro

watershed is 5.77 km/sq.km.

vi) These data indicate that about 98 streams with a cumulative length of
about 78 kms., located in the western, north western and the southern regions
of the Valley have undergone very severe structural changes because of brick
earth quarrying adjacent and inside them. 26 streams with a cumulative length
of about 41 km present in the northern and eastern regions of the Valley have
been stressed moderately. The main Sanganur Stream into which all the above
streams drain, has its stream bed quarried by sand mining mafia in the year
2015.

h) i) From 19.09.1993, Thadagam Valley is a part of the Government of India
notified Coimbatore Elephant Reserve which in turn is an important part of the
Brahmagiri-Nilgiri-Eastern Ghat Elephant Landscape. The District Forest
Department has informed the District Administration that the dry seasonal

stream beds and the foothills of the Thadagam Valley happen to be the
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traditional migratory path and habitat of the elephants of the Coimbatore
Elephant Reserve. (C.N0.8360/D1. dated. 11.03.2021 - Communication from
DFO, Coimbatore Forest Division to the District Collector, Coimbatore). Usage

of the stream beds by the heavyi vehicles of the illegal brick kilns have caused
high intensity conflicts between Elephants and Humans in the Valley.

ii) Out of the 140 Human Elephant Conflict deaths that were reported in the Coimbatore
Forest Division for the 10 year period 2010-2021, 53 deaths (88%) had occurred in the
forest ranges where in Thadagam valley is located (RTI data from Forest department
dated 17.8.2021 obtained by Thadagam S.Ganesh 2ipleusv&s sla8 ster L2/5524/2021) .
The number of deaths showed a sharp increase in the years 2019 and 2020. In these two
years alone, 14 people had died in the Thadagam valley due to HEC. An earlier study by
K.Ramkumar et al., conducted for the period between 1999 to 2014, revealed that out of
the total 96 deaths, 41 (43%) deaths have occurred in the Coimbatore and
Periyanaickanpalayam Ranges of Coimbatore Forest Division (K.Ramkumar,
B.Ramakrishnan, S.Karthick, R.Saravanamuthu, “Human and Elephant (Elephas
maximus) deaths due to conflict in Coimbatore Forest Division, Tamil Nadu India”, in Zoo’s
Print, Volume XXIX, Number 8 August 2014).

iil) The number of elephant deaths in‘the forest ranges where Thadagam Valley is located
is also very high. The same 2014 st:udy by Ramkumar et al., has found that out of 133
elephants that had died between 1998 and 2014, 44 (33%) elephants have died in this
area. For the period between 2010 and 2021, out of the 146 elephant deaths that had
occurred in the Coimbatore Forest Division, 41 (28%) have died in these forest ranges
((RTI data from Forest department dated 17.8.2021 obtained by Thadagam S.Ganesh
SAVIOIVEE &Hla.G eTeuor LI2/5524/2021).

iv) B.Ramakrishnan et al’s 2014 study on crop raiding by elephants in

Coimbatore Faorest Division found the maximum number of incidences

happening inside this valley (46 out of 436 crop raids) highlights the immensity
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of problems faced by ordinary citizens (especially tribal folk who live inside or
adjacent to the forest) and elephants (B.Ramakrishnan et al., "Crop Damage
by Asian Elephants Elephas maximus and Effectiveness of Mitigating Measures
in Coimbatore Forest Division, India, in In.Res.J].Biological Sci., Vol(38), 1-11,
August 2014).

i) If the streams in the Valley are rejuvenated, the elephant migratory path
inside the Valley would be restored as a consequence.The Joint Committee is

ignorant about this fact.

j) In addition to this, the failure by the Report to depict the surveyed quarries
on the map has been the reason for its silence about the pattern of clustering
of the quarries located in the Valley. It fails to note that 24 Veerapandi and
Chinnathadagam Revenue Villages which are located in the western half of the
Valley are the ones that have more than 80% of the Valley’s brick kilns and
brick earth quarries. Sadly, it fails to mention that 24-Veerapandi is both an
MoEF designated Ecologically Sensitive Area (ESA) and a Village that comes
under the Tamil Nadu Hill Area Conservation Authority (HACA).
Chinnathadagam is a HACA Village.

k) As the focus of DGPS Survey was just to calculate the volume of brick earth
quarried illegally, it failed to note that 24 Veerapandi Village alone has three
brick earth quarry clusters with respective areas of 131 Hectares, 70 Hectares
and 67 hectares. In addition to these there are two more quarry clusters in this
designated ESA, mostly located on the stream banks, having areas of 47

Hectares and 35 Hectares respectively. Chinnathadagam, for its part, has one

quarry cluster with an area of 65 Hectares.
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16.a) The data generated by DGPS Survey is important even if there might be
flaws in its presentation. The data needs to be checked, validated and
refined. There needs to be some easy way to check this data by all

stakeholders of the issue.

b) We have used a simple method that everyone interested can use for free.
It is submitted that many are already using this method to calculate the
volume of pits around the world. However, the accuracy of its calculation

needs to be checked using other survey methods.

c) This method uses the freely available version 3 of the Advanced
Spaceborne Thermal Emission and Reflection Radiometer (ASTER) Global
Digital Model (GDEM) with a spatial resolution of 30 metres [released on 05
August 2019 by USA’s NASA and Japan’s Ministry of Economy, Trade and
Industry (METI) ] along with the Open Source Volume Calculation Tool (now
in Version 0.4) of Quantum Geographical Information System (QGIS)
(released in mid 2020 with 15,535 downloads and appreciated by many).
Volume Calculation Tool is a plugin for QGIS developed and released by
REDCATCH Company of Germany. REDCATCH is a company involved in
works related to surveying USing direct geo-referencing techniques from
drone images from 2009. We have given it a try and have presented our

results in the appendix.
¢) The method we used is as follows:
1. Joined the four Revenue Village Cadastre Maps into one single raster
image file and geo referenced it and saved it as a Geotiff file. This map

file contains the visual data needed to identify the Surface Fields (SF
Nos).
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2. Imported the village georeferenced file into QGIS. Open a Google Earth
Satellite image below this file. Reduced the opacity of the village map file
layer to look through each surface field the nature of the corresponding
terrain in Google Earth image.

3. Created a polygon for each Survey Field using the Add Polygon Feature
Tool of QGIS. Save them as an ESRI Shape file. Converted this from
WGS 84 - EPSG 4326 Coordinate Reference System (CRS) into a
Projected Co-ordinate System namely WGS84/UTM ZONE 43N EPSG
32643. |

4. Imported the portion of ddwnloaded ASTER GDEM file for the Valley area
into QGIS. Converted its CF?&S into EPSG 32643.

5. Opened the “Volume Calcujlation Tool” Plugin. Loaded the Polygon Layer
for the Survey Fields and tlﬁe ASTER GEM file.

6. Set the Sampling Step Sizé to 0.4 Units. Then clicked the Run button to
receive the calculated Volume Result in Cubic Meters in the attribute

table of the Polygon Layer.
d) The Results:

1. a) We selected the Sub Fie|d;1 of the Survey Field.No.672 (671/1) of 24
Veerapandi Village belonging to Mr.Masani. SF No.672 has 5 more Sub Fields
namely 2A,2B,3,4 and 5. These Subfields were not surveyed by the DGPS
team and might have considered them not having any quarries. We selected

this land parcel as our test site for two reasons:

1) It has an almost perfect rectangle shape and that the DGPS Survey
has calculated and presented its volume separately.
2) In most other Survey Fields, where more than one Sub Field has been

quarried (and each sub field usually belonging to a different owner),
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DGPS team has surveyed them and given the resulting volume as a

cumulative value and not as a separate volume for each sub field.

b) So, the goal was to compare our results from QGIS with the one presented
by the DGPS Survey team for a) the volume calculated for a single sub field of
land and b) volume presented cumulatively for the many sub fields of a Survey
Field.

2. Comparison of the Volume of brick earth quarfied in 672/1 of 24-Veerapandi
calculated by the DGPS Survey Team and QGIS Volume Calculation Tool using
ASTER GDEM:

&

10.88

3. Here we find the Volume returned by QGIS is just 36% of the Value
calculated by the DGPS team.

4. However, when a cumulative volume is calculated for more than one Sub
Field present in a Survey Field Number, the value returned by QGIS is mostly
-on the higher side.For example in the case of SF No.160 of Chinnathadagam
which has 9 Sub Fields, 6 have been surveyed by DGPS team. The following
are the values from DGPS and QGIS:

Yiard 3 gonttor DV )”\"di(
26



Method Area m2 ; Cumulative Dépth of the
‘ | Volume for land | Quarry
parcel 160/ 2A, m

12B,2C,2D,3A,5|
DGPS Team > 46707 0.83
QGIS 56542 715101 12.64

Here in the case of SF No 160 of Chinnathadagam we find the Volume of DGPS
team seems to be grossly understated than the one returned by QGIS. The
value of QGIS is about 15.3 times higher than the value presented in the
Report. We have given the list of comparative values between the ones
presented by the DGPS team in the Report and the ones calculated by QGIS

and the difference between them in the Appendix.

5. To know the Ground Truth, that is - which value (whether DGPS Cumulative
or QGIS) is correct, we have provided: field photographs with their respective

geo coordinates. QGIS value seems to be correct in these situations.

6. The discrepancy between the values of DGPS and QGIS in the DGPS

Cumulative Value Survey Fields is huge.
7. Hence, before any decision is taken with resect to the “Interim

Compensation Amount”, the values presented by the DGPS team in the Report

should be verified scientifically by an independent Expert Committee.
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E. OMITTED QUARRIES IN DGPS SURVEY FROM THE MOST ACCESSIBLE
AREAS

17.a) The Report states in para 22, pages 15 & 16 the following:

"The quantity of brick earth quarried illegally from the inaccessible areas
such as water logged, bushy terrain and undulating terrains could not be

assessed.”

b) Quarries that are located East of Periya Thadagam are the exemplary
examples of omission by éhe DGPS team’s survey in survey accessible
areas. In fact, they are the most accessible ones inside the Valley. Out of
about 53 quarries presentjin this region, DGPS team has surveyed only
9. The remaining 44 quarries are omitted in the name of being located in
the most in accessible area.It should be noted here that this is the area
studied in depth by the Book “Stuck in the Days of Abundance”,
published by the 15th resp;ondent and submitted to the Joint Committee
on 04.01.2022. She had studied 47 quarries that are located on the
stream banks. It happens to be an area where some of the most
politically influential persohs owned and operated their illegal kins and
quarries for the past 20 years.

870420 7026256
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UN SURVEYED QUARRIES BY DGPS TEAM EAST OF

«,PERIYATHADAGAM | . = L
village @~ |NUMBER OF AREAQh&zf ~ |toTAL voLume
S QueRRiEs: L L e HEG '
Surveyed by 9 - dafa not|188700

DGPS Team available -

NUMBER & 44 - 6837556
VOLUME OF |
OMITTED
QUARRIES

c) The detailed list of these quarries is provided in the Appendix.

18.We have identified about 190 more quarries apart from the above 44

quarries.

OTHER UN SURVEYED QUARRIES BY DGPS TEAM

INUMBER OF|/ - TOTAL VOLUME
24 veerapandi | 114 2209147 13745111
Chinnathadaga| 66 396752 11867137
m
2 2|10 74579 212898
Nanjundapuram
Total 190 2680478 15825146
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We have provided the list of these quarries along with their x,y centroid

coordinates in the appendix.

19.Apart from these 234 un surveyed quarries, 7 in-stream quarries located
within the main 5th Order Sanganur Stream itself remain un surveyed.
These in-stream quarries are responsible for water logging that does not
allow the stream to flow downstream. The detailed list is provided in the

Appendix.

105016
28864 1133697
34334 23018
23295 110661
22418 74876
50338 et
19838 10210
1228620 | 544259

F. EFFECT OF LACK OF STREAM FLOW TO CHINNAVEDAMPATTI AND
SINGANALLUR LAKES

20.a) The Report has failed to mention the consequences of the lack of flow of
Sanganur Stream beyond the Valley. Chinnavedampatti and Singanallur
Lakes drain the stream. While Singanallur Lake is a natural drain,
Chinnavedampatti Lake was created in an area of 200 Acres to receive the
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excess flood waters from the Kanuvai check dam of the Sanganur Stream in
the year 1984.

b) The increased illegal brick earth quarrying on the banks of the tributaries
of Sanganur Stream and also in-stream quarrying in the Sanganur Stream
itself were the direct causes of the stoppage of stream flow from the year
2006. This has grievously affected the Singanllur lake ecology. The fresh

water flow in the Sanganur stream stopped and instead storm water from

~city drains and sewage became the main water replenishment sources of

the Singanallur lake.

c) Agriculture activities dependent on the Chinnavedampatti lake came to a
halt from the year 2006.

d) The Report fails to mention the loss suffered by the farmers of
Chinnavedampatti region due to the lack of flow in the Sang‘anur Stream
from 2006.

: CONCLUSION

A. The Report undoubtedly is the first major study by Government
authorities on the environment of the Valley. However, it remains
scientifically flawed. Hence, it has to be rejected and re-done. Based on
the experiences gained in preparing the joint committee report, a
Competent Expert Body from various necessary fields has to be
appointed by the Hon’ble Green Tribunal to re-do this study. This Expert

Body can build on the positive aspects of the report now submitted.

B. The District Administration has failed to regulate the illegal brick kilns in
Thadagam Valley for the past two decades. The Report fails to state this
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fact. All the Officials of the District Administration who were responsible

for this colossal governance failure should be named and be penalised.

C. Even after issuing show cause notices to the illegal brick kiln operators
on 29.10.2019, the Distri¢t Administration refrained itself from taking
penal actions till 19.03.2d21 when the brick kilns were closed by the
persistent insistence of the Hon'ble Médras High Court. This was a direct
cause to the extensive damage to the flora, fauna, ecology and human
health in the Valley during this period.

D. Even after closing and sealing the illegal brick kilns, the District
Administration is refraining: itself till the present date, from assessing the
tools, equipment, brick earth and finished bricks unlawfully stored in the
brick kilns. This has given the illegal operators to shift these to other
areas nearby clandestinely to start their business once again illegally.
Some of the erstwhile illegal brick kiln operators have opened fly ash
brick units on the stream banks and have started using the streams for
plying their heavy vehiclesi as before. They are also not bothered about
siting their units in thejpaths of elephants and also near human
habitations. The District Administration continues to fail in its regulatory

responsibility to the environment and the common citizens.

E. The report by the Joint ‘Committee fails to mention that it is the
continued refusal of the District Administration that has encouraged the

illegal operation to go on in% the Valley.

F. The Report fails to mention the existence of 5 micro watersheds in the
Valley. It also fails to mention that 24 Veerapandi is a designated
Ecologically Sensitive Area (ESA).
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G. Even though the joint committee has surveyed 565 Survey Fields in the
Valley, it does not know as to how many quarries are present adjacent to
the streams. This lack of knowledge emanates from the lack of depicting
the surveyed quarries in a map of the streams of the Valley. Since it has
not mentioned the name of even one single stream of the Valley, it

should be considered that the Joint Committee has failed to create a map

. of the streams of the Valley.

H. The report does not state that more than 80% of the quarries and kilns
are located in the western half of the valley. It does not state that the
streams of this part of the Valley are the ones that are severely deranged

by quarrying activity.

I. The report does not mention that the 27 km long Sanganur Stream, once
known for its flash floods, is the source of two lakes namely Singanallur
Lake and Chinnavedampatti Lake. It has failed to mention the ecological
services that were given by the Sanganur Stream to the Singanallur Lake
and the Groundwater recharge services given by it to the

Chinnavedampatti Lake. It has totally forgotten to mention that the

stream is incapable of flowing beyond its first five kms stretch from the
year 2006, because of the damages caused to it by the illegal brick earth

quarrying industry.

J. The report also does not mention the exact number of brick kilns inside

the Valley. The District Collector’s count is 177 while the TNPCB’s count is
183 and the numbers committed by the Chief Secretary in his status

report before the Hon’ble Madras High Court on 30.03.2021 is 186.

Tamizhaga Vivasayigal Sangam, Coimbatore, in its letter dated

33




11.04.2021 to the District Collector, Coimbatore had provided 24 more
brick kiln names in addition to the 186 brick kilns closed and sealed on
19.03.2021. This increases the total count of brick kilns operating in the
Valley from 186 to 210. So, even without ascertaining the exact number
of brick kilns inside the Valley, the Joint Committee has proceeded to

calculate the compensation amount for the environmental damages

caused.

K. The advanced DGPS Survey Method is capable of constructing and

providing even 3 Dimensional Models of the Quarries and Brick Earth
Dumps stored illegally in the brick kiln premises. However, the present
survey chose not even to provide the basic mandatory details of location
co-ordinates, area and the depth values of the illegal Quarries. This has
caused immense difficulty to independent researchers and also
stakeholders who wish to scientifically verify the credibility of the

surveyed results.

. The Report has clubbed the volumes of brick earth quarried in the Sub
Fields located in a single Survey Filed into one single value. Comparing
the DGPS calculated volume in one stand alone single sub filed with the
volume value arrived using QGIS for the same, indicated that the QGIS
value was lesser than the DGPS Value. However, when the DGPS clubbed
volumes of quarried mud from more than one sub filed located in a
single Survey Field is compared with the value received from QGIS for
the same, DGPS value is conspicuously lower than the value returned by

QGIS. The cause for this discrepancy should be thoroughly ascertained

before the calculation of any interim compensation.




8 M. The Joint Committee has stated that it has surveyed 600 plus survey
fields in its status report dated 05.01.2022. However, its Final Report
submitted 7 months after, on 20.08.2022 has reduced it to 565 Survey
Fields. The Report has failed to record this. It does not mention that it
has omitted 35 plus surveyed quarries in the period between 05.01.2022
and 20.08.2022. Our assumption is that these omitted 35 plus quarries
could be the ones that aﬁe located in the region of the Valley east of

Periyathadagam village, oWned and operated by politically influential

individuals. If this is the case, then these are the quarries studied by the
book submitted by the 15fh Respondent to the Joint Committee on
04.01.2022. This Hon’ble Tribunal may direct the Joint Committee to
provide the reasons for reducing the number of surveyed quarries from
600 plus to 565 and the reasons for clubbing the volumes quarried in
individual Sub Fields of a Survey Field into one‘single volume rather than
as separate unique Vqurhes. It is further submitted that the Joint
1 Committee should be directed by the Hon’ble Tribunal to submit the
location co-ordinates, area and depth data for the 600 plus the quarries
surveyed. The Joint Committee had stated in its Status Report dated
05.01.2022 that maps of the surveyed quarries were being created. This

Hon’ble Tribunal may direct the Joint Committee to provide these maps.

N. The Joint Committee has not taken any effort to find out the damages
caused to water bodies like streams, Odai or lakes of the Valley. It has
not mentioned the name of even one single stream in the entire report.

Similarly, it has not surveyed any of the in-stream quarries in the
| Sanganur Stream. It seems to have deliberately omitted some large
quarries from its survey, even though it had surveyed relatively smaller

adjacent quarries. SF No.662 of Veerapandi Village is one striking
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O. In addition to these quarries, it has féiled to survey about 190 additional
quarries whose volume is about 1,58,25,146 Cu.m. 7 in-stream quarries
in the Sanganur stream have also been left out. The Report had
highlighted that Government Poramboke Vari Lands, Bhoomidhan Lands,
Bharathiar University Lands, Temple Lands and Tamil Nadu Electricity
Board lands have been quarried extensively. The nature of penal action
that would deter such crimes in future needs to be contemplated.

P. The total volume from all these omitted quarries (44 Periyathadagam
East, 7 Sanganur in-stream and the 190 Other Quarries) calculated using
QGIS 'Volume Calculating Tool’ is 2,32,06,961 Cubic Meters. (These are
only provisional values. There is every chance that there may be more
number of left out quarries as the abandoned quarries before 2010 have
vegetation now. Quarries in the entire stretch of Anaikatti hills have been
left out. We have not included them here. Also we have not counted the
number of left out quarries in Somayampalayam and Pannimadai
Villages.) In addition to this, the value arrived from QGIS for 565
Quarries is 3,38,90,628 Cubic Meters MORE than the volume of brick
earth put forward the Joint Committee , that is 1,10,77,276 Cubic
Meters. So, the Report’s value falls short from our calculated value by of
5,70,97,589 Cubic Meters.

Q. However, the volume of brick earth put forward by the Joint Committee
from 565 survey fields is 1,10,77,276 Cubic Metres. The compensation is
usually calculated based on the volume of brick earth quarried and the
loss of ecological services it would provide for the future. However, the
calculation should also take into consideration the nearness of quarries
and kilns to waterbodies, elephant habitation and migratory paths,

human habitations, gardens and fruit orchards and contemplate on the
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amount that would be necessary to revive them back to their original un-

disturbed state.

R. The amount collected should be able to revive the environment wherein
the stream would be able to flow its full length, people would be able to
live without the fear of pollution related chronic incurable illnesses,
agriculture in the Chinnavedampatti region would start once again,
Singanallur Lake would renew itself into a freshwater lake and the
elephants living and migrating would be able to complete their path
seasonally without any hindrance. Furthermore, the lands amassed by
the illegal brick kiln operators in their or kin's name for converting them
into quarries and brick kiln related activities should be taken over by the
Government. Activities that would enhance environmental health of the

Valley should be contemplated upon for these lands.

S. The newly mushrooming Fly Ash brick factories use the stream beds for
the transport of goods, underground water for manufacture. If they
allowed, they will bring back the Human Elephant Conflict and damage
the streams of the Valley once again. Hence, they should be banned

completely in the Valley.

T. In addition to all these shortcomings, The Joint Committee Report does
not mention anything about the health effects that the illegal brick kilns

imposed on the local population and wildlife.

U. The Joint Committee has failed to mention in its report the positive
results noticed in the Valley after the closure of brick kilns on
19.03.2021. Human Elephant Conflict, which was the hallmark of the

Valley for the last two decades, has come to a complete stop after this
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most wanted legal action. The Hon’ble NGT may be pleased to oversee
the rejuvenation of the Valley’s Ecosystem before disposing off the suo
motu petition.

V. The illegal brick kiln operators should be penalised under the MMDR Act,
1957 and Tamil Nadu Mivnor Mineral Concession Rules, 1959, Water
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention
and Control of Pollution) ACt, 1981.

W. The Hon'ble Tribunal may l?e pleased to pass an order recommending the
Tamil Nadu Government ahd MOEF&CC to declare the entire area as an

Ecologically SensitiVe Area (ESA).

It is therefore prayed that this Hon’ble Tribunal may be pleased to take on

record the objections to theijo'int committee report filed by respondents
14-16 and thus render justice.
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Solemnly affirmed at Coimbatore on this BEFORE ME
b
the 2Bpth day of August 2022 and signed
his name in my presence _ Advocate, Coimbatore

SIGNED BEFORE ME

> &
-
C MM milk 5 o8 2002
S MARIVIUTHU, m.A.,B.L.,
ADVOCATE & NOTARY PUBLIC
(GOVT OF INDIA) ENR No 891/2099
. No: 108, ADVOCATE CHANMBER
DISTRICT COURT CAMPUS,
COIMBATORE - 641 018.
Cell No: 93605 30744
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI.

Original Application No.119 of 2021

Suo Motu based on the News |tem published

in Dinamalar Tamit Newspaper, Chennai edition

dt. 14.04.2021 under the caption “All over the village is
dust land. if deforms the village along with lives®.

Vs

The Chief Secretary to Govt. of Tamil Nadu,
Gowvt. Secretariat, Fort St. George,
Chennai, Tamil Nadu — 600 009 & 11 Others.

...Respondents
INDEX
8.No Description Page
S No.

' 1. |INDEPENDENT REPORT OF THE TAMIL NADU| 1 -9
POLLUTION CONTROL BOARD IN THE MATTER
OF O.A.NO.119 OF 2021

Filed by
Thiru. C. Kasirajan
Advocate, Chennai.
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INDEPENDENT REPORT FOR THE HONOURABLE NGT SOUTH ZONE IN THE

MATTER OF OANQ.119 OF 2021 SUBMITTED BEFORE THE HONOURABLE

NATIONAL GREEN TRIBUNAL. SOUTHERN ZONE, CHENNAL AS PER THE ORDER
: 4, 2021

1Lt Background

The Hon’ble National Green Tribunal, Southern Zone, Chennai in O.ANo. 119 of 2021 has
directed as follows in its order dated: 04.06.2021;

“ In order to ascertuin the real nature of things going on in that area and how these

activities are being regulated, wo feel it appropriate to appoint a Joint Committes comprising
of (1) The District Collector, Coimbatore District (2) a Senior Gfficer from Tamilnada State
Eunviromment Impact Assessment Authority (TNSEIAA), designated by its Chairman, (3) a
Senior Officer from Temilnadu Pollution Conirel Board (TNPCB) designated by its Chairman,
W) {4) a Senior Officer from Department of Geology and Mining deputed by ity Commissioner o

S8 I N B A I I

inspect the area in guestion znd submit a factual as well as action taken report, if there is any

violation fouad.

%, i. The committes is also directed to consider as to whether environmental clesrauce are

ﬁ obtained for the purpose of extracting mud for commercial puzpose,

; ii. Whether necessary permissions have peen obtained from the Mining Department and
how the Mining Depariment is regulating the sctivities to check over exploitation of

minerals,
iii. Whether there was any excessive mining donc by any of the persons who have been ) fe
aathorized to do such work

e

W T

)
'-

iv.  Whether any action has been taken against those persons,

v'f*? v.  Whether there was any violation of excessive mining and if so, what is the nature of

: action taken against offenders by the regulators

‘F:; vi.  Whether the brick kiln industries are following the directivas issued by the Principle
Beach of National Greca Tribunal in similar matters in North India, with modification @
if any, required comsideriug the situation prevailing in these areas to protect

| euvironment, ,

:“.“ vii, Whether any damage hag been caused to any of the water bodies nearby :

:’; viii.  Whether it has affected the water bodies lile rivers and streams ete.,

ix, Whether any depietion in ground water level has happened on account of unscientific
manoer in which such industries are befng run by the persons involving in such

689 & & .

&

R
S O
form e gl - BN -



®®

2 99

® e 0 @

Page No: 2

activities. If any damage has been caused to environment, the committec shall indicate

wiat ts the nature of damage cauvsed amd offer recommendations for restoring H

damage caused to the eavironment and 2lso assess the cnvironmental compensation to

be recovered recover from those persons who are responsible fer such degradation.

The mining Department wili be the nodal agency for ce-ordination and also for
providing necessary logistics for this purpose.

The committee Is directed to submit the yeport to this Tribunal on or before 16.07.2021”

2.0 Introduction

Thadagam valley is located in Periyanayakkanpalayam Block in Coimbatore District of
Tamil Nadu State, [ndia. 1t is located 17 ICM {owards west from District head quarters Coimbatore
and 7 KM from Periyanayakkanpalayam. There are five Villages located in Thadagam vailey namely
1. Pannimadai 2. Somaiyampalayam 3. Nanjundapuram 4. Chinna Thadagain 5. No.24 Veerapandi.
Except Pannimadai Village above all the said villages arc located in the Hil) Area Canservation
Autharity notified arca.

The Hon’ble High Court of Judicature at Madras in it order dated :23,(0.2009 in W.P
No.1064 of 2009 and M.P.No. 1 of 2009 filed by Thire.V.K.Mani, Vs 1. The Chairman, TNPC
Board, Cheunai, 2. The Distcict Environmenta! Engineer, TNPC Board, Erode & 3. The
Velmurugan Brick Chamber, has ordered that

*Brick Kiln should be established preferable at least two kilometers away from the
residential areas and fruit gardens.
Installation of brick kiln should not be allowed in sensitive areas as notifted by State
Pollution Control Boards under National Air Qualify Standards.
" To avoid clustering of brick kilns in a locafity the distance between two kilns should
be more than one kilometre.
The Pollution Control Board will ensure that these guidelines arc adhered to not
only by the third respondent, taut all the brick kilns”

Whereas the brick kiln units locsted in (. Paunimadai 2. Somaiyampalayam 3.
Nanjundapuram 4. Chinna Thadagam S. Veesapandi Villages have neither applied in ful! shape nor
obtained the consent of the Board so far. Because most of the brick kila units were located in HACA
villages, not having approved layout plan and net meeting the siting criteria ciied in the High Court
of Judicature at Madras order dated : 23.10.2009.

20
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Meanwhile, the Hon'ble Minister for Buvirénment, Forest & Climate Change, GOl had
visited Coimbatore on 24.08.2019. During the visit the Hon’isle Minister had noticed the emissions
from the brick kiln units located in Thadagam valley sud informed o CPCB to take nécessary action.

Based on the Instructions of the Hon'ble Minister for Envivonsuent, Porest & Climate
Change, GOI to CPCB, the CPCB has deputed Thiry, Rejkumar. R, SEE to carty out the joint
inspection of brick kiln units in Coimbaiore with officials of TNPCB vide letter dated: 27.08.2019.
Accnrdingly the brick kilns grea in Thadagam valley was inspocted along with Thim. Rajkumar.R,
SEE/CPCE and officials of THPCB, Coimbatore North on 29.08.2019 regarding the staius of
operation of Brick kiln units and for preparation of Action plan, Further a meeting was conducted
with the owriers of Brick kiln at their Association butlding located at Thadagam and briefed about
the Guidelines of CPCB and SPCB for the operition of Brick kilns. Also, the following two brick
kilns were inspected |. M. RSK Chamber Wire cut Brieks, BF No.491 Chinna Thadagam,
Coimbatere & 2. M/s. NPK Chamber Bricks, 8F No.527 Chinna Thadagsm, Coimbetore and few

N
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brick kilns are gperating with Natural draft brick kiln and insisted them to convert as indued Draft
Brick Kiln (zig-zag brick setting with rectangular shape of kiln). All the brick kilns were instructed
(0 obtain necessary approvals from the competent authority and to apply for Cottsent to Operate of
the TNPC Board under the Water Act and Air Act,

. other conventional brick making units. @ "fl
e
& B
Mining areas were also inspected in the sucroundings. Brick manufacturer's association o
i members have reported that the red soil is being excavated from fhe patta land. Almost all the brick &
o
y kiln chambers are operating with fixed chimneys. Mo movable chimmeys are being noticed. All the ®

=
Uy
T

i [n this regard, Thirn Rajkomar.R, SEE/CPCB had submitted the inspection report wils
recommendations to the CPCB as detatled below;

a) The TNPCB o form a sommittee involving varlous depastments such as Depariment of
Geology & Mining, HACA, Fores| departinent, SEIAA et¢. to implement the following and

submit an action plan in abatement of poliution due to brick kiln units within two months: &
b) Invenlory of brick kiln chambers and brick biock makers and directing them to obtain &
consents and necessary legal permission from concermned departments like HACA, mining B
and if tequired, BC from SEIAA &

¢) Preparation & Implementation of guidelines for brick kiln units, which shail in¢ludes

~

s Siting criteria for establishment of brick kiins such as location of land, plant

machinery and brick earth mining, No brick kilns and mining activities in the path of
elephants.

e e e

2% MUAL
3 M\

)

@6 @6 ¢ &

@ @

L

SSTE



L e e

5

2080898 D

PN
&

-~

e0e

1)
g

Y

Py
h{.}v

Page No: 4

» Adopting zig-zag technology
o Standards to be achicved by Brick Kiln units i
s Pollution control measures required for abatement of pollution such as, approach road
within the premises of brick kiln area should be paved, wsing of crushed coal for
better burning efficiency, staging of bricks for better baking, proper designed gravity.
chamber etc.
» Green belt development in the units
s Procedure to apply 1o obtain cansents to establish & operate

d) Sinee the manufacturing activities are in clusters, carrying capacity studied of the area is to be
cariled out and accordingly the activities to be aflowed.

) Department of Geology & Mining, Govt. of Tamilnadu shall take up a sucvey of brick earth
mining in this valley to assess the quantum of mining and {ts carrying capavity, 1o identify &
confirm whether nining activities is being casried out in approved patta land as well as to
stop mining activitics behind 2 mis. Action plan shali be submiitted in this regard to regularise

mining activity and restoration of the mined area.
30  Acfion taken by Tamilnads Pollutien Control Board

The Member Secretary, TNPCB, Cheanai has instructed the DEE, Coimbatore Nerth to carry
out inspection and identify all the briek kilns and issue shiow cause notices for operafing without
getting consent of the Board and also instructed to carryout AAQ survey in all five Villages in the
Thadagam Valley through Board’s mobile van continuous AAQ manitoring station vide memo

dated; 04.18.2019

3.1  Ambient Air Quality Survey

Accordingly, Ambient Air Quality survey was conducted from 09.102019 to 15.10.2019
through TNPC Beard’s mobile van continuous AAQ monitaring station for the following locations

as requested by ihe Complainant Thini.Ganesh $/0. R.Subbaiyan:

+ Brindavas Oarden S-Bend, No 24 - Veerapandi Village, Veevapandipudur,
Coimbatore.

« Thaneerpandal junction, Anaikatty voad, Coimbatore.

Anuvavi subramaniar thicukoil piriva, near Periyathadagam, 'Anaikatti road

Coimbatore.

¢ Panchayat office, 22 Nanjundapuram, Coimbatore.

« Govi Middle School, No-24, Veerapandi Village.

L/\IV/
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Report of Analysiz of AAQ reveals that the parameters are within the 1imits prescribed by the
Board, except PM10 {average) in the following twe locations.
o Thaneerpandal junction, Anaikatty road, Coimbatore.
o Anuvavi subramaniar thirukeil Pirivu, near periva thadagam, Anaikatti Road
coimbatere.

3.2  Iaventorisation of Brick Kiln nnits

All the five Villages in the Thadagam Valley were inspecied on 11,10.2019, 16.10:2019,
17.10.2019, 19.10.2019 & 22.10.2019 and indentified totally 183 numbers of brick kiln units were in
operation. Hence, show cause nétices were issued to all the 183 urits under the Water (P&CP) Acts,
1974 as amended 1988 aund the Adr (P&CP) Act 1981, as amesnided in 1987, since the units wete
established and commissiened without the consent of TNPC Board.

33  TNPC Board’s Joint Comunittee Inspection and its Recommendations

A committee was constituted by the Board with an obijective to study the operation of Brick
Kiln units in the Villages of Pannimadai, Somaiyampalayam, Nanjundapuram, ChinnaThadagam,
Veerapandi villages lociited a1 Thadagam Valley in Periyanayakkanpalayam Block in Coimbatore
District to furnish a report on Total Pollution Managemecint Plan.The commities consists of the
members of Tamilnadu Pellution Control Board,Er. R, Vijayabaskaran, JCEE(M), Madurai, Er. G.
Ravichandran, AEE, Hosur, Br. R, Dhilip Kumar, AEE, Nagapaitinam, Er. 1).M. Krishna Babu, AE,
Ramattathapuram. Accosdingly the Committee membeys have randomly inspected 12 Nos of britk
kiln units located in Thadagam valley on 08/01/2020 and it was noted that alf the brick kilns are
modern one with fixed chimneys and has a capacity to produce 15000 — 25000 numbers of bricks-on
an average daily.

The (oliawlngs were observed during inspection

1. The brick kijns were locaied very near to cach other and located near to habiiations also.
1i. All the brick Kilns were provided with fixed chiraneys.
. No mevable chimneys were noticed.
IV. Jtis found that the raw material, i.c. brick earth, for the brick kilns wete brought from théir
own mines located in the two villages namely, ChimaThadagam and 24. Veerapandi.
V. It is informed by the mining department that the Mining Department has stopped giving
Mining Lease from year, 2012. However, the mines, which are under operation, ave still
remitting the royality to Mining Department.
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Muost of the chambers were found to be upgraded to wire cut brick making.

The raw material, i.c. brick earth, was mixed with required amount of waler and fed
thtough a mixing muchine and cut into muricks through wire cut maehine, [t is said that the
raw bricks will be open dried for a period of 10 — 15 days before stacked in to kiln for
baking. After the baking process is over, the bricks were aowed to cool for another, 7 10
10 days and then removed and dispatetisd to the-customers.

Both coal and fire woods were ntilized as foel.

Most of thie inspected units were having their own bore wells for extracting ground water

for their operation.

X. During inspection, dust emissions were found in the following places -

L.

2

KE

a. Fugitivé sand dust depositions were found in-entire premises due to vehicle movement
and movement of raw material and products.

b. Unloading of raw material.

¢. Stacking and covering of raw bricks with sand.

In this regard, the commitiee had submitted the inspection ceport with recommendations ay

detailed below;

First and foremost all the 183 illegally operating brick kilns shall be closed in view of the
following: ‘
a. Operating without consent of the Board.
b. No permission is obeained for brick Kilns/mines operating in HACA Village from
Competent Authority.
Hon’ble High Court direction in. W.PNo. 1064 of 2009 is not camplied.
The direction of CPCB is not complied.
No Environmental Clearanae is obtained for mining.
£  Ambient Air Quality Survey reveals PM 10 is above the Standards.
g. Operation of these industrics invited complaints and court cases gecking remedy for

o o

Y

affeoted persons.

On closure, if these industries apply for Consent of Board along with valid Environmentai
Clearance, HACA clearance, Loca) body Clearance, Mining Depastment clearance and ali
other statutory authorities along with a Comprehensive Environmental Impact Assessmient
study followed by on Environmental Management Plan wetted by a réputed Institution,
revocation of closyre direction can be considered.

In the two court cases W.P No. 27356 of 2019 by Thirm 8. Muralidaran, Chennai, before the
How’ble High Coutt of Madras and W.JP.No. 28475 of 2019 filed by
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Thir.T.M.S.Rajendran,Chennai, all related departments were included. As TNPCB i; also a iy
Respondent, it is humbly submitted again to arrange 1o issue closure Directions to all the
Brick Kilns operating itlegally by way of disconnection of power supply/seal the Brick kily
through the Revenue Department and to issue necessary Directions to Department of mines to
take appropriate actions te stop the illegal mining activities,

34 Actioa taken to comply the TNPC Board’s Joint Committee’s Recommendations

The DEE, Coimbatore North vide leiter datad: 10.01.2020 has recomnmended to the Boaid fo
issue directions for closure, sealing of machineries and disconnection of power supply connection

pertaining to 183 brick kiln units.

3.5 Subsequent Actions by TNPCB

The Assistant Director, Geology and Mining Department, Coimbatore District was requested
to take action against the illegal mining in HACA declared area vide this office lester dated. W
17.06.2020 @

Whereas, the Chairman, TNPCB has requested the Assistant Directer, Departmont of i
Geology and Mining, Coimbatore to take appropriste action against the brick kiln units under the ,
Mining Acts and Rules vide letter dated:20.02.202¢, 27.06.2020 and 17.08.2020.

Further the Chairman, TNPCB has requested the Disirict Collector, Coimbatore, the

Comumissioner of Town and Country Planning, Chennai and the Principal Chief Conservator of
Forests & Chief Wild Life Warden, Chennai to take necessary action against the brick kiins and the

mining activities who are operating in the eco sensitive area vide letter dated:09.10.2019.
Whereas, the Central Pollution Conteal Board had directed all the State Pollution Cantrol
Boards to follows cermin guidelines for the Brick Kiln units vide letter dated:27.06.2017. Also the
CPCB has vequested to issue necessary directions to all the Brick Kilns in the entire state of @&
Tamilnadu vide vide letter dated: 21.01.2021 znd to fuenish a status report on compliance. ' s
In this regard, directions have been issued to all the 183 numbers of Brick Kiln Units
ioeated in Thadagam Valley, Coimbatore vide letter dated: 16,02.2021 and requested to furnish the
2 compliance of direction issued 1o the office of District Enviroumnental Engineer, Tamilnady
5 Pollution Control Board, Coimbatore North within 7 days time and so far most of the Brick Kilns

units have furnished reply letter and requesting one year time for compliance of the directions issued.

Whereas, the Chaitman, TNPCB, Chennai has requested the Director, Directorate of
Geojogy and Mining, Chennai vide leter dated:05.03.2021 to issue necessary instructions to ) F
Assistant Director, Department of Geology and Mining, Coimbalore to take appropriate action ‘

o
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against the jllegal Brick Kiln Units and furirish action taken report to the Tamiinadu Pollution

Control Board.

448  Court Case

A Writ Petition Nu.27356 of 2019 filed befare the Hon’ble High Courtl of Madras by Mr. §.
Muralidharan, Son of Mr.P.Sivalingam, 2A, 31d Main Road, Kottur Gardens, Chennai Vs 1.
Prinicipal Chisf Conservator of Forests & Chief Wildiife Wavden, Depattinent of Forests, Govt. of
Tawmil Nadu, 2. The Chicf Sccretary, State of Tamil Naduy, 3, Ristrict Collector, Coimbatore Distriet,
4. Principal Secretary/The Chalmuan, The Tamil Nudu Pollution Control Board. 3. The
Commissioner, Department of Geology and Mining, Chennai & 6. The Goverament of India,
ministry of Environment, Forest and Climate Chiange, New Dethi with a prayer to Honorable High
Coust of Madras to direct the Lst respondent to identify and secure the elephant corridor and 1o divect
the 4th & 5th respondents to close all the iftegal brick kilns operating in Thadagam valley.

Further an another Writ Petition No.28475 of 2019 was filed before the Hon"ble High Court
of Madras by Mr. T.M.S5.Rajendran, Son of late Subbiah Gowder, Mo.4/15, North Street,
Chinnathadagam Post, Coimbatore Vs The Chairman/Principal Secretary, Tamil Nadu Pollution
Coutrol Board, Chennai, The Distriet Environmental Engineer, Tarmil Nadu Pellution Control Board,
Coimbatore and other 11 officials with a prayer to close down the iilegal brick kilns funetioning in
the § villages and to direet the 6th & 13th respondents to disconnect power supply to the illegal brick
kilns in the 5 villages and to constitute a committes to assess the damage done to the ecology and

general public by the Dllegal brick kilns in all 5 villages.

50  Action taken by TNPCB along with the District Admivistration to comply the orders
passed by the Hon’ble Madras High Court dated : 06.01.2021 and 10.02.202% in
W.P.N0.27356 of 2019 and 28475 of 2019
As directed by the Hon’bie First Bench of Madras High Court dated 06.01.2021 and

10.02.2021 in W.P.N0.27356 of 2019 and 28475 of 2019, the steps taken by the District

* Advhinistration for closure of Brick Kilns operating in Veerapandi, Thadagam, Somayampalayam,

Nanjundapuram and Pannimadai villages of Coimbatore North Taluk, Coimbatore District and other
steps taken are detailed as follows:

i. In this regard, the District collector Coimbatore has asked the Assistant Director, Geology
and Mining vide Roc.No.5329/2021/1 dt: 04/63/2021, with a capy to District Forest Officer,
District Environmental Engincer, Revenue Divigional Officer, Tahsildar and Block
Development Officer, to take immediate action to identify the units in coordination with
Forest Department, Local bodies and Revenue department. A detailed action taken report
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after taking action against encroachment should be sent before 10/03/2021 which is to be
filed by the Chief Secrétary to the Hon’ble High Court within six weeks as the matter has
been posted to 31/03/2021.
Subsequent to this, a meeting was convensd by the District Collector, Goimbatore an
08.03,.2021, A meeting was again convened by the District Collector on 16/03/2021 and
discussed about the action plan to be implemented an the illegal brick Kiin units
The Distsiet Collector, Coimbatore vide leftar Re.No.5328/2021 dated 17.03.202] ordered the
Tabsildar, Cointbatore North to close down and sesl the Brick Kiln Units functioning v the
Blephant corridor Thedagam Valley (Veerapandi, Thadagam, Somayampalayam,
Nanjusidapuram and Pannimadai villages) Coimbatore North ‘Taluk, Coimbatore District and
t6 furnish the action taken repoit.
The Executive Enginger, TANGEDCO has been directed to discoaniet the elettricity given
to the Brick Kiln Units with immediate effect.
The Assistant Director of Geolagy and Mining, Gaimbatore and the District Environrnental
Engineer, Coimbatore North bave been directed to coordinats with the Depariments
concerned and fo submit an action taken report in this regard.
Clasure ordérs were issued on 19.03.2021,24.03.2021 and 25.03.2621 to all the 186 brick kiln
units opersfing in the areas without obtaining Registration certificate from the District
Collevtor and without obtaining: necessary pernission from the Distriet Collector as required
under sub-rule(2) of Rule 19 of the Tamil Nadu Minor Mineral Concession Rules, 1959 were
banned from carrying out any activities from 19.03.2021 anwards and notices have been

properly served/posted in respect of the 186 brick kiln units.

This is submuitted for favour of kind information please.
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THE HON'BLE NATIONAL GREEN
TRIBUNAL SOUTHERN ZONE,
CHENNAI.

Original Application No.119 of 2021

Suo Motu based on the News ltem
published in Dinamalar Tamil
Newspaper, Chennai edition dt.
14.04.2021 under the caption “All over
the village is dust land. If deforms the
village along with lives”.

Vs

The Chief Secretary to Government
of Tamil Nadu,
Govt. Secretariat,
Fort St. George, Chennai,
Tamil Nadu — 800 008 & 11 Others.

... Respondents

INDEPENDENT REPORT OF THE
TAMIL NADU __ POLLUTION
CONTROL BOARD IN THE MATTER
OF 0.A.NO.119 OF 2021

Advocate for Respondent: - TNPCRB
Thiru.C. Kasirajan,
Advocate, Chennal.

Date:15.07.2021.

Next date of hearing on :16.07.2021




SR e

B e R

(2
.5

D

—

(=

)

W.P.N0s.27356 and 28475 of 2Q19
5.27 475 of
THE HON'BLE CHIEF JUSTICE
and
RAMA

(Order of the Court was made by The Hon'ble Chief Justice)

The matter relates to the vanishing elephant corridors across the
forest regions, particularly in Coimbatore District. The petitioners
contend that whil.e“_"c'he forest area may be demarcated and preserved,
the passageway from one forest tract to another is not covered by any
protective order. As a consequence, the petitioners assert, the
elephants are perceived to be straying into areas inhabited by men
only because humans have encroached on the traditional corridors

used by elephants for passing from one forest to another.

2. The petitioners say that the third respondent has filed an
affidavit and has more or less accepted the case made out by the
petitioners, except that a casual remark has. been made about
removal of illegal brick kilns and related businesses. The petitioners
atso point out that the first respondent has filed an affidavit indicating

that the huge encroachment which has taken place over the years
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W.P.Nps.27356 and 28475 of 2019

cannot be undone and it would involve a mammoth task to restore all

the corridors to their pristine glory.

3. It is imperative that some measures be taken for ensuring the
unhindered passage of the elephants from one tract of land to another
without straying into areas inhabited by humans.  Towards such end,
some corridors must be restored, though it may not be feasible to

restore all.

4. The State in consultation with the Principal Chief Conservator
of Forests will file a report when the matter appears next six weeks
hence to indicate how conflict between the large animal and man can
be avoided and the rightof passage be given to the elephants to move
from one tract of land to another in such manner that it does not cause
much displacement to humans-yet-allows the animals the freedom
they deserve. A copy of such report should be made available to the

petitioners at least two days before the matter appears.
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o 5. The pendency of these writ petitions should not deter the
& respendent authorities from taking immediate appropriate action

against brick kilns which may be operating illegally or without license

) or in excess of the extent of their area of-operation.
( ")
- List on 10.02.2021.
\ A
&

® ‘ (S.B., C1.) (S.K.R.,3.)
- 06.01.2021
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THE HON'BLE CHIEF JUSTICE
and
SENTHILKUMAR RAMAMOORTHY, J.
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W.P.N0s.27356 and 28475 of 2019

THE HON'BLE CHIEF JUSTICE
AND

SENTHILKUMAR RAMAMQORTHY, J.

(Order of the Court was made by the Hon'ble Chief Justice)

In W.P.N0.27356 of 2019, it is submitted on behalf of the

Mines Department of the State that a coordinated strategy has to

be worked out by the State after consultation with all the

departments so that the elephant corridors can be left untouched or

) those corridors that have been encroached upon can be restored.

2. In some of the other matters, the grievances appear to be

) directed against brick kilns which have mushroomed all over the i

D State and the general refrain is that the local authorities have "4
turned a Nelson's eye to the illegal operations of brick kilns. The

official respondents must take immediate remedial measures to

ensure that brick kilns function within the parameters set down and
upon obtaining license remain confined to the areas demarcated.

Burgeoning brick kilns that encroach into forest lands or elephant

Page 1 of 3
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corridors should be proceeded against without undue delay.

3. These matters will now appear six weeks hence for a status
report to be filed by the State through its Chief Secretary upon due

coordination between thevarious departments.
List on 31.3.2021.

(S.B., CL) (S.K.R., 1.)
10.02.2021
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E- Mail: dfocbe@tn.nic.in

TAMH, NADU FOREST DEPARTMENT

From To
Thiru.D.Venkatesh, L.F.S., The District Collector,
District Forest Officer, Coimbatore District,
Coimbatore Division, Coimbatore.

Coimbatore —43.

C. No. 8360/ 2019 / D1, dated.11.03.2021

Sir,

Sub: Mines — W.P.No0.27356/2019 and W.P.N0.28475/2019 -
Illegal operation of Brick Kilns — Encroachment into forest
land or Elephant corridors — Regarding.

Ref: 1. Hon’ble High Court of Madras W.P.N0.27356/2019

and W.P.N0.28475 of 2019 order dated: 10.02.2021,
2. The District Collector, Coimbatore Roc. No.
5329/2021/2019/L. dated: 04.03.2021.

dooke sk ko
[ am in receipt of the letter issued by the District Collector, Coimbatore vide
Reference 2™ cited above. I invite kind attention to the direction issued by the Hon’ble High
Court, Madras in W.P.N0.27356/2019 directing the official respondents must take immediate
remedial measures to ensure that brick kilns function within the parameters set down and upon
obtaining license remain confined to the areas demarcated.
I also invite your kind attention to the following letters sent from this office

regarding the issue of operation of bricklins in Thadagam valley.

Sl No Reference No Dated Subject
1. | @evsugpiensvs  sigs | 26.10.2015 suRTENlSVEISH BN LWL LD  uTFSugl,
etetst 12987/2014/6ul allenen  Blevmidenen  GFHLLGHHIUSI,
LOEHSOGHEOUIT SIS UL Slmorseren

auengend gl  SIpSuiledeomiosd
LU S (HOTERISST, HRNDBIS6IT
6B DAL QSTLTUTE,

2. | @eueugpsueos &S | 21.01.2019

e1em1 12987/2014/su1 ueaalleUEIGHSET [BLIOTLLD — UTHLIIGI,
3. | @eeugisusos  Bigs | 04.03.2010 | elenen  mlevmisemer  BFHILGSSIMG,

srear 12987/2014/6ul SLIHW HTUYSSTH — SLIGD LGSHuTed
4 | @ugieums @9z | 09082020 | AH@u0slledemosd GFLSOLEGY GSmIB6

eremt 12987/2014/6ul Gmenaei  —  aamigos QLR
5 | @elougueuvs &5 | 15.02.2021 SIMOBSIETENS! - GHTLIUNS.

sten1 8360/202019/6u1 "
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6. | @eiugieuevs s | 05.03.2021 | ewnbugslig DiDHEBlesien L
etemit 8360/202019%/6ul Pootseliefmhbs) Gebosi Goulty aBHs),
Qariumsed GHmNSEG  sLESNE
sl@p.seio.qpreflagen  erehusur  Qachiamen
e wiTpPosmsSled QsrLrps Ml ey
gien. 27356/201€ en g euprisiud L
BeoL&arey gyememulldiug  BLagsS
aBsEs aualuynsIug — BGsmme LG
sulL b, 24 efyureiig adymw Leo e, 709/1
SISHD SUATLNKSEHNERG DimHEBQeTen  LLLT
Plooggled, uglars wesr Gaully sBHS,
el eonfidsit ¢peoid SLSgusTS LW
ysrirsst arbGubPE — usialsorygst
BLWOTCLLD WHpID &Hm @G urglinyssit
ghuBeus — euGOMLBZZIDD  psvtd
BLoUGHMS 61hos Barmz:en - Garitus.
7. | @asugieuews &g | 056.03.2021 | asmigglag SUmHEIaIGT6N uiLm
eremi 8360/202019/6ul Betisalalobs GFboah Galy TGl
QFRIBD G BE ELPFI6UEH = —
glm.sev.aprefiggen  asuait  QaFsena,
e wiSlwamsdlse GsTLiThs ML  we
aemn, 27356/2019 o1 15z euprasmin L
BoLssrey gyemanuieiuy  FHLagEmHS
aBss aslupBHus — (PopCsLns
BuUrGD QFhissd Geenaals Wl
Bwemiienes FwpsEsE CaErmSeo -
@@Lt

[ wish to bring it to your notice that the Reserved forest boundaries in Thadagam valley
i$ intact and there is no encroachments of any sort. Neither the brick kilns are situated inside
the Reserved forest nor any illegal mining is going on inside the forests.

I wish to state that the forest department has no legal jurisdiction over the functioning
of the brick kilns, which is governed by departments like Revenue, Mines, Industry and Tamil
Nadu Pollution Control Board. As far as the Forest Department is concerned there is no
landscape connectivity issue or corridor issue in safe passage of the elephants as forest is
continuous. However I wish to state that the seasonal streams originating from forest and
running through the valley have been traditionally used by elephants to return to reserve forest
in seasonal occasion of crop raiding and the same miay be identified in the ground and kept free
of any kind of encroachments or wrong usage such as paths for plying vehicles.

I further state that as per the inforation available with the Forest Department staff,
latge number of the brick kilns are functioning without any licence. It is also not clear as to
which agency / Department has to issue licence for operations of the brick kilns. It is also not

clear as to the different statutory provisions that governs the activity of operations of brick
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kilns. I wish to state that there is also issue of rampant sand mining in private lands in the
valley for supply to the brick kilns.

I wish to state that, Gudalur, Nanjundapuram, Chinnathadagam, 24-Veerapandi,
Somaiyampalayam villages are notified under Hill Area Conservation Authority (HACA) in
Thadagam valley.

1 also wish to state that 24 Veerapandi Panchayat is identified as Eco Sensitive area in
the draft notification of Government of India No.598, dated: 27.02.2017 in which also the
operation of Brick kilns falls.

Hence I request that the concerned Departments namely Mines, Revenue, Industry and
Pollution Control Board and any other Department concerned with the operation of brick
kilns/ sand mining from private lands may be directed to take necessary action to implement

the order dated 10.02.2021 issued by the Hon’ble High Court of Madras.

Yours sincerely,
Sd/-D.Venkatesh

District Forest Officer,
Coimbatore Division,
Coimbatore.

Copy submitted to the Principal Chief Conservator of Forests and Chief Wild life Warden
through proper channel.
Copy submitted to the Additional Principal Chief Conservator of Forests, Coimbatore Circle,

Coimbatore.

Copy to the District Revenue Officer, Coimbatore.

Copy to the Assistant Director, Mining Department,

Copy to the Assistant Engineer, Pollution Control Board Coimbatore.

/t.cb.of
Superintendent
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\;




Human Death in Coimbatore Thadagam Forest Range 2012 - 2020

2012

Outside

Periyathadaga
m, Thadagam
South Beat

30.12.2012

11 PM

45

Male

2014

Outside

Thadagam
Section,
Anaikatti
Central Beat,
Anaikatti South
RF

24.11.2014

11 PM

51

Male

2015

Inside RF

Thadagam
Section,
Thadagam
Central Beat,
Arnadkadu

21.10.2015

70

Male

2016

Outside

Coimbatore
Range,
Thadagam
South Beat

18.1.2016

7.30 pm

40

Male

2017

Outside

Thadagam
Central
Section 1 Km
from
Thadagam RF
Karuvarai
Kalamalai
Village

16.4.2017

8 PM

45

Male

2017

Outside

Thadagam
Central Beat,
LSK Chamber,
Veerapandi

7.8.2017

5.30 am

65

Male

2017

Outside

Thadagam
Beat 1.5 km
out of RF,
Senguttai
Pallam,
ChinnaThadag
am Village

8.9.2017

6.00 am

61

Male

2018

Inside RF

Coimbatore
Range
Sembukarai
Village

29.8.2018

10 AM

42

Miale

2018

Outside

Coimbatore
Range
Thudiyalur
Section
Thadagam
North

25.10.2018

1.30 am

28

Male

Venkatesh RRT

2018

Outside

Coimbatore
Range
Thudiyalur
Section
Thadagam
North

17.11.2018

6.45 am

52

Male

2018

Outside

Coimbatore
Range
Periyanaickenp
alayam

Section
Mettupalayam
NH Road

6.12.2018

3.30 am

45

Female

2019

Outside

Coimbatore
Range
Thadagam
Range Injured
near DSP Bus
Stop

5.2.2019,
10.2.2019

40

Male

2019

Outside

Coimbatore
Range
Thadagam
Section
Thadagam
South Beat
Mangarai

29.3.2019,
21.4.2019

3 PM

48

Male

38



2019

Outside

Thudiyalur
Section
Thadagam
Central Beat
Kondanur
Pudur near
Forest

8.5.2019

6.30 am

60

Female

2019

Outside

Coimbatore
Range
Thudiyalur
Section
Mangarai to
Anaikatty near
Ganga Kalvay

3.8.2019

9.30 pm

51

Male

2019

Outside

Coimbatore
Range
Thudiyalur
Section North
Beat outside
Pannimadai
Road

18.8.2019

11.30 pm

27

Male

2019

Outside

Coimbatore
Range
Thudiyalur
Section North
Beat outside
Pannimadai
Road

19.8.2019

Male

2020

Outside

Thudiyalur
Section
Thadagam
Beat

2.5.2020

50

Male

2020

Outside

MadhuSri
Chamber
Periyathadaga
m

8.8.2020

23

Male

2020

Outside

Thadagam
Beat

15.9.2020

5.30 am

73

Female

2020

Inside

Thadagam
Section,
Mangarai
Saragam, No.8
Water Tank
inside Forest

4.10.2020

6.15 pm

64

Male

2020

Outside

Thadagam
section,
Thadagam
South Beat
near ARS Brick
Chamber

11.10.2020

8.45 pm

20

Male

2020

Outside

Thondamuthur
about 3.5 km
away from
Kembanur
Forest Beat

12.12.2020

75

Male

2020

Outside

Pannimadai to
Varapalayam
Thadagam
North Beat Sri
Nagar Area

16.12.2020

9 PM

63

Male

2020

Outside

In front of Law
College
thadagai
Section
Marudhamalai
Marudhamalai
Beat

28.12.2020

6.00 am

65

Male

39
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From To

Thiru.S.Nagarajan, [.LA.S., The Principal Secretary
Dastrict Collector, Industries Department
Coimbatore. Secretariat,

Sir,

Chennai-600 009.
Through

The Commissioner of Geology
and Mining,

Industrial Estate,

Guindy, Chennai - 600 032.

Rc.No.650/Mines/2019 dated 03.2021

Sub: Mines and Minerals — Coimbatore District ~
Public Interest Litigation in
W.P.N0.28475/2019 and 27356/2019 filed
before the Madras High Court - Order dated
06.01.2021 and 10.02.2021 passed by the
Madras High Court - Action taken report
sent — reg.

Ref: 1. District Collector Notice Na.Ka.10/
Mines/2019 dated 29.10.2019.

2. District Collector Notice Na.Ka,
238/Mines /2020 dated 23.06.2020.

3. District Collector Notice Na.Ka.ll/
Mines/2020 dated 21.10.2020.

4. District Collector Notice Na.Ka.47/
Mines/2020 dt: 21.10.2020.

S. The High Court of Madras Order dated
06.01.2021 in W.P.No.27356 of 2019 and
28475 of 2019

6. The High Court of Madras Order dated
10.02.2021 in W.P.No.27356 of 2019 and
28475 of 2019

7. District Collector Notice Na.Ka.284/
Mines/20211-10 dated 20.02.2021.

8. Commissioner of Ceology and Mining
letter Rc.No.681/MM1/2021 dated
11.03.2021 -

9. Proceedings of the District Collector
Coimbatore in Rc.N0.5236/2021/L dated
17.03.2021.

-000-

Kind attention is invited to the referenccs cited.
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2) One Thiru S Muralidharan has filed a Public Interest
Litigation in W.P.N0.27356/2019 before the Hon’ble Madras High
Court with a prayer to issue a Writ of Mandamus or any other
Writs or directions, directing the 1st respondent to identify and
secure the elephant corridors in Coimbatore Forest Division with

the support of the other respondents.

3) One Thiru.TMS.Rajendran has' filed a Public Interest
Litigation in W.P.N0.28475/2019 befofre the Hon’ble Madras High
Court with a prayer to direct the respondents to take necessary
action to close down the illegal brick kilns being operated in all the
villages of Veerapandi, Thadagam, Somayampalayam,
Nanjundapuram and Pannimadai panchayats of Coimbatore

District withiri the timé frame stipulated by the Hon’ble Court.

4) The Hon’ble High Court of Madras by Order dated
06.01.2021 in W.P.No.27356 of 2019 and 28475 of 2019 under

para 4 & 5 ordered as follows:-

4. The State in consultation with the Principal Chief
Conservator of Forests will file a report when the matter
appears next six weeks hence to indicate how conflict
between the large animal and man can be avoided and
the right of passage be given to the elephants to move
from one tract of land to another in such manner that it
does not cause much displacement to humans yet allows
the animals the freedom they deserve. A copy of such
report should be available to the petitioners at least two
days before the matter appeal petition.

5. The pendency of these Writ Petitions should not deter the
respondent authorities from taking immediate appropriate
action against brick kilns which may be operating
illegally or without license or in excess of the extent of

their area of operation.
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5) The Hon’ble First Bench of Madras High Court by Order
dated 10.02.2021 in W.P.No.27356 of 2019 and 28475 of 2010
under para 2 & 3 ordered as follows:-

2. In some of the other matters, the grievances appear to be

directed against brick kilns which have mushroomed all
over the State and the general refrain is that the local
authorities have turmed a Nelson’s eye to the dlegal'
operations of brick kilns. The ofﬁczat respondents must
take immediate remedial measures to ensure that brick
kilns function within the parameters set down and upon
obtaining license remain confined to the areas
demarcated. Burgeoning brick kilns that encroach into
Jorest lands or elephant corridors should be proceeded
against without undue delay.

These matters will now appear six weeks hence for a
status report to be filed by the State through its Chief

Secretary upon due coordination between the various
departments.

6) The Commissioner of Geology and Mining vide reference
8th cited has requested to send an action taken report for filing a
status report before the Hon’ble High Couut.

7) As directed by the Hon’ble First Bench of Madras High
Court dated 06.01.2021 and 10.02.2021 in W.P.No0.27356 of 2019
and 28475 of 2019, the steps taken by the District Administration
for closure of Brick Kilns operating in Veerapandi, Thadagaﬁl,
Somayampalayam, Nanjundaptiram and Pannimadai villages of
Coimbatore North Taluk, Coimbatore District and other steps
taken are detailed as follows:-

i) In compliance to the orders passed by the Hon’ble First
Bench of Madras High Court dated 06.01.2021 and

46
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| 10.02.2021 in W.P.N0.27356/2019 and 28475 of 2019,

S

orders have been issued by District Collector, Coimbatore
in Rc.No.5329/2021 dated 17.03.2021 directing the

S b

Tahsildar, Coimbatore North to close down and seal the

R Z PR
e S

Brick Kiln Units functioning in Veerapandi, Thadagam,

ot ey S SR

S

Somayampalayam, Nanjundapuram and Pannimadai

villages without obtaining permission from the Distriet

Barimy
TBATA

Collector, Coimbatore.
ii) The Executive Engineer, TANGEDCO has been directed

to disconnect the electricity given to the Brick Kiln Units

\

323
"

"4, '133.‘__ A

N with immediate effect.

iii) The Assistant Director of Geology and Mining,

= VAR

Coimbatore and the District Environmental Engineer,
Coimbatore North have been directed to coordinate with
the Departments concerned and to submit an action

taken report in this regard.

iv) Accordingly, the Tahsildar, Coimbatore North, District

D996 17990 BOBO B L

Environmental Engineer, Tamil Nadu Pollution Control
Board and the Assistant Director of Geology and Mining, 5
Coimbatore have inspected the areas in Veerapandi,

Thadagam, Somayampalayam, Nanjundapuram and T

9 Pannimadai Villages in Coimbatore North Taluk on i =

f“ 19.08.2021, 24.03.2021 and 25.03.2021 and a total (& '
v nuraber of 186 .brick kiln units operating in the areas >
‘ without obtaining Registration certificate from the e
; District Collector and without obtaining necessary -
7 permission from the District Collector as required under ._}
sub-rule(2) of Rule 19 of the Tamil Nadu Minor Mineral .

Concession Rules, 1959 were banned from carrying out '; i

any activities from 19.03.2021 onwards and notices have ve L»

been properly served/posted in respect of the 186 brick @‘ -;

kilri units. & '
Ly
®
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The details of 186 brick kiln units closed down in
Veerapandi, Thadagam, Somayampalayam, Nanjunda-

puram and Pannimadai are tabulated as below (Village
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$.1 Name and address of Name of
N‘; the Owners of the the Village
i Chamber Chamber
Thiru.K.Rajan,
S/o.Krishnasamy,
Yamuna
Yamuna Chamber . .
1 p . Chamber Veerapandi
Bricks, Veerapandi, ot
, Bricks
Salayanur
Thiru.Rajkumar,
S/o.8elvaraj, TvLKRG ;
Chamber Bricks, KRG !
2 | No.24. Chamber Veerapandi ‘\ |
Veerapandipudur, Bricks f
11.Veerapandi %
TvL.KMT Chamber L
Bnc}cs, I?SP Bus Stop, KMT k
Anaikatti Road, ; o
3 . Chamber Veerapandi &
Chinnathadagam, . '
. Bricks
11.Veerapandi
Thiru.Sabari and
Thiru.Kumar, New
4 S.K.G Chamber, N(;;;igef’ Veerapandi
S.F.No.11/1, DSP ‘
Stop, 11-Veerapandi :
Thiru.K.R.Ramakrishn
an,8/o0.K.R.Ramasamy ‘
s , KRD Chambers, KRD v di !
S.F.No.157/2C, Chamber cerapandi K
Salangai Bus Stop, 11-
Veerapandi
Thiru.Nanjan, b
S/o.Mannan, M.S MS ’-
6 Chamber, Mangarai, L * Veerapandi £
' . Chamber F
11- Veerapandi i
E
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11.Veerapandi

b
o ]'_"i.‘]liru.Saravanan, Kavi . -
Chamber Bricks el
7 l\:/] T ’ di Chamber Veerapandi
angarai, Veerapandi Bricks
Thiru.Sundarraj, _ -
" | V.K.V.Chamber Bricks | V.K.V.Cham
8 I, Salaiyanur, ber Bricks - Veerapandi
Veerapandi I
Thiru.S.Anandan,
$/0.Soundaravadivu, RAJ
RAJ Chamber Bricks, .
9 . Chamber Veerapandi
Veerapandi Road, 11- \
. Bricks
Veerapandi
Thiru.K.Chinnasamy, TVS
10 | TVS Chamber Bricks, Chamber Veerapandi
11.Veerapandi Bricks
Thiru.Sundarraj, VKV
Chamber Bricks II, VKV
11 | Somayanur, Chamber Veerapandi
11.Veerapandi Bricks II
Thiru,Sundarraj, ‘ VKV
V.K.V.Chamber Bricks .
12 ; Chamber Veerapandi
11, Somayanur, .
. Bricks- III
Veerapandi
Thiru.Sundarraj, VKV
Chamber Bricks-1V, VKV
13 | Somayanur, 11- Chamber Veerapandi
Veerapandi Bricks - 1V
Thirnu.Rajan , YBC YBC
Chamber Bricks, .
14 e Chamber Veerapandi
WVeerapandi Pirivu, Bricks
11.Veerapandi
Thiru.Jaganathan,S/o.
Nanjappagoundar,
NKN
NKN Chamber .
15 . . Chamber Veerapandi
Bricks,Mangarai, .
Bricks
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| Thiru.Rajan, POWER
- Chamber Bricks, POWER
16 | Veerapandipudur, 11, Chambe: Veerapandi
= Veerapandi ‘Bricks
iy
- Thiru.Sivasakthivel,
3 S/o.Jayabal, JBW JBW
17 | Chamber Bricks, Chamber Veerapandi
D Veerapandipudur, Bricks
- l11.Veerapandi
- Thiru.Dinesh, PKR
- Chamber Bricks, PKR
nd 18 | Mangarai, Chamber Veerapandi
s -, 11 Veerapandi Bricks
'@ & Thiru.Ravichandaran, RVS
—r 19 | RVS Chamber Chamber Veerapandi
T Bricks, 11.Veerapandi Bricks
d Thiru.Selvaraj, MRT
G~ Chamber Bricks MRT
@ e 20 am o Chamber Veerapandi
L 11.Veerapandi Brick
ricks
B
@ - Thiru.Mahendhiran,
- S/o.Ramasamy, Vasu Vasu
: - 21 | Chamber ‘Bricks, Chamber Veerapandi
&, 11.Veerapandi Bricks
| o }
3551 = Tmt.J,Shanthi, o
A W/0.G.P.Chandarasek - ACB
e 22 | ar, ACB Chamber Chamber Vecrapandi
b Bricks, 11.Veerapandi Bricks
- Thiru.Saravanakumar,
5 Sriram Chamber Sriram
: 23 | Bricks, Veerapandi Chamber Veerapandi
o Pirivu, 11.Veerapandi Bricks
o Tmt.Krishnaveni, R
— W/o.Erattaimuthu, KNN
o 24 | KNN Chamber Bricks, Chamber Veerapandi
- 11. Veerapandi Bricks
-
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WVeerapandi Pirivu,

11.Veerapandi

)
Tmt.Poongodi,
W /o.Ponnusamy, SMT SMT
25 | Chamber Bricks, Chamber Veerapandi
" | 11.Veerapandi Bricks
Thiru.Murugan, KPM KPM
26 | Chamber Bricks, Chamber Veerapandi
11.Veerapandi Bricks
Thiru.Natarajan,
S/o.Nanjapp-;goundar, ChNMS‘l; v di
e NMS Chamber B{:::k:r CEIRRERE!
Bricks,11.Veerapandi
Thiru.
Santhoshkumar,
S/o0.Soundarrajan TMS TMS .
a8 Chamber Bricks, 11l. Cha'mber Vesrapaus]
. . Bricks
Veerapandi
Tmt.E.Krishnavemni,
W /o.Erattaimuthu,
Tvl.SKK Chamber SKK
29 | Bricks, Anaikatti Road, Chamber Veerapandi
Veerapandi Pirivu, Bricks
11.Veerapandi
Thiru.Yashvanth,
S/o.Goylnd.s;.raJ, India
Tvl.India Wiregate Wiregate
30 | Chamber Bricks, Veerapandi
. . Chamber
Anaikatti Road, Bricks
Veerapandi Pirivu,
11.Veerapandi
Thiru.R.Karthick,
Tvl.LNT Chamber,
. . LNT .
31 | Anaikatti Road, Veerapandi
e Chamber
Veerapandi Pirivu,
11.Veerapandi
T Thiru.Srinivasan,
Tvl.Al Chamber,
32 | Anaikatti Road, Al Chamber Veerapandi
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Thiru.P.Velligiri,
Tvl. VNS Chamber,
S8.F.No.82/2B,

33 | Anaikati Road, . VIR Veerapandi
] Chamber
Veerapandi Pirivuy,
11.Veerapandi
Thiru.Abimannue,
S/o.Subraméniyam,
34 ;‘r;:?f;tgrll?zzi{, Al3l Bricks Veerapandi
Mangarai,
11.Veerapandi
Thiru.V.G.Kannapiran,
S/0.Gopal, Tvl.Sree _
Sa..kthl Ghamber Sree Sakthi
Bricks, b b Vec di
35 | s.E.No.42¢/2C, CE;Z’:‘kser cerapandi
Veerapandi Pirivu,
11.Veerapandi
Thiru.R.Sakthivel,
8/o0.Ramasamy,
Tvl.RSV Chamber RSV
36 | Bricks, Anaikatti Road, Chamber Veerapandi
Mangarai, Bricks |
11.Veerapandi
Thiru.G.Krishnamoort
hy, S/0.Gopal,-
s.F.l43/A2$, Tvl.RKG - RKG
37 Chamber Bricks, Chamber Veerapandi
Anaikatti Road, o
. Bricks
Mangarai,
11.Veerapandi
Thiru.Ponnusamy,
S/o.Rangasamy, VCR
38 | Tvl.VCR Chamber Chamber Veerapandi
Bricks, Anaikatti Road, Bricks

Mangarali,

11.Veerapandi

52
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11.Veerapandi

e
| | Thiru.R.Krishnasamy, o ]
‘| S/o0.Ramanudaiyar,
Tvl.RAK Chamber RAK
39 | Bricks, Chamber Veerapandi
Veerapandipudur, Bricks
11.Veerapandi
Thiru.Sathyamoorthi,
S/0.KK
Maruthachalam,
Tvl.SGK Chamber SGK .
40 Bricks Chamber Veerapandi
Veerapandipudur, Biciss
11.Veerapandi
Thiru.Ragunathasamy, KB
S/o0.T.Ramasamy, BMT
Chambers, BMT
41 | 8.F.Ni,85/32A1, Chamber Veerapandl
Thailamara stop, Bricks
Mangarai
Thiru. Mayilsamy,
S/o.Palanisamy
goundar, TvL.TSM TSM
42 | Chamber Bricks, Chamber Veerapandi
Veerapandipudur, Bricks
11.Veerapandi
Thiru.Madhankumar,
53 /o0.Marannan,
Tvli.CMM Chamber CMM
43 | Bricks, Chamber Veerapandi
Veerapandipudur, Bricks
11.Veerapandi
Thiru.Rajamani,
Q' - .
&/0.Gopal, 'I:vl ABT ABT
Chamber Bricks, .
44 . y Chamber Veerapandi
Veerapandipudur, o n
Bricks
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Tmt.Eswari,
W/o.Krishnasamy,
Tvl.APC Chamber APC
45 | Bricks, Chamber Veerapandi
Veerapandipudur, Bricks
11.Veerapandi
Thiru.Krishnasamy, N
S/o0.Perumal goudar, SKT
Tv]l.SKT Chamber 5
46 . Chamlbe: Veerapandi
e Bricks
Veerapandipudur, ’
11.Veerapandi
Tmt.J.Santhi,
W/o0.G.P.Chandrasekar
, Tvl.Anjaneya Anjaneya
47 | Chamber Bricks, Chamber Veerapandi
Anaikatti Road, Bricks
11.Veerapandi
Thiru.Shanmugakuma
resan, Tvl.LASK
Chamber Bricks, ASK
48 | Anaikatti Road, Chamber Veerapandi
Mangarai, Bricks
11.Veerapandi
Tvl.NIR Chamber
Bricks, NIR
49 | Chinnathadagam, Chamber Veerapandi
Veerapandipudur, Bricks
11.Veerapandi
Thiru:Kunasekaran,
S/o.Dhamotharan, ACC
50 Wl.'ACC Chamber Chamber Veerapandi
Bricks, Bricks
8.F.No.1020/2B, '
Arcade Nadu, Anaikatti
Thiru.Surendhiran,
Nonapesvesends | oo
. amber .
5! | Bricks, S.F.No.1027/2, ngﬂ?:" Veerapandi
Arcade Nadu, Anaikatti




(R
" [Thiru.Jegatheesh,
| 8/0.Balasubramaniya Nithya
52 | m, Tvl.Nithya Chamber Chamber Veerapandi
Bricks, S.F.No©.936, Bricks
i Vadakkalur, Anaikatti
Thiru.Ranganathan, Veerapandi
S /0.8iddhanayudu, RCC
53 | Tvl,RCC Chamber Chamber
Bricks, S.F.No.8705, Bricks
Anaikatti -
Thiru.Kunjumon, KSK KSK Veerapandi
54 | Chamber, Kandi Via, Chamber
Anaikatti
’ Thiru.Balusamy, Veerapandi
S/o0.Rangasamygounda RPB
| 55 |r, RPB Chamber, Chamber
i 8.F.No.774/2, Bricks
] Kondanur, Anaikatti
' Thiru.Sundarrajan, Veerapandi
56 5/0.Subbaiyan, Kumar Kumar
Chambers, Kondanur, Chambers
Anaikatti
Thiru.Puviyarasu,
S/o.Palanisamy, Puvi
57 | Bricks, Puvi Bricks Veerapandi
Kondanurpudur,
Anaikatti
Thiru.Hariprakash,
sg |3/0.K.M.Chinnasamy, Chgfnrl;a r Veerapandi
Tvl.AAT Chamber mbe panc
. . Bricks
Eiricks, Veerapandi ]
Thiru.Nandheesh,
S.N. i .
S.N.B Chamber Bricks, S N.B.Cham .
59 | near BSNL, . Veerapandi
s ber Bricks
Chinnathadagam.
Thiru.Sounthirarajan,
Sumathi Chamber :
Bricks, Mangarai Sigathi
60 : & . Chamber Veerapandi
Road, 11.Veerapandi .
Bricks
'I‘hlru.Anand'an, ABC ABC
Chamber Bricks, .
&1 i . Chamber Veerapandi
11.Veerapandi .
, Bricks
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Tvl. KKG Chamber
Bricks, Periya

62 | Thadagar 1oad, K:(]GBC};jk:h Veerapandi
. ST Dric
Chinnathadagam
Tv]l.SUN Ch b
5 W e SUN
Bricks, Anaikatti Road, . : .
63 . Chamber Veerapandi
Chinnathadagam !
Bricks
TvL.SD Kr‘_n.tsfk SD Kousik
Chamber Bricks, .
64 . . Chamber Veerapandi
Anaikatti Road, Brick
Chinnathadagam e
Thiru.Ramasubbu, T.M.T
T.M.T Chamber Bricks, L .
65 . Chamber Veerapandi
Anakatti road, Bricks
Chinnathadagam
Thiru.R.Venkatesh, C.V.R
C.V.R Chamber Bricks, o )
66 | ... _ Chamber veerapandi
Chinnathiadagam,. i
Bricks
Thiru.Mahendhiran, -
(L VM & iramiger A.V.M.Cham ,
67 | Bricks, Anakatti road, . veerapandi
. ber Bricks
Chinnathadagam
Thiru.Rangasamy,
S/o.Ponnusamygound MSK
68 | &r, TVLMSK Chamber Ch‘amber Nanjundapura
Bricks, S.F.No.117, Bricks m
118/1A, Near e
Mariamman Koil
Thiru.Arunkumar,
S/0.D.Chandrasekaran
» TVLINCA Bricks, . . Nanjundapura
69 S.F.No.59/4, | INCA Bricks m
Chinnathadagam
Gokul Thottam.
Thiru.R.Palansamy,
S/o.Ramukuti
goundar, KNK KNK .
70 | Chamber Bricks, Chamber NanJuI;;'.iapura
Nanjundapuram, Briks
Chinnathadagam

56
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72

73
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75

NManjunadapuram
Thiru.Sukumaran,

Thiru. Manojkumar,
S/'O.Subramaniam,
Sakthi Chamber
Bricks, Varapalayam,
Nanjundapuram,

e
Thiru.Pachaimuthu,
S/O.Solaimuthur, SPM
Chamber Bricks,

Nanjundapuram

Thiru.Chandra Mohan,
S$/o.Kandasamy, NCK
Chamber Bricks,
Nanjundapuram

Thiru.Vinothkumar,
$/0.J.V.Gopal, SNT
Chamber Bricks,
Nanjundapuram

(TR SRS
Thiru.Vinothkumar,
3/0.J.V.Gopal, MVN
Chamber Bricks,
Nanjundapuram

Thiru. Murali,
§/o.Palanisamy APS
Chamber Bricks,
Nanjundapuram

“Thiru.Mohanraj,
§ /o.Palanisamy, RNP
Chamber Bricks,

§/o.Palanisamy, INDU
Chamber Bricks,
Ramanathapuram,
Nanjundapuram

Thiru.Sampathkumar,
& /o.Velumani, CVS
Chamber Bricks,
Pappanaikenpalayam,
Nanjundapuram

Sakthi

Chamber

Bricks l

SPM

Chamber

Bricks

NCK
Chamber
Bricks

SNT
Chamber
Bricks

Bricks

Chamber
Bricks

RNP
Chamber
Bricks

INDU
Chamber
Bricks

CVSs
Chamber

Nanjundapura

m

Nanjundapura
m

Nanjundapura
m

Nanjundapura
m

Nanjundapura

Nanjundapura
m

]

Nanjundapura

Nanjundapura
m

Nanjundapura
m
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’ ﬁhiru.}?amasamy, [ {
S/o0.Chinnasamygound
ar, AB Chamber AR NE e
80 | Bricks, Chamber J P
Pappanaickenpalayam, Bricks .
Nanjundapuram
Thiru. Narayanasamy,
S/o.Appunaudu, LBI LBI Nanjundapura
81 | Chamber Bricks, Chamber- yuncapura
Nanjudapuram* Bricks Al
Thiru.Jaganathan, JB
g> | Chamber Bricks, JB Chamber | Nanjundapura
Somayanur, Bricks m
Nanajundapuram
Thiru.Ravti,
S/o.Maruthappagound VMT i
83 |ar, VMT Chamber Chamber | Nanjundapura
Bricks, Bricks m
Nanjundapuram
Thiru.R.Ranganathan,
S/0.Raj, Tvl.CNA Naniund
84 | Bricks, CNA Bricks anjundapura
. m
Nanjundapuram, .
Pappanaickenpalayam
Thiru.Ravi,
S/o0.Maruthappagound
ar, Tvl.New VMT
Chamber Bricks, NewVMT Nanjundapura
85 Chamber
6/241-4-1A, . m
) . Bricks
Nanjundapuram, Near
Police Station
Tmt.Rukmani,
W/o.Kandasamy,
Tvl.Chandru Chamber Chandru Nanjundapura
86 o . Chamber
Bricks, S$.F.No.55/B, Brick m
. cks
Nanjundapuram,
Chinnathadagam
Thiru.Magesh MKM
87 S/o.KaeruppaKonar Chamber Nanjundapura
MKM Bricks . m
; Bricks
Nanjudapuram v
Thiru.Maruthachalam, PSM
S/o.Kuttiyagoundar, Maruthacha
88 | PSM Maruthachatam Jam Pannimadai
Chamber Bricks, Chamber y
Kanuvai, Pannimadai Bricks

58
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Thiru. Murugesan
Turag ' ] SMP !
S/o.Chmnegoundar, N
86 | SMP Murugesan ’ g Pannimadai
: Chamber |
Chamber Bricks, X 1
, Bricks

| Kanuvai, Pannimadai
Thiru K.Devaraj,

S/o.Karuppannagound . . .
g0 ar, Tvl.PSK Bricks, PSK Bricks Pannimadai

| 299 /2, Pannimadai
Thiru.Ramachandran,
Tv].Pevi Bricks,

91 ig&ﬂﬁé%i?%%ge’ DEVI Bricks | Pannimadai
3/161,
J 'akkumarathottam
| Thiru.Saravanakumar,
: S /o.Duraisamy, Kavi
_ 92 | Tvl.KAVI Chamber Chamber Pannimadai
2 Bricks, Pannimadai Bricks

" Village, Thaliyur Post 1
Tvl.MPS Bricks,
$,F.NO.381/1B, , . .
93 383/1D, Pannima di MPS Bricks Pannimadai
Village, Thaliyur Post
Thiru.Kannan,

BT L LA e

2 S$/o.Sundaram, M3V
, 94 | Tvl.MSV Chamber Chamber Pannimadai
Bricks, Pannimadai ‘Bricks

| ‘ Village, Thaliyur Post
Tvl.RANI Bricks,

: , 5 F.No..311/14A, 5/22, & avamala
(,7 95 | Kalappanaickenpalaya | RANI Bricks ¥ " paiay
4 | m,Somsayampalayam 2
.
W "
Y Thiru.S.Rajappan, New 5
2l 96 Rani chamber, New Rani Somayampalay &
i Kalappanaickenpalaya chamber am
gl m, Somayarmpalayam - b
) Thiru.Muhammed s
3alim, CCW Chamber cCw Somavampala m
97 | Bricks, Yamuna Nagar, Chamber yampalay
o . am
Somayampalayam Bricks
R Thiru.K.R.Rangasamy,
KRR Chamber Bricks, KRR
Near Together Mill, Somayampalay
98 . ey Chamber
Kallapanaickenpalaya Bricks am

m, Somayampalayam

£
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} Thiru.Ramalingam, SKS ]
SKS Chamber Bricks, - Somayampalay
o5 Kallapanaickenpalaya Chamber am
- b palay Bricks -
Th‘iru.Subrarﬂaniyam
S/0.RAmukutry KRS
GOunder . Somayampalay
1004 "KRS Chamber & pamber am
Bricks,Kallappanaicke sk
npalayam,
Thiru.Yuvaraj, ABW
Chamber Bricks, ABW T ——
101 | Kallappanaickenpalaya Chamber vampalay
. am
m, Somayampalayam Bricks
Thiru.Chinnasamy,
‘)__\ TVS Chamber Bricks I TVS
...:].,,) 102 Bricks,Kallapanaicken Chamber Somayampalay
¢ palayam, & am
| Bricks |
n-.-@ Somayampalayam
=, Thiru.Sampathkumar,
T TVS Chamber TVS Somayampala
.{;.73:5 1083 | Bricks,Kallapanaicken Chamber cmayampalay
. aim
% palayam, Bricks I
« }‘5 Somayampalayam -
h a THiru. N. Ponnusamy Véni
e Vant Chamber . Somayampalay
194 Kallapanaickenpalaya Chamber a
- SR paiay Bricks m
e m,
- Thiru.Ponnusamy,
W S/o.Marapagounder, SAT Chinna
e 105 | Tvl.SAT Chamber Clramber Thadagam
e Bricks, Thadagam Bricks g
R
e Thiru.Natarajan, TOP ,
Wi 106 | S/0-Nanjundagoudar, Chamber Chinna
" TOP Chamber Bricks, Bricks Thadagam :
e Thiru.Kambaliyappan, ;:.‘-
| e M.S.K. Chamber M.8.K Chinna 7
A 107" | Bricks, Veerapandi Chamber Thadagarm
| S road, Chinnathadagam Bricks g
; L i I. :
o Thiru.T.N.Palanisamy, :::
) S/o.Narayasamy, GEM GEM .
3 Chinna
£ 108 | Chamber Bricks, chamber Thadagam
. Veerapanndi Road, Bricks =
t;f,'..’:.)\ = 3
| s Chinnathadagam .
one y
& f
s S i
N

{
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Thiru.Ravichandran, T
Lakshmi Chamber .
. . Lakshmi .
Rricks, Chinna Chinna
o Thadagam SR Thadagam
' Bricks '
Thirw. Arivudai nambi,
S/ o.Murukannagound
ar, Sumathi Chamber Sumathi Gl
110 | Bricks, Véerapandi Chamber Thada o
Foad, Bricks ' &
Chinnathadagam
Thiru.Kengan,S/o.Nar
ayanasamy,
N.K.S.Char:nber Bricks, N.K.S8.Cham Chinna
111 | Veerapandi road, ber Bricks Thadagam
Chinnathadagam ga
Thiru.P.Dharmaraj,
Ramya Chamber Ramya Chinna
112 | Bricks, Veerapandi Chamber Thadagam
road, Chinnathadagam Bricks ag
Thiru.Devaraj,
$/o.Duraisamy, C.8.D c.8.D
Chamber Bricks, L Chinna
113 : Chamber
Veerapandi road, Bricks Thadagam
Chinnathadagam '
Thiru.Subash, J.J.B
Chamber Bricks, J.J.B. Chinna
114 | Veerapandi road, Chamber Thadagam
Chinnathadagam Bricks &
Thiru.Rajkumar,
S/o.Masthannagouder,
C..M.R. Chamber C.M.R
Ericks, Veerapandi B Chinna
115 Chamber
Road, Bricks Thadagam
Chinnathadagam
Thiru.Bened Abiragam,
STAR Cham_b.er Bricks, STAR Chinna
116 | Thanneer pandal, CIB1gmber_ Thadagam
ricks
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B
’ - Thiru.Somasundaram,
-@J S/o.Rajachettiyar, RV R
R.V.R.Chamber Bricks, i Chinna
— 117 Chamber
| -a., Thanneer pandal, Brick Thadagam
& Chinnathadagam crs
| ' Thiru.Balasubramani,
L ASHOK Chamber
Bricks, Thaneer ASHOK .
-—.% 118 | pandal, Chamber ThC;C;nna----~-_~_- .
¢ Chinnathadagam Bricks agam
‘-‘.
®—'\\ . .
; Thiru.Krishnasamy,
@- I S/0.Raj chettiyar,
119 R.8.K.Chamber Bricks, | R.$.K.Cham Chinna
1 Anakatti road, ber Bricks Thadagam
-@. Chinnathadagam :
"t):’ Thiru.Palanisamy, b
N.P.K. Chamber N.P.K. Chinn g
2 120 | Bricks, Kovil Pirivu, Chamber Thad “ 2
| B Chinnathadagam Bricks adagam &
<D . ..?
Thiru.Vasudevan, G.J.
Chamber Bricks, Kovil G.J. Chin
£ o 121 | Pirivu, Chamber Thadasem
' IO Chinnathadagam Bricks 8
“aran
| i Thiru.Jeganathan, :
| J.K.B Chamber Bricks, J.K.B .
E-x 122 | Kovil Pirivu, : Chamber reoanna
| v Chinnathadagam Bricks adaga
! . m Thiru.Saravanan,
| S/0.K.N.Krishnan, MVN
: :2: . | MVN Chamber Bricks, Chinna ‘
123 oy o8 . Chamber 4
Kovil Pirivu, Brick Thadagam |
b Chinnathadagam S
o Thiru.Karuppasamy,
K.R.B Chamber Bricks, K.R.B Chinna
- 124 | Kovil Pirivu, Chamber Thad
Chinnathadagam Bricks adagam
Thiru.Arivuselvan, AR.S
A.R.S Chamber Bricks, . e Chinna
125 . ; Chamber
Anuvavi Kovil Road, Bricks Thadagam
Chinnathadagam
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Thiru.Sambathkumar,
MINI Chamber Bricks, MINI
Anuvavi Kovil Road, Chinna
125 Chinnathadagam Chamber Thadagam
’ Brick Unit ] &
Thiru.Satheeshkumar,
S/o0.Duraisamy, MINI MINI
Chamber Brick, Chamber Chinna
127 | Anakatti road, Bricks — Thadagam
Chinnathadagam Unit 11
Thiru. Rajamani, Mani Mani
128 Chamber Bricks, Chamber Chinna
Periyathadagam Road, . Thadagam
Chinnathadagam Bricks
g
Thiru.Anandakumar,
105 Chamber Bricks, 105 Chinna.
129 | Periyva Thadagam Chamber Thadagam
Road, Bricks g
Chinnathadagam
Thiru.Saravanakumar,
S/o.Subramaniyan,
Vishnu Chamber Vishnu Chinna.
130 | Bricks, Chamber Thadagram
Periyathadagam road, Bricks g
Chinnathadagam
Thiru.M,Sureshkumar,
S/o.Mayilsamy, MAYIL MYIL Chinna
131 | Chamber Bricks, Kovil Chamber Thadaza.
Pirivu, Bricks gam
Chinnathadagam
Thiru.Sugumar, INDU
‘hamber Bricks, INDU Chinna
132 | Anakatti Mainroad, Chamber Thadagam
Chinnathadagam Bricks &
Thiru.Karunakaran,
S.B.K. 'Chamber S B.K
133 Bricks, Anakatti Ch. : b. Chinna
Mainroad amber Thadagam
N ’ Bricks &
Chinnathadagam
Thiru. Palanisamy, TP.T
T.P.T Chamber Bricks; o Chinna
134 . . Chambcr
Anakatti Mainroad, Bricks Thadagam

Chinnathadagam
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136

Thiru.Selvara;,
S/O.Ayyasamy, K.M.B
Chamber Bricks,
Anakatti road,

| Chinnathadagam
ThiruKumar, Amman
Chamber Bricks,
Analkatti Mainroad,
Chinnathadagam

Thiru.K.Pandiyan,
S/o.Kahyappan,
Subam Charnber
Bricks, Anakatti road,
Chinnathadagam

Thiru.Govind,
S/o. Kasigoundar,
K.G.S. Chamber
Bricks, Anakatti road,
Chinnathadagam

139

Thiru.K.V.Kumarasam
¥, Ragam Chamber
Bricks, Anakatti road,
Chinnathadagam

™

K.M.B
Chamber

Bricks

Chinna
Thadagam

Amman S
\ Chinna
Chamber Thad
Bricks adagam

Subam ,
Chamber Chinna
Bricks Thadagam

K.G.s.
Chamber
Bricks

Chinna
Thadagam

Ragam
Chamber
Bricsk

Tmt.Sowndammal,

W/o.8abapathy, R.R. R.R. Chinna
Chamber Briqks, Chamber Thadagam
Chinnathadagam Bricks g
Thiru.C.R.Ramachandr E: R.R

141 | 81 C.R.R. Chamber Chém;b;er Chinng

' Bricks, Bricks Thadagam
Chinnathadagam
Thiru.Raju, S.N.T S.N.T. Chinna

142 | Chamber Bricks, Chamber Thadagam
Chinnathadagam Bricks &
Thiru.Nagaraj, N.V K

143 S/o0.Subbaiyan, N.V.K. Cha;m;b;er Chinna
Chamber Bricks, ]éricks Thadagam
Chinnathadagam
Thiru.Ashokumar, :
Ramana Chamber

144 | Bricks, Thadagam gffgﬁ; Chinna
Pudur, Bricks Thadagam
Chinnathadagam

| ]




2,
Thiru.Manckaran,
Manju Chamber Manju Chinna
' 145 | Bricks, Thudiyalur Chamber Thadaga
road, Chinnathadagam Bricks gai
- Thiru.Jayaraj,
S/ o.Rangasamygounda JK.S
146 r, J.K.S. Chamber Ch;an"lb.er Chinna
Bricks, Anakatti road, Bricks Thadagam
>hinnathadagam !
[ Thiru.Sundaramoorthi,
&/ o.Narayanasamy,
Gowsik Chamber Gowsik - Chinna
147 | Bricks, Anakatti road, Chamber Thadagam
Chinnathadagam Bricks g
Tmt.Kanjana,
W /o.Ramachandran,
148 PRK {Arun)Chamber Pgﬂzr;?) Chinna
Bricks, Anakatti road, ; Thadagam
» -, Bricks
Chinnathadagam
. Tvl.Sree Kavi Chamber
Bricks, Sree (Kavi) :
149 | Periyathadagam, Chamber Tk?;cizn:m
11.Veerapandi Bricks 8
Thiru.Pooventhirakum
ar, Tvl.MRP Chamber
Bricks, 11. MRP Chinna
150 | Veerapandi, Chamber Thadagam
Chinnathadagam Bricks &
Thiru.Kanagaraj,
3/ o.Dassappagoundar, SUKI
151 Tvl.SUK] Chamber Chamber Chinna
Bricks, 11.Veerapandi, 3 Thadagam
. Bricks
Chinnathadagam
| Tmt.Chandrapraba,
W/o0.T.V.Selvarajan,
Tvl.CSB Chamber CSB Chinna
152 | Bricks, 11.Veerapandi, Chamber Thadagam
hinnathadagam Bricks &
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Thiru.Mugamathu

Sabik,

S/o Noormugamathu,

Tvl.SN Bricks, Chinna
153 | Palanikkuttai, SNS Bricks

Salayanur, Thadagam

11.Veerapandi,

Chinnathadagam

Thiru.Karunaran,

Tvl.MCP Chamber MCI;: Chinna
154 | Bricks, 589, Anaikatti Chamber .

Road Bricks iper Eean

TvL.S.K.Chamber
155 Bricks,589, Anaikatti S.K.Chambe Chinna

Road r Bricks Thadagam

Thiru.Sivakumar,

Tvl.Karthikeya .

Chamber Brji,cks, Karthikeya Chinna
156 . Chamber

Power House Backside, Bricks Thadagam

Chinnathadagam

Thiru.Nantheeshkuma

r, Tv.TMB Chamber p

Bricks, Power House TMB Chinna
157 i Chamber

Backside, Bricks Thadagam

Chinnathadagam :

Thiru.Rajendhiran,

S/o. Narayanasamy, TRN
158 Tvlh.TRN Chamber Chamber Chinna

Bricks, Near S-Bend, Bricks Thadagam

Brindhavan Garden '

Thiru.Palanisamy,

S/o.Narayanasamy,

Tvl.GEMS Chamber GEMS Chinna
159 | Bricks,S3.F.N0.18/1C & Chamber Thadagam

20/ 1A, Bricks g€

Chinnathadagam

Thiru.T.T.K.Kathirvel,

S/o.Mookappan, TTK

TvL.TTK Chamber ~ Chinna
160 . . Chamber

Bricks, 11.Veerapandi, Bricks Thadagam

Chinnathadagam




-

ol

Thiru.C.M Krishnakum |

ar, Tvl.CMK Chamber

CMK

Lh

161 Bricks, Thanneer Chamher Chinna
Pandal, T'hadagam Bricks‘ Thadagam _
Post
Thiru.Ulakanathan,
5/0.Kandiyappan, RKK :

162 | TvL.RKK Chamber Chamber pomnna
Bricks, Thadagam Post Bricks adagam.
Thiru.Rajan,
5/0.Rangasamy,

Tvl.CSR Chamber CSR
Bricks, S.F.No.304 & Chinna

163 Chamber
306, Bricks Thadagam
Puliyamarathottam,

Thadagam
Tmt.Chandrapraba,
W/o0.T.V.Selvarajan, CSB

164 Tvl.CSB Chamber Chamber Chinna
Bricks, 11.Veerapandi, Bricks Thadagam
Chinnathadagam
Tvl.JP Chamber
Bricks, )

165 S.F.N0.342/2A2 & JP Chamber Chinna
2A3, CRR Thottam, Bricks Thadagam
Thadagam
Thiru.Rajkumar,

Tvl.MKT Chamber
Bricks, MXKT Chinna

166 | S.F.No.356,North Chamber Thadagam
Street, Bricks &
Chinnathadagam
Thiru.Balamurugan,

&/o0.Kamanan, Tvl. KBS | Chinna

167 | KBS Chamber Bricks, Chamber Thadagam
Anaikatti Road, Bricks g
Thadagam
Thiru.M.Saravanan,
$/o.Mariyappan,

168 Tv1.8SB Chamber SB Chamber Chinna
Bricks, 529/2, Bricks Thadagam

Chinnathaagam
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o Thiru.Ramesh, TvIKTC | =

Chamber Bncks KTC ‘ Chinne

169 | Anuvavi Koil vau Chamber |- Tt (;gnd

Chintathaagam Bricks ’ adagam
Thiru.Venkatraj,
Tvl.TNS Chamber TNS Chinn

170 | Bricks, Anuvavi Koil Chamber Th dm @
Road, Chinnathaagam Bricks acagam
Thiru.Senthil,

S/o.Balan, MNK MNK .

171 | Chamber Bncks, Chamber Tl-(l?‘:gnna
Chinnathadagam Brick lagam
Thiru.Kumar, T.K.T
Chamber Bncks Kovil TK.T. :

172 | Pirivu, Chamber Tl'?ahdl:n:_'tn
Chmnathadagam Bricks g
Thiru. TTK. Kathirvel,

S/0.Mookappan
TvL.TTK Chamber TTK Chin

173 | Bricks, Thanneer Chamber Thac;ansin
Pandal, Thadagam Ericks g
Post

Thiru.Thangarasu,
S/o.Rangasamy,
Tvl.TKS Chamber TKS .

174 | Bricks, Periya Chamber Tl?;ézn;
Thadagam Road, Bricks gam
Periya Thadagam
Tmt.Sasikala,

W/o. Jayaprakash JP .

175 | Chamber Bricks, CRR | P aamber Thayona
Thottam, ¢ agam
Chinnathadagam i
Thiru.M. Sureshkumar, MYIL

176 S/o.Mayilsamy, MYIL Chamber Chinna
Chamber Bricks, Bri?ks Thadagam
Chinnathadagam
Thiru.S.Santhosh
Prasad, ™S _

177 | S/0.Soundarrajan, Ch.amber Chinna
TMS Chamber Bricks, o Thadagam

Bricks
L Veerapandi road,
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| Thiru. TTR.Kathirvel,
5 /0.Mookkappan,
‘ M/s. TTK Chamber TTK Chinna
178 | Bricks, Thaneer Chamber thad::
‘ | pandhal, Thadagam Bricks gam
| post, Chinnathadagam
Thiru.Muthukumar,
CNM Chamber Bricks, CNM Chin "

179 | Veerapandi road, Chamber Ra dla na‘f:_l_; 3
Chinnathadagam Bricks g
Thiru.Selvaraj,
$/o0.Rangegoundar, MKS
M.K.S Chamber Chinna

180 g . Chamber
Bricks, Veerapandi Bricks thadagam
road, Chinnathadagam
Thiru.Ravichandran
8 /o.MasthanaGouder CMR Chinn

181 | CMR Chamber Chamber et .
Chinnathadagam Bricks agam
Thiru.Ponnusamy,
$/o.Marapagounder, SAT Chinn

182 | Tvl.SAT Chamber Chamber Thadasam
Bricks, Thadagam Bricks &
Thiru.Govindaraj,
$/o0.Kasigoundar, KGS KGS Chinna

183 | Chamber Bricks, Chamber Thac.‘llgnam
Chinnathadagam Bricks g
Thiru.Selvaraj,

. D.8.P.Chamber Bricks, | D.S.P.Cham Chinna
Chinnathadagam,; ber Bricks Thadagam
Thiru.Raman.G, Vel
chamber Bricks, VEL )

185 | Thanneer panthal, Chamber Chinna

\ . Thadagam
Chinnathadagam Bricks
Thiru.Vellingiri, KSB
Chamber Bricks, KSB Chinn

186 | Annaikkatti Road, Chamber Thaciz aam
Chinnathadagam Bricks 5
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vi) The photographs taken at the time of closure and

sealing of brick kiln units in the areas are enclosed.

vii) The Assistant Director of Geology and Mining,
Coimbatore is canying oul on the asscssment of the
quantum of brick earth unlawfully stored in cach brick
kiln units and.the assessment of the stocks will ‘be
completed within 30 days tirne.

viii)  After receipt of report from the Assistant Director of
Geology and Mining, Coimbatore action will be

Lol b BB b1

initiated by the Revenue Divisional Officer concerned L

)

TIEXRT

against the owners of the brick kiln units in
accordance with the provisions of the Mines and

Minerals {Development & Regulation) Act, 1957 and

Tamil Nadu Minor Mineral Concession Rules, 1959,

A 8) Copies of notices issued on 19.03.2021, 24.03.2021 and '
25.08.2021 in respect of the brick chamber units along with b

R

photographs taken at the time of closure of brick chamber units
are enclosed.

9) It is informed that, the Brick kiln owrner’s of one
Thiru.Sundarraj and Thiru.Yuvaraj have obtained interim stay
order before the Honble High Court of Madras order {
dated.21.01.2021 in W.P.Nos. 17676/2020 and 17990/2020
respectively against the Proceedings of the District Collector for
closer of their Brick kilns vide Rc.No.47/ Mines/2020
dt.21.10.2020 and R.C.no.1 1/Mines/2020 dt.21.10.2020. Hence it
is requested that the above writ petitions may be clubbed into this .
matter. b
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10) In view of the above, it is requestéd that the action taken
by the district administration on the closure of 186 chamber kil
functioning in Veerapandi, Thadagam, Somayampalayam,
Nanjundapuram and Pannimadai villages in Coimbatore North
Taluk, Coimbatore district may be appraised beforc the Hon'ble

Court while filing status report by the Government.

Qw\ 2.

District Collector,
Coimbatore

g e B oo
Copy to %"’v 4
' NS

1. The Principal Chief Conservator of Forests and
Chief Wildlife Warden, Department of Forests
Govt. of Tamil Nadu,

No. 1, Jeenis Road,
Panagal Buildings,
Saidapet, Chennai - 600 015.

2. The Chairman and Managing Director,
Tamil Nadu Generation and Distribution Corporation Ltd.
{Tangedco},
No. 144 Anna Salai,
Chennai -- 600 002.
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IN THE HIGH COURT OF JUDICATURE AT MADRAS
(Special Original Jurisdiction)

W.P.N0.28475 of 2019

T.M.S.Rajendran,
S/o.Late Subbiah Gowder,
No.4/15, North Street,
Chinna Thadagam Post,

Coimbatore - 641 108.

..Petitioner
& Vs -

1, he Secretary to Government, 2
Department of Geology and Mining,

2

3

4.

5.

6.

Secretariat,
Chennai - 600 009,

The Principal Secretary to
Government,

Department of Housing and Urban
Development;

Secretariat,

Chepnai — 600 009 .

Director of Geology and Mining,
Thiru Vee Kaa Industrial Estate,
Guindy, Chennai — 600 032.

The Director,

Directorate of Town and Country
Planning,

Chengalvarayan Building,

4" Floor, No.802,

Anna Salai,

Chennai — 600 002.

The Chairman / Principal Secretary,
Tamil Nadu Pollution Control Board,
No.76, Anna Salai,

Guindy Industrial Estate,

Guindy, Chennai - 600 032.

The Chairman and Managing Director,
Tamil Nadu Generation and
Distribution Corporation Ltd.,
(TANGEDCO),

No.144, Anna Salai,

Chennai — 600 002,

- . o e ‘% Covernment of Tamil Nadiu
Induasis @ Lo GRCI, /|sb Chennai-680 009

Secretariat, Chennai - 600 009.
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7. Deputy Director of Town and Country
Planning,
Colmbatore Region,
Dr.Nanjappa Road,
Corporation Shopping Complex,
Coimbatore — 641 018.

8. e Joint Director of Geology and .
Mining Department,

Colimbatore

9. The District Environmental Engineer, :
Tamil Nadu Pollution Control Board,
SIDCO Industrial Estate,

Pollachi Main Road,
Coimbatore — 641 021.

10. -The District Collector, 4
Coimbatore district,

Colmbatore,

11. The Deputy Commissioner of Labour,
Coimbatore Region,
Coimbatore.

12. The Deputy Director of Health
Services,
No.268 Race Course Scheme Road,
Colmbatore — 641 018.

13. The Superintending Engineer, 3
TANGEDCO, Tatabad,
Coimbatore - 641 012. ..Respondents
tu Re i the Chi ver

I, Rajeev Ranjan, S/o. Prabhu Narayan Roy, aged 59 years working as
Chief Secretary to the Government of Tamil Nadu at Fort St. George,
Chennai — 600 009 do hereby solemnly affirm and sincerely state as follows:

I am the Chief Secretary to Government of Tamil Nadu and 1 am well
acquainted with the facts of the case from the available records. I have read
the affidavit filed by the petitioner in support of the above writ petition. As
directed by this Hon'ble Court dated 10.02.2021 in this Writ Petition, I am

filing this status report before this Hon’ble Court.

/ . \ 97 r Chief g-;t:t(awl
T o GoysInoient 50 Government obFamit Nadu -

indueiT miracnt Chennal-600 009
Seovetariat; Chennad - 660 009,
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2) It is submitted that this Hon’ble Court by Order dated 06.01.2021 in

4
@ﬁ“?
w

W.P.N0.27356 of 2019 and 28475 of 2019 under para 4 & 5 ordered as

follows:-

4. The State in consultation with the Principal Chief Conservator of
Forests will file a report when the matter appears next six weeks
hence to indicate how conflict between the large animal and man

can be avoided and the right of passage be given to the

elephants to move from one tract of land to another in such

manner that it does not cause much displacement to humans yet
allows the animals the freedom they deserve. A copy of such
report should be available to the petitioners at least two days
before the matter appeal petition.

5. The pendency of these Writ Petitions should not deter the
respondent authorities from taking immediate appropriate action
against brick kilns which may be operating illegally or without

license or in excess of the extent of their area of operation.

3) It is further submitted that this Hon’ble Court by Order dated L3
10.02.2021 in W.P.No. 27356 of 2019 and 28475 of 2019 under para 2 &3

ordered as follows:- i

2. In some of the other matters, the grievances appear to be
directed against brick kilns which have mushroomed all over the
State and the general refrain is that the local authorities have
turned a Nelson’s eye to the illegal operations of brick kilns, The
official respondents must take immediate remedial measures to

ensure that brick kilns function within the parameters set down

A

iper Cecretar 'to Governanent 198 Chie:w
e 12 150 Governmentdf Tamil Nadu

Industries Department, .
i i Che -60Q0 009
Secretariat. Chennai - 600 009. hanaai

rn
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and upon obtaining license remain confined to the areas
demarcated. Burgeoning brick kilns that encroach into forest lands

or elephant corridors should be proceeded against without undue @

delay. @

3. These matters will now appear six weeks hence for a status repoit

N i e el ——
=

to be filed by the State through its Chief Secretary upon due » &

> e L0

coordination between the various departments.

4) It is further submitted that as directed by this Hon’ble Court dated
06.01.2021 and 10.02.2021 in W.P.N0.27356 of 2019 and 28475 of 2019,
necessary steps have been taken by the District Administration for closure of
brick kilns operating without getting permission from the 10 respondent

herein in Veerapandi, Chinnathadagam, Somayampalayam, Nanjundapuram

and Pannimadai villages of Coimbatore North Taluk, Coimbatore District.

5) It is further submitted that orders have been issued by the
10" respondent vide Rc.N0.5329/2021 dated 17.03.2021 directing the
Tahsildar, Coimbatore North to close down and seal the Brick Klin
Units unauthorizedly functioning in Veerapandi, Chinnathadagam,
Somayampalayam, Nanjundapuram and Pannimadai villages in Coimbatore
} North Taluk, Coimbatore District. The Executive Engineer, TANGEDCO has
been directed to disconnect the electricity given to the Brick Kiln Units with
immediate effect. Further, the Assistant Director of Geology and Mining,
Coimbatore and the District Environmental Engineer, Coimbatore North have
been directed to coordinate with the Departments concerned and to submit

an action taken report in this regard.

1,
v / cmeféfi(:}pf/
‘ ‘2ﬂ/ Government oL¥4mil Naydu
T

Chennai-500 009
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6) It is further submitted that the Tahsildar, Coimbatore North, the

TSR N R T

TS~

District Environmental Engineer, Coimbatore North, Tamil Nadu Pollution

Control Board and the Assistant Director of Geology and Mining, Coimbatore
have inspected the areas in Veerapandi, Chinnathadagam,
Somayampatayam, Nanjundapuram and Pannimadai Villages in Coimbatore
North Taluk on 19.03.2021, 24.03.2021 and 25.03.2021 and a total number
of 186 brick kiln units operating in the areas without obtaining Registration

Certificate from the 10™ respondent as required under sub-rule(2) of Rule 19

of the Tamil Nadu Minor Mineral Concession Ruies, 1959 and without
obtaining necessary permission from the authorities concerned, were banned
from carrying out any activities from 16.03.2021 onwards and notices have

been properly served/posted in respect of 186 brick kiln units.

7} It is further submitted that 67 brick kiln units in Veerapandi village,

82 brick kiln units in Chinnathadagam village, 10 brick Kiln units in

Somayampalayam Village, 20 brick kiln units in Nanjundapuram village and

7 brick kiln units in Pannimadai village and thus a total number of 186 brick 4
kiln units were closed by the District Administration angd the details are E
tabulated as follows:- i
Sl. Name and address of the Name of the Village
No. owners of the Chamber Chamber g -
Thiru.K.Rajan, ,E@
S/o0.Krishnasamy, Yamuna .
1 Yamuna Chamber Bricks, Chamber Bricks M Pl

Veerapandi, Salayanur
Thiru.Rajkumar,
S/0.Selvaraj,

2 | TvI.KRG Chamber Bricks, KRGBEQif;ber
No.24. Veerapandipudur,
11.Veerapandi

Tvl.KMT Chamber Bricks, DSP
Bus Stop,

3 | Anaikatti Road, KMTBEillir;ber
Chinnathadagam,
11.Veerapandi

/ ‘ ‘ _ Chiew

X Goverament ot Tamn Nt
’ Cheai-a00 Gus

Veerapandi

Veerapandi
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Thiru Sabari and

Thiru Kumar,

New S.K.G Chamber,
S.F.No.11/1,

DSP Stop, 11-Veerapandi

New S.K.G
Chamber

Veerapandi

Thiru.K.R.Ramakrishnan,
S/o.K.R.Ramasamy,
KRD Chambers,
S.F.No.157/2C,

Salangai Bus Stop,
11-Veerapandi

KRD Chamber

Veerapandi

Thiru.Nanjan,
S/o.Mannan,
M.S Chamber,
Mangarai,

11- Veerapandi

MS Chamber

Veerapandi

Thiru.Saravanan,
Kavi Chamber Bricks,
Mangarai, Veerapandi

Kavi Chamber
Bricks

Veerapandi

Thiru.Sundarraj,
V.K.V.Chamber Bricks I,
Salaiyanur, Veerapandi

V.K.V.Chamber
Bricks - I

Veerapandi

Thiru.S.Anandan,
S/o.Soundaravadivu,
RAJ Chamber Bricks,
Veerapandi Road, 11-
Veerapandi

10

Thiru.K.ChinnasarT‘ly, 7
TVS Chamber Bricks,
t1.Veerapandi

RAJ Chamber
Bricks

Veerapandi

TVS Chamber
Bricks

Veerapandi

11

Thiru.Sundarraj,
VKV Chamber Bricks 1I,
Somavyanur, 11.Veerapandi

VKV Chamber
Bricks II

Veerapandti

12

Thiru.Sundarraj,
V.K.V.Chamber Bricks III,
Somayanur, Veerapandi

VKV Chamber
Bricks- III

Veerapandi

13

Thiru.Sundarraj,
VKV Chamber Bricks-IV,
Somayanur, 11-Veerapandi

VKV Chamber
Bricks - IV

Veerapandl

| m/lso

(:hiew
Duvernment Tamil Nadu
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| | Thiru.Rajan,
YBC Chamber Bricks,
14 | Veerapandi Pirivu, YBC Chamber | oo apandi
11.Veerapandi Bricks
Thiru.Jaganathan,
S/o.Nanjappagoundar, TR
NKN Chamber NKN Chamber
IS Bricks,Mangarai, Bricks VESRR=wd)
11 .Veerapandi
Thiru.Rajan,
POWER Chamber Bricks
. ! POWER
16 \{iel;?gearna?;ap:giur, Chamber Bricks VeerapandI
Thiru.Sivasakthivel,
S/o.)Jayabal,
17 |JBW Chamber Bricks, JBW Chamber Veerapand]
Veerapandipudur, Bricks
11.Veerapandi
Thiru.Dinesh,
PKR Chamber Bricks,
) PKR Chamber
18 [;lf.':/%aergéandi Bricks Veerapandi
Thiru.Ravichandaran,
RVS Chamber RVS Chamber :
19 Bricks,11.Veerapandi Bricks Veerapandi
Thiru.Selvaraj,
MRT Chamber Bricks, MRT Chamber .
20 11.Veerapandi Bricks Veenapand)
| Thiru.Mahendhiran,
S/o0.Ramasamy,
21 Vasu Chamber Bricks, VasuBSigE?ber Veerapandi
11.Veerapandi
Tmt.J,Shanthi,
W/0.G.P.Chandarasekar, ACB
22 | Chamber Bricks, ACB Cpamber Veerapandi
11.Veerapandi Bricks
Thiru.Saravanakumar, Sriram
Chamber Bricks, Veerapandi Sriram ;
23 Pirivu, 11.Veerapandi Chamber Bricks Veerapand
Tmt.Krishnaveni,
W/o.Erattaimuthu, KNN Chamber .
24 | KNN Chamber Bricks, 11. Bricks Veerapand|
Veerapandi
X“/
Thoavernment of Yannii idiciy
’32/;‘7;0 Chiciina Uimluud
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25

Tmt.Poongodi,
W/o.Ponnusamy,
SMT Chamber Bricks,
11.Veerapandi

SMT Chamber
Bricks

Veerapandi

26

Thiru.Murugan,
KPM Chamber Bricks,
11.Veerapandi

KPM Chamber
Bricks

Veerapandi

27

Thiru.Natarajan,
S/o.Nanjappagoundar,
NMS Chamber
Bricks,11.Veerapandi

NMS Chamber
Bricks

Veerapandi

28

Thiru. Santhoshkumar,
S/0.Soundarrajan

TMS Chamber Bricks,
11. Veerapandi

TMS Chamber
Bricks

Veerapandi

29

Tmt.E.Krishnaveni,
W/o.Erattaimuthu,
Tvl.SKK Chamber Bricks,
Anaikatti Road,
Veerapandi Pirivu,
11.Veerapandi

SKK Chamber
Bricks

Veerapandi

30

Thiru.Yashvanth,
S/o.Govindaraj,

Tvl.India Wiregate Chamber
Bricks, Anaikatti Road,
Veerapandi Pirivu,
11.Veerapandi

India Wire Gate
Chamber Bricks

Veerapandi

31

Thiru.R.Karthick,
Tvi.LNT Chamber,
Anaikatti Road,
Veerapandi Plrivu,
11.Veerapandi

LNT Chamber

Veerapandi

32

Thiru.Srinivasan,
Tvl.A1l Chamber,
Anaikatti Road,
Veerapandi Pirivu,
11.Veerapandi

Al Chamber

Veerapandi

33

Thiru.P.Velligiri,
TvI.VNS Chamber,
S.F.N0.82/2B,
Anaikati Road,
Veerapandi Pirivu,
11.Veerapandi

VNS Chamber

Veerapandi

A
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34

| Thiru.Abimanue,

S/o0.Subramaniyam,
Tvl.ABI Bricks,

Anaikatti Road,
Mangarai, 11.Veerapandi

ABI Bricks

Veerapandi

35

Thiru.V.G.Kannapiran,
S/o0.Gopal,

Tvi.Sree Sakthl Chamber
Bricks, S.F.No.42C/2C,
Veerapandi Pirivu,
11.Veerapandi

Sree Sakthi
Chamber Bricks

Veerapand]

36

Thiru.R.Sakthivel,
S/0.Ramasamy,

TvI.RSV Chamber Bricks,
Anaikatti Road, Mangarai,
11.Veerapandi

RSV Chamber
Bricks

Veerapandi

37

Thiru.G.Krishnamoorthy,
S/0.Gopal,

S.F.143/A2B,

TvI.RKG Chamber Bricks,
Anaikatti Road,
Mangarai,

11.Veerapandi

RKG Chamber
Bricks

Veerapandi

38

Thiru.Ponnusamy,
S/0.Rangasamy,

Tvi.VCR Chamber Bricks,
Anaikatti Road, Mangarai,
11.Veerapandi

VCR Chamber
Bricks

Veerapandi

39

Thiru.R.Krishnasamy,
S/o.Ramanudalyar,
Tvl.RAK Chamber Bricks,
Veerapandipudur,
11.Veerapandi

RAK Chamber
Bricks

Veerapandi

40

Thiru.Sathyamoorthi, S/0.KK
Maruthachalam, Tvl.SGK
Chamber Bricks,
Veerapandipudur,
11.Veerapandi

SGK Chamber
Bricks

Veerapandi

41

Thiru.Ragunathasamy,
S/o0.T.Ramasamy,
BMT Chambers,
S.F.Ni,85/32A1,
Thailamara Stop,
Mangarai

BMT Chamber
Bricks

Veerapandi

vl S rpeeadeensos S S TES Y v oy
LV NN P OASNE WA LA NTAN
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42

Thiru.Maylisamy,
S/o.Palanisamy Goundar,
TvI.TSM Chamber Bricks,
Veerapandipudur,
11.Veerapandi

TSM Chamber
Bricks

Veerapandi

43

Thiru.Madhankumar,
S/0.Marannan,

Tvi.CMM Chamber Bricks,
Veerapandipudur,
11.Veerapandi

CMM Chamber
Bricks

Veerapandi

44

Thiru.Rajamani,
S/o0.Gopal,

Tvi.ABT Chamber Bricks,
Veerapandipudur,
11i.Veerapandi

ABT Chamber
Bricks

Veerapandi

45

Tmt,Eswart,
wW/o.Krishnasamy,
TvI.APC Chamber Bricks,
Veerapandipudur,
1i.Veerapandi

APC Chamber
Bricks

Veerapandi

46

Thiru.Krishnasamy,
S/o0.Perumal Goundar,
Tvl.SKT Chamber Bricks,
Veerapandipudur,
ii.Veerapandi

SKT Chamber
Bricks,

Veerapandi

47

Tmt.J.Santhl,
W/o.G.P.Chandrasekar,
Tvl.Anjaneya Chamber
Bricks, Anaikatti Road,
11.Veerapandi

Anjaneya
Chamber Bricks

Veerapandi

48

Thiru,.ShanmugakumaresanT

v.LASK Chamber Bricks,
Anaikatt] Road,
Mangaral,
11.Veerapandi

ASK Chamber
Bricks

Veerapandi

49

50

Tvi.NIR Chamber Bricks,
Chinnathadagam,
Veerapandipudur,
i11.Veerapandi

NIR Chamber
Bricks

Veerapand]l

Thiru.Kunasekaran,
S/o.Dhamotharan,
Tvl,ACC Chamber Bricks,
S.F.N0.1020/2B,

Arcade Nadu,

Anaikatti

ACC Chamber
Bricks

Veerapandi

A
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Thiru.Surendhiran,
S/0.Suppaiyagoudar, Tvl.NCC
Chamber Bricks,
S.F.N0.1027/2, Arcade Nadu,
Anaikatti.

NCC Chamber
Bricks

Veerapandi

289

)24

Thiru.Jegatheesh,
S/o0.Balasubramaniyam,
Tvl.Nithya Chamber Bricks,
S.F.N0.936, Vadakkalur,
Anaikatti

Nithya
Chamber Bricks

Veerapandi

53

Thiru.Ranganathan,
S/o.Siddhanayudu,
TvI.RCC Chamber Bricks,
S.F.No0.876,

Anaikatti

RCC Chamber
Bricks

Veerapandi

54

Thiru.Kunjumon,
KSK Chamber,
Kandi Via,
Anaikatti

KSK Chamber

Veerapandi

55

Thiru.Balusamy,
S/o0.Rangasamy Goundar,
RPB Chamber, S.F.N0o.774/2,
Kondanur, Anaikatti

RPB Chamber
Bricks

Veerapandi

56

Thiru.Sundarrajan,
S/0.Subbaiyan, Kumar
Chambers, Kondanur,
Anaikatti

Kumar
Chambers

Veerapandi

Sy

Thiru.Puviyarasu,
S/o.Palanisamy, Puvi Bricks,
Kondanurpudur, Anaikatti

Puvi Bricks

Veerapandi

58

Thiru.Hariprakash,
S/0.K,M.Chinnasamy,
TvlLAAT Chamber Bricks,
Veerapandi

AAT Chamber
Bricks

Veerapandi

59

Thiru.Nandheesh,
S.N.B Chamber Bricks,
Near BSNL, Chinnathadagam.

S.N.B.Chamber
Bricks

Veerapandi

60

Thiru.Sounthirarajan,
Sumathi Chamber Bricks,
Mangarai Road,
11.Veerapandi

Sumathi
Chamber Bricks

Veerapandi

61

Thiru.Anandgn,
ABC Chamber Bricks,
11.Veerapandi

ABC Chamber
Bricks

Veerapandi

M~

Chief Segrg
fvcvégrnunent OF Tannvg Moo,
oGO Gy

WAl

i \@ Civ

Y

82

Tt



12

62

Tvl. KKG Chamber Bricks,
Perlya Thadagam Road,
Chinnathadagam

KKG Chamber
Bricks

Veerapandi

63

Tvl.SUN Chamber Bricks,
Analkatt! Road, )
Chinnathadagam

SUN Chamber
Bricks

Veerapandi

64

Tvl.SD Kousik Chamber
Bricks, Analkatti Road,
Chinnathadagam

SD Kousik
Chamber Bricks

Veerapandi

65

Thiru.Ramasubbu,
T.M.T Chamber Bricks,
Anakatti Road,
Chinnathadagam

T.M.T Chamber
Bricks

Veerapandi

66

Thiru.R.Venkatesh,
C.V.R Chamber Bricks,
Chinnathadagam,.

C.V.R.
Chamber Bricks

Veerapandi

67

Thiru.Mahendhiran,

A. V.M Chamber Bricks,
Anakatti Road,
Chinnathadagam

A.V.M.Chamber
Bricks

Veerapandi

68

Thiru.Rangasamy,
S/o.Ponnusamy Goundar,
Tvl.LMSK Chamber Bricks,
S.F.No.117, 118/1A,
Near Mariamman Kaoil

MSK Chamber
Bricks

Nanjunda
puram

69

Thiru.Arunkumar,
S/o.D.Chandrasekaran,
TvI.INCA Bricks, S.F.N0.59/4,
Nanjundapuram,

; Chinnathadagam
Goku! Thottam.

INCA Bricks

Nanjunda
puram

70

Thiru.R.Palansamy,
S/o0.Ramukuti Goundar, KNK
Chamber Bricks,
Nanjundapuram,
Chinnathadagam

KNK Chamber
Briks

Nanjunda
puram

71

Thiru.Mancjkumar,
S/o.Subramanlam,
Sakthi Chamber Bricks,
Varapalayam,
Nanjundapuram.

Sakthi
Chamber Bricks

Nanjunda
puram

o7 Chief W
M D Government arnil Nadyy,
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Thiru.Pachaimuthu,

S/o.Solaimuthur

72 | SPM Chamber Bricks, SPHECHAmDST o NEfighcD
Naniundapuram P
Thiru.Chandra Mohan,

S/o.Kandasamy

73 | NCK Chamber Bricks, NCKICapber, | Menicras
Nanjundapuram P
Thiru.Vinothkumar,

24 S/0.).V.Gopal, SNT Chamber SNT Chamber Nanjunda
Bricks, Nanjundapuram Bricks puram
Thiru.Vinothkumar,

75 S/0.3.V.Gopal, MVN Chamber Nanjunda
MVN Chamber Bricks, Bricks puram
Nanjundapuram
Thiru.Murali, S/o.Palanisamy

76 APS Chamber Bricks, APS Chamber Nanjunda
Nanjundapuram Bricks puram
Thiru.Mohanraj,

S/o.Palanisamy

77 | RNP Chamber Bricks, RER aamber b - L
Nanjunadapuram P
Thiru.Sukumaran,

S/o.Palanisamy,
INDY Chamber Bricks, INDU Chamber | Nanjunda

78 | Ramanathapuram, Bricks uram
Nanjundapuram P
Thiru.Sampathkumar,

S/o.Velumani,

29 CVS Chamber Bricks, CVS Chamber Nanjunda
Pappanaikenpalayam, Bricks puram
Nanjundapuram
Thiru.Ramasamy,

S/o.Chinnasamygoundar, AB

80 Chamber Bricks, AB Chamber Nanjunda
Pappanaickenpalayam, Bricks puram
Nanjundapuram
Thiru.Narayanasamy,

S/0.Appunaudu,

81 LBI Chamber Bricks, LBI Chamber Nanjunda

Nanjudapuram Bricks puram

A

Y 50
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82

Thiru.Jaganathan,
JB Chamber Bricks,
Somayanur,
Nanajundapuram

JB Chamber
Bricks

Nanjunda

puram 6

83

Thiru.Ravi,
S/o.Maruthappagoundar,
VMT Chamber Bricks,
Nanjundapuram

VMT Chamber
Bricks

Nanjunda

84

Thiru.R.Ranganathan,
S/0.Raj,

TvI.CNA Bricks,
Nanjundapuram,
Pappanaickenpalayam

CNA Bricks

Nanjunda
puram

85

Thiru.Ravi,
S/o0.Maruthappagoundar,
Tvl.New VMT Chamber
Bricks,

6/241-4-1A, Nan]undapuram,
Near Police Station

NewVMT
Chamber Bricks

Nanjunda a0
puram

86

Tmt.Rukmani,
W/o.Kandasamy,
Tvl.Chandru Chamber Bricks,
S.F.No.55/B,
Nanjundapuram,
Chinnathadagam

Chandru
Chamber Bricks

Nanjunda
puram

87

Thiru.Magesh
S/o.KaruppaKonar
MKM Bricks
Nanjudapuram

MKM Chamber
Bricks

Nanjunda @ | '

puram

88

Thiru.Maruthachalam,
S/o.Kuttiyagoundar,
PSM Maruthachalam
Chamber Bricks,
Kanuvai, Pannimadai

PSM
Maruthachalam
Chamber Bricks

Pannimadai

89

Thiru.Murugesan,
S/o0.Chinnegoundar,

SMP Murugesan Chamber
Bricks, Kanuvai, Pannimadai

SMP
Murugesan
Chamber Bricks

Pannimadai

90

Thiru.K.Devaraj,
S/o.Karuppannagoundar,
Tvl.PSK Bricks,

299/2, Pannimadai

PSK Bricks

Pannimadai

A
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Thiru,Ramachandran,
Tvl.Devi Bricks,
S.F.N0.209 & 210,
Pannimadai Village,
3/161, Pakkumarathottam

DEVI Bricks

Pannimadai

92

Thiru.Saravanakumar,
S/o.Duraisamy,

Tvli.KAVI Chamber Bricks,
Pannimadai Village, Thaliyur
Post

Kavi Chamber
Bricks

Pannimadai

93

TvI.MPS Bricks,
S.F.N0.381/1B, 383/1D,
Pannimadai Village, Thaliyur
Post

MPS Bricks

Pannimadai

94

Thiru.Kannan,
S/0.Sundaram,

TvlI.MSV Chamber Bricks,
Pannimadai Village, Thaliyur
Post.

MSV Chamber
Bricks

Pannimadai

95

TvI.RANI Bricks,
S.F.N0.311/1A, 5/22,
Kalappanaickenpalayam,
Somayampalayam

RANI Bricks

Somayam
palayam

96

Thiru.S.Rajappan,

New Rani Chamber,
Kalappanaickenpalayam,
Somayampalayam

New Rani
chamber

Somayam
palayam

97

98

Thiru.Muhammed Salim,
CCW Chamber Bricks,
Yamuna Nagar,
Somayampalayam

CCW Chamber
Bricks

Somayam
palayam

Thiru.K.R.Rangasamy,
KRR Chamber Bricks,
Near Together Mill,
Kallapanaickenpalayam,
Somayampalayam

KRR Chamber
Bricks

Somayam
palayam

99

Thiru Ramalingam,
SKS Chamber Bricks,
Kallapanaickenpalayam

SKS Chamber
Bricks

Somayam
palayam

100

Thiru.Subramaniyam
S/o0.Ramukutty Gounder
KRS Chamber Bricks,
Kallappanaickenpalayam,

KRS Chamber
Bricks

Somayam
palayam
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Thiru.Yuvaraj,
ABW Chamber Bricks,

101 Kallappanaickenpalayam, ABW Chamber Somayam
Somayampalayam Bricks palayam
Thiru Chinnasamy,

TVS Chamber Bricks I Bricks, VS Chamber ‘Somayam

102 | Kallapanaickenpalayam, Bricks I palayam
Somayampalayam
Thiru Sampathkumar,

TVS Chamber Bricks, TVS Chamber Somayam

103 | Kallapanaickenpalayam, Bricks II palayam
Somayampalayam

"~ | THiru N.Ponnusamy

104 Vani Chamber Vani Chamber Somayam
Kallapanalckenpalayam Bricks palayam
Thiru.Ponnusamy,

105 S/o0.Marapagounder, Tvl.SAT SAT Chamber Chinna
Chamber Bricks, Thadagam Bricks Thadagam
Thiru.Natarajan,

106 S/o.Nanjundagoundar, TOP Chamber Chinna
TOP Chamber Bricks. Bricks thadagam
Thiru.KambéIlyappan,

M.S.K.Chamber Bricks, M.S.K Chamber |  Chinna

107 | Veerapandi Road, Bricks thadaaam
Chinnathadagam. g
Thiru.T.N.Palanisamy, B
S/o.Narayanasamy,

108 GEM Chamber Bricks, GEM chamber Chinna
Veerapanndi Road, Bricks thadagam
Chinnathadagam
Thiru.Ravichandran, Lakshmi

109 Chamber Bricks, Chinna Lakshmi Chinna
Thadagam Chamber Bricks | thadagam
Thiru.Arivudai nambi,

S/o0.Murukannagoundar .
4 Sumathi Chinna

110 | Sumathi Chamber Bricks .

Veerapandi Road, ! Chamber Bricks | thadagam
Chinnathadagam

l&\/\w
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Thiru.Kengan,
S/o.Narayanasamy,

111 N.K.S.Chamber Bricks, N.K.S.Chamber Chinna
Veerapandi Road, Bricks thadagam
Chinnathadagam
Thiru,P.Dharmaraj,

Ramya Chamber Bricks, Ramya Chinna

112 | veerapandi Road, Chamber Bricks | thadagam
Chinnathadagam
Thiru.Devaraj,

S/o0.Duraisamy,

113 C.5.D Chamber Bricks, C.S.D Chamber Chinna
Veerapandi Road, Bricks thadagam
Chinnathadagam
Thiru.Subash,

J.J.B Chamber Bricks, 1.J.B. Chamber Chinna

114 | Veerapandi Road, Bricks thadagam
Chinnathadagam
Thiru.Rajkumar, -

S/o.Masthannagouder,

115 C.M.R. Chamber Bricks, C.M.R. Chinna
Veerapandi Road, Chamber Bricks thadagam
Chinnathadagam
Thiru.Bened Abiragam, STAR

116 Chamber Bricks, Thanneer STAR Chamber Chinna
pandal, Chinnathadagam Bricks thadagam
Thiru.Somasundaram,

S/o.Rajachettiyar, .

117 | R.V.R.Chamber Bricks, RVLR Ghamber th‘;ﬁ'gg:m
Thanneer Pandal,

Chinnathadagam
Thiru.Balasubramani, ASHOK

118 Chamber Bricks, Thaneer ASHOK Chinna
pandal, Chinnathadagam Chamber Bricks | thadagam
Thiru.Krishnasamy, S/0.Raj
Chettiyar, R.S.K.Chamber .

! : R.S.K.Chamber Chinna

119 | Bricks, Anakatti road, -

Chinnathadagam Sl thadagam
Thiru.Palanisamy,

120 N.P.K. Chamber Bricks, Kovil N.P.K. Chinna
Pirivu, Chinnathadagam Chamber Bricks | thadagam
Thiru.Vasudevan, hamber Chinna

121 | G.J. Chamber Bricks, B thadmoarn

Kovil Pirivu, Chinnathadagam

N2
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Thiru.Jeganathan, -

122 J.K.B Chamber Bricks, Kovil J.K.B Chamber Chinna
| Pirivu, Chinnathadagam Bricks thadagam
Thiru.Saravanan, o =
S/0.K.N.Krishinan,

123 | MVN Chamber Bricks, MV Chamber y | Chinna
Kovil Pirivu, Chinnathadagam adagam
Thiru.Karuppasamy,

124 K.R.B Chamber Bricks, Kovil K.R.B Chamber Chinna
Pirivu, Chinnathadagam Bricks thadagam
Thiru.Arivuselvan, ]

A.R.S Chamber Bricks
. ! A.R.S. Chinna

125 éﬂiunvna;t:hlgg‘;g;gadr Chamber Bricks | thadagam
Thiru.Sambathkumar,

MINI Chamber Bricks, MINI Chamber Chinna

126 | Anuvavi Kovil Road, . .

Chinnathadagam Bricks Unit I thadagam
Thiru.Satheeshkumar,
S/o.Duraisamy,

127 | MINI Chamber Brick, T chamber ohinna
Anakatti Road, Veerapandi. ' adagam
Thiru.Rajamani,

128 Mant Chamber Bricks, Mani Chamber Chinna
Periyathadagam Road, Bricks thadagam

- Chinnathadagam
Thiru.Anandakumar,
105 Chamber Bricks, Periya .

129 | Thadagam Road, 105 C!‘!amber Chinna
Chinnathadagam Bricks thadagam
Thiru.Saravanakumar,

S/0.Subramaniyan,

130 | Vishnu Chamber Bricks, Vishnu Chinna
periyathadagam road, Chamber Bricks thadagam
Chinnathadagam
Thiru.M.Sureshkumar,

S/o0.Mayilsamy, .

131 | MAYIL Chamber Bricks, Kovil | MYILChamber | Chinna
Pirivu, Chinnathadagam 9
Thiru.Sugumar,

INDU Chamber Bricks, INDU Chamber |  Chinna

132 | Anakatti Mainroad, Tk
Chinnathadagam Bricks thadagam

X'/
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Thiru.Karunakaran,
S.B.K. Chamber Bricks,

SEBL I,

247

Chinna

133 | Anakatti Mainroad, .
Chinnathadagam Chamber Bricks | thadagam
Thiru.Palanisamy,

T.P.T Chamber Bricks, T.P.T Chamber Chinna

134 Anakatti Mainroad, Bricks thadagam
Chinnathadagam
Thiru.Selvaraj,

S/0.Ayyasamy,

135 K.M.B Chamber Bricks, K.M.B Chamber Chinna
Anakatti Road, Bricks thadagam
Chinnathadagam
Thiru.Kumar,

Amman Chamber Bricks, .

e [iHanalxaldl, Mglnload, Chanﬁ?emral??ricks thcaglgg:m
Chinnathadagam
Thiru.K.Pandiyan,

S/o:.Kalivappan,

137 Subam Chamber Bricks, Subam Chinna
Anakatti Road, Chamber Bricks thadagam
Chinnathadagam.

Thiru.Govind, l
S/0.Kasigoundar, }

138 K.G.S. Chamber Bricks, K.G.S. Chinna
Anakatti Road, Chamber Bricks thadagam
Chinnathadagam.

Thiru.K.V.Kumarasamy,

139 Ragam Chamber Bricks, Ragam Chinna
Anakatti Road, Chamber Bricsk | thadagam
Chinnathadagam
Tmt.Sowndammal,

W/o.Sabapathy, .

140 |R.R.Chamber Bricks, RR Shamber |  chinna
Chinnathadagam 9
Thiru.C.R.Ramachandran,

141 C.R.R. Chamber Bricks, C.R.R. Chinna
Chinnathadagam Chamber Bricks | thadagam
Thiru.Raju .

’ . S.N.T. Chinna

142 | S.N.T Chamber Bricks, Chamber Bricks thadagam
Chinnathadagam
Thiru.Nagaraj,

143 S/0.Subbalyan, N.V.K, Chinna
N.V.K. Chamber Bricks, Chamber Bricks | thadagam

Chinnathadagam
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Thiru.Ashokumar, h

144 | Thndagam podun Ramana Chinna
Chinnathadagam Chamber Bricks thadagam
Thiru.Manokaran,

Manju Chamber Bricks . .
; ’ Manju Chamber Chinna

145 | Thudiyalur Road, .

Chinnathadagam Bricks thadagam
Thiru.Jayaraj,
S/o0.Rangasamygoundar,

146 1.K.S. Chamber Bricks, J.K.S. Chamber Chinna
Anakatti Road Bricks thadagam
Chinnathadagam
Thiru.Sundaramoorthi,

S/0.Narayanasamy,

147 Gowsik Chamber Bricks, Gowsik Chinna
Anakatti Road, Chamber Bricks thadagam
Chinnathadagam
Tmt.Kanjana,

W/o.Ramachandran,

148 PRK (Arun)Chamber Bricks, PRK(Arun)} Chinna
Anakatti Road, Chamber Bricks thadagam
Chinnathadagam.

Tvi.Sree Kavi Chamber . .
] : Sree (Kavi) Chinna

149 | Bricks, Periyathadagam, .
11.Veerapandi Chamber Bricks thadagam
Thiru.Pooventhirakumar,

150 | TvVI.MRP Chamber Bricks, 11. MRP Chamber Chinna

| Veerapandi, Chinnathadagam Bricks thadagam
Thiru.Kanagaréj;
S/o.Dassappagoundar,

151 Tvl.SUKI Chamber Bricks, SUKI Chamber Chinna

11.Veerapandi, Bricks thadagam
| Chinnathadagam.

Tmt.Chandrapraba,

W/o.T.V.SeraraJan, Tvl.CSB CSB Chamber Chinna

152 | Chamber Bricks, Bricks shetaamm
11.Veerapandi, 9
Chinnathadagam
Thiru.Mugamathu Sabik,

S/o.Noormugamathu,
Tvl.SNS Bricks, Palanikkuttai, . Chinna

153 Salayanur, 11.Veerapandi, SNS Bricles thadagam
Chinnathadagam

Shief Jece

LW
tf Tarnil Hada

Giovernmen
Chnenn2i-800 0ud

91



R RO~

@9 e @@

cooe®00EEOEEO

&

e

H

21

92

A49

Thiru.Karunaran,

Thadagam

154 Tvl.MCP Chamber Bricks, MCP Chamber Chinna
589, Anaikatti Road Bricks thadagam

155 Iﬁféﬁ&?&iﬁger DAICEEa0 S.K.Chamber Chinna

Bricks thadagam
Thiru.Sivakumar,
Tvi.Karthikeya Chamber

156 Bricks, Karthikeya Chinna
Power House Backside, Charnber Bricks thadagam
Chinnathadagam
Thiru.Nantheeshkumar,

Tvl.TMB Chamber Bricks, .

157 | Power House Backside, ] BBCrir:ja(?ber thgg‘g n:m
Chinnathadagam g
Thiru.Rajendhiran,

S/o. Narayanasamy, Tvl.TRN .

158 | Chamber Bricks, Near S- TRN Chamber Chinna
Bend, Bricks thadagam
Brindhavan Garden
Thiru.Palanisamy,

S/o.Narayanasamy, :

159 Tvl.GEMS Chamber Bricks, GEMS Chamber Chinna
S.F.N0.18/1C & 20/1A, Bricks thadagam
Chinnathadagam
Thira. T.T.K,Kathirvel,

S/o0.Mookappan,

160 Tvi.TTK Chamber Bricks, TTK Chamber Chinna
11.Veerapandi, Bricks thadagam
Chinnathadagam
Thiru.C.M.Krishnakumar,

Tvl.CMK Chamber Bricks, .
CMK Chamber Chinna

161 | Thanneer Pandal, Thadagam Bricks thadagam
Post
Thiru.Ulakanathan,

S/o.Kandiyappan, .

162 | Tvl.RKK Chamber Bricks, R Chamber th‘;’;‘;g:m
Thadagam Post
Thiru.Rajan, S/0.Rangasamy,

Tvl.CSR Chamber Bricks,

163 S.F.No.304 & 306, CSR Chamber Chinna

Pulivamarathottam, Bricks thadagam

M
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~ [Tmt.Chandrapraba,
W/o.T.V.Selvarajan, Tvl.CSB Chinna

164 | Chamber Bricks, CSB Chamber thadagam
11.Veerapandi, Bricks
Chinnathadagam
Tvl.JP Chamber Bricks, Chinna

165 |S.F.No.342/2A2 & 2A3, CRR IP Chamber thadagam
Thottam, Thadagam Bricks
Thiru.Rajkumar, Chinna
Tvl.MKT Chamber Bricks, thadagam

166 |S.F.No.356,North Street, PSS e
Chinnathadagam
Thiru.Balamurugan, Chinna

167 S/o0.Kamanan, KBS Chamber thadagam
Tvl. KBS Chamber Bricks, Bricks
Anaikatti Road, Thadagam
Thiru.M.Saravanan,

S/o.Mariyappan, Tvl.SB SB Chamber chinna

168 gll:iannrzgfl:azggﬁt 529/2, Bricks thadagam
Thiru.Ramesh,

Tvi.KTC Chamber Bricks, KTC Chamber Chinna

09 ém‘h"naa"t'h‘;gga"r‘:"“: Bricks thadagam
Thiru.Venkatraj,

Tvli.TNS Chamber Bricks,

170 | Anuvavi Koil Road, TNS Chamber | chinna
Chinnathaagam ricks thadagam
Thiru.Senthii,

S/o.Balan, MNK Chamber Chinna

171 | MNK Chamber Bricks, Brick thadagam
Chinnathadagam
Thiru.Kumar, .

172 | T.K.T Chamber Bricks, Kovil | T-K.T. Chamber Chinna
Pirivu, Chinnathadagam Bricks thadagam
Thiru.TTK.Kathirvel,

S/o.Mookappan,

173 | TVI.TTK Chamber Bricks, TTK Chamber Chinna
Thanneer Pandal, Thadagam Bricks thadagam
Post.

Thiru.Thangarasu,
S/0.Rangasamy,

174 | TvI.TKS Chamber Bricks, TKS Chamber | Chinna
| Periya Thadagam Road, 9
| Periya Thadagam. B

o
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Tmt.Sasikata,
W/o.layaprakash,

175 JP Chamber Bricks, JP Chamber Chinna
CRR Thottam, Bricks thadagam
Chinnathadagam
Thiru.M.Sureshkumar,

) AL MYIL Chamber |  Chinna

176 | MYIL Chamber Bricks, Bricks thadagam
Chinnathadagam.

Thiru.S.Santhosh Prasad,
S/o.Soundarrajan, .

177 | TMS Chamber Bricks, TMSB‘E:::ak'S"be' £ ULl
Veerapandi Road, g
Thiru.TTR.Kathirvel, i
S/0.Mookkappan,

178 | M/s.TTK Chamber Bricks, TTK Chamber Chinna
Thaneer pandhal, Thadagam Bricks thadagam
post, Chinnathadagam
Thiru.Muthukumar, o
CNM Chamber Bricks, CNM Chamber Chinna

179 | veerapandi road, Bricks thadagam
Chinnathadagam
Thiru.Selvaraj,

S/o.Rangegoundar,

180 | M.K.S Chamber Bricks, MKS Chamber Chinna
Veerapandi road, Bricks thadagam
Chinnathadagam
Thiru.Ravichandran
S/0.MasthanaGouder CMR Chinna

181 | CMR Chamber Chamber Bricks | thadagam
Chinnathadagam
Thiru.Ponnusamy,

182 S/o.Marapagounder, Tvl.SAT SAT Chamber Chinna
Chamber Bricks, Thadagam Bricks Thadagam
Thiru.Selvaraj,

183 D.S.P.Chamber Bricks, D.S.P.Chamber Chinna
Chinnathadagam, Bricks thadagam
Thiru.Raman. G,

Vel Chamber Bricks, VEL Chamber Chinna

184 | Thanneer Panthal, Bricks thadagam
Chinnathadagam
Thiru.Govindaraj,

185 S/o.Kasigoundar, KGS Chamber Chinna
KGS Chamber Bricks, Bricks thadagam

Chinnathadagam
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Thiru Vellingiri,
KSB Chamber Bricks, KSB Chamber Chinna
Annaikkatti Road, Bricks thadagam
Chinnathadagam.

186

N

8) It is submitted that no person shall transport or store or cause to be
transported or stored any mineral otherwise than in accordance with the

provisions of the Act and the Rules made thereunder as per sub-section (1A)

P S I T e T

of Section 4 of the Mines and Minerals (Development & Regulation) Act,

3 1957, In this connection, the 10" respondent has reported that the

Assistant Director of Geology and Mining, Coimbatore is carrylng out
assessment of the quantum of brick earth uniawfully stored in each brick kiln
i units in the above said villages and the assessment of the stocks will be

completed within 30 days time.

9) It is further submitted that after receipt of report on the

PRy N

assessment of the brick earth stored unIaV\;fuIIy from the Assistant Director
of Geology and Mining, Coimbatore, necessary action will be initiated by the
Revenue Divisional Officer, Coimbatore North against the owners of the brick
kiln units for unlawful storage of brick earth, in accordance with the penal
: provisions of the Mines and Minerals (Development & Regulation) Act, 1957

and the Tamil Nadu Minor Mineral Concession Rules, 1959,

&l 10) It is further submitted that four weeks time is required for
completion of the assessment of the brick earth stored unlawfully in the 186
:»‘ brick kilns located at Veerapandi, Chinnathadagam, Somayampalayam,
Nanjundapuram and Pannimadai villages of Coimbatore North Taluk,

Coimbatore District and therefore it is prayed that four weeks time may be

granted for completion of the above said work,

Guvernment of Tamil Nady
Chennai-600 009
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11) Under the circumstances stated above, it is therefore most

respectively prayed that the Status Report filed in this Writ Petition may

please be taken on record and pass appropriate orders as this Hon'ble Court

may deem fit and render justice.

Solemnly affirmed at Chennai on
this --==--- day of March, 2021
and signed his name in my
presence.

<!
\ e
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No.119 of 2021(SZ)
IN THE MATTER OF:

Tribunal on its own motion Suo Motu based

on the News item published in Dinamalar

Tamil news paper,

Chennai Edition Dt. 14.04.2021, under the

caption “all over the village is dust land. If

deforms the villages ™~ Applicant(s)
Along with lives.

- Vs. -
1) The Chief Secretary to Govt. of Tamil Nadu. . Respondent(s)
Govt. Secretariat, Fort 8t. George
Chennai, Tamil Nadu 600 009

2) The Secretary to Govt. of Tamil Nadu
Department of Environment & Forests,
Govt. Secretariat, Fort St. George,
Chennai, Tamil Nadu 600 009,

3) The Principal Secretary to Govt. of Tamil
Nadu,
Industries Department,
Govt, Secretariat, Fort St.George
Chennai, Tamil Nadu 600 009.

4) The Chairman,
Tamil Nadu Poltution Control Board,
No.76, Anna Salai, Guindy,
Chennai, Tamil Nadu 600 032.

5) State Environment Impact Assessment
Authority,
Government of Tamil Nadu,
Rep. by its member Secretary,
3rd Floor, Panagal Maaligai,
No.1.Jeenis Road, Saidapet,
Chennai 600 015.

&) Department of Geology and Mining,
Rep. by its Commissioner,
Alandur Road, Guindy Industrial Estate,
Guindy, Chennai - 600 032.
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7) The District Collef:tor,
Coimbatore District,
District Collectorate Office,
Collectorate Building,
Coimbatore ~ 641 018.

8) Chinna Thadagam Village Panchayat,
Rep. by its Secreta.ry,‘
Panchayat Village Office,
Mariyamman Kovil Street,
P.N.Palayam, Coimbatore,
Tamil Nadu -~ 641 010.

9) 24, Veerapandi Village Panchayat,
Rep. by its Secretary,
Panchayat Village Office,
24, Veerapandi Post,
P.N.Palayam, Coimbatore,
Tamil Nadu ~ 641 108,

16)  Nanjundapuram Village Panchayat,
Rep. by its Secretary,
Village Panchayat Office,
Nanjundapuram Road,
Thadagam Post, P.N .Palayam,
Coimbatore, Tamil Nadu — 641 108,

11)  SomayamPalayam Village Panchayat,
Rep. by its Secretary,
Village Panchayat Office,
Kalapanaickanpalayam Opp Bus Stand,
SomayamPalayam Post, P.N. Palayam,
Coimbatore, Tamil Nadu - 641 108.

12)  Pannimadai Village Panchayat,
Rep. by its Secretary,
Village Panchayat Office,
Pannimadi Post, P.N.Palayam,

Coimbatore,Tamil Nadu - 641 107, Respondent {s)

STATUS REPORT FILED BY THE 7't RESPONDENT.
e e R S DX LNk RESPONDENT.

L TmtP.S.Leela Alex B.E, Wife of ---Alen. Tagpecp. Rija.

Religion—---ehﬁ&ﬁm- ----- , aged -25- years, residing at =s----ee-omeeeeeoo_...

Coimbatore, working as
District Revenue Officer, Coimbatore District do herehy solemnly affirm
and sincerely states as follows:

Asmmmfcma \_/—\

DEPARTMENT OF GEOLOGY & MINING
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1) 1 am filing (his status report on behalf of 7w respondent herein and |

am well acquainted with the lacts of this case Mrom the records.

2) it is submitted that the present case has heen Suo Motu registered
by this Tribunal on the basis of the series of articles published in
Dinamalar daily Chennai Edition Dt. 12.04.2021 & 13.04.2021 under the

captions “glnsd ustengidg .. Hell enbyrguibl” as part of the caption “Unfibgw

@)L Gsveunh Lsen... LHEE 2_shentbl”

3) It is submitted that the (ollowing Status report is submitied with
regard to steps taken by the District Administration [or closure of brick kilns
operating in Veerapandi, Chinnathadagam, Somayampalayam,
Nanjundapuram and Pannimadai villages of Coimbatore North Taluk,
Coimbatore District.

4) It is submitted that, various complaint petitions had been received
from the public stating that brick kilns functioning in ChinnaThadagam,
Veerapandi, Nanjundapuram and Somayampalayam Village Panchayat of
Coimbatore North Taluk are operating without obtaining proper permission
from the District Collector and requested to stop the brick kiln units from
functioning in the said villages.

1. Based on the complaint petitions, notice had been issued to 186 brick
manufacturing units vide Rc.No.10/Mines/2019 dated: 29,10.2019
with a direction to stop all the brick manufacturing processes and also
to show cause why action should not be taken against them [or the

unauthorized brick manufacturing.

ii.  Notice has also been issued by the District Environmental Engineer,
Tamil Nadu Pellution Control Board vide its notice dated 21.10.2019
to 183 brick kiln units located in ChinnaThadagam, Veerapandi,
Nanjundapuram and Somayampalayam Village Panchayats of
Coimbatore North Taluk for operating the brick kiln units without
consent of the Board under Section 21 of the Air (Prevention and
Control of Pollution) Act, 1981 as amended in 1987. And also the
above brick kiln units were directed to show cause within 18 days
[rom the date of receipt of notice as to why penal action should not be

initiated against them for operating the brick kiln units without any air

WA
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5)

pollution control measures and for having not obtained the valid
consent of the Board under Scction 21 of the said Act and to issue
directions under Section 31A of the Act for closure of the unit and for
the stoppage of electricity etc.,

At this juncture one Thiru.S.Muralidharan has filed a Public Interest
Litigation, W.P.N0.27356/2019 at the Hon'ble Madras High Court with
a prayer to issue a Writ of Mandamus or any other Writs or directions,
directing the 1st respondent to identify and secure the elephant
corridors in Coimbatore Forest Division with the support of the other

respondents.

Subsequently another Public Interest Litigation, W.P.N0.28475/2019
filed by Thiru, TMS.Rajendran before the Hon’ble Madras High Court
with a prayer to direct the respondents to take necessary action to
close down the illegal brick kilns being operated in all the villages of
Veerapandi, ChinnaThadagam, Somayampalayam, Nanjundapuram
and Pannimadai panchayats of Coimbatore District within the time

frame stipulated by the Hon’ble Court.

The Hon'ble First Bench of Madras High Court by Order dated

10.02.2021 in the above W.P.N0.27356 of 2019 and 28475 of 2019 under para

2 & 3 ordered as [ollows:-

2. In some of the other matters, the grievances appear to be

3.

directed against brick kilns which have mushroomed all
over the State and the general refrain is that the local
authorities have tuned a Nelson's eye to the illegal
operations of brick kilns. The official respondents must
take immediate remedial measures to ensure that brick
kilns function within the parameters sel down and upon
obtaining license remain confined to the areas
demarcated, Burgeoning brick kilns that encroach into
forest lands or elephant corridors should be proceeded
againsgt without undue delay.

These matlers will now appear six weeks hence for a
status report lo be filed by the State through its Chicf
Secretary wupon duc coordindtion belween the various
departrments.

h) As direcied by the Hon'ble First Bench of Madreas [ligh Court doted

EPAﬁTMENT OF GEOLOGY & MINING
’ COMBATORE DISTA
l"llM(f N 24
N o Cnris

10.02.2021 in W.P.No.27350 of 2019 and 28475 of 2019, 186 brick kilo units

wire claed down in Veerapandi, ChinnadThadigam,  Somayampalayam,
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/ Nanjundapuram and Pannimadaj villages and the action taken by the District

Administration for closure of Brick kilns were submitted to the Principal
Secretary,

Chennai.

7) It is submitted that the brick kiln owners against the closure notices

dated 19.03.2021 for 186 brick kilns were filed batch cases in W.P.Nos, 9606,
9726, 9738, 9741, 9745, 9748/2021 etc.,.

Hon’ble High Court, Chennai by its Order dated 30.04.2021 in under para 22,

23, 24 & 2S5 ordered as follows:-

22.

23.

ASSI
OEPARTMENT OF GEOLOGY & MINING
COIMBATORE DISTRICT.

For the foregoing reasons, witthout delving much upon
the merits and demerits of the other submissions of the
learned counsel on either side, excepting incorporating
the same hereinabove, this Court is of the opinion that
the impugned orders need interference by this Court.
Accordingly, the impugned orders are set aside and the
District Collector, Coimbatore, who is the competent
authority under the statute, shall pass appropriate
orders with respect to all these petitioners after
affording an opportunity of hearing within a period of
SJour weeks from the date of receipt of a copy of this
order. The impugned orders would be treated as notices
to the petitioners for appearing before the District
Collector. No separate notice in this regard will be issued
to the petitioners. The petitioners are at liberty to submit
all relevant documents in support of their claim. It is
made clear that no further extension of time would be
granted to the District Collector to complete the above
exercise of passing the appropriate orders qua these
petitioners, The District Collector, Coimbatore, shall
proceed with the further process based on the web copy
of this order, without waiting for the certified copy.

It is open to the respondents to take any action against
the brick kilns, including the petitioners, if it is found
that the same has been operated without any
license/clearance in the manner known to law. This order
would not preclude the authorities in exercising their
powers in accordance with law. It is also made clear that
the owners of the brick kilns can run the show, if they
possess a valid licence and other documents to do so.
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Industries Department and accordingly the Chiel Secretary to
Government has filed action taken report to the Hon'ble High Court of Madras,

In the above batch cases, the
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DEPARTMENT OF GEOLOGY & MINING

24. These writ petitions are ordered to the extent indicated
above. However, there shall be no order as to costs,
Consequently, WMP Nos.11653 and 11786 of 2021 are
dismissed and the other connected writ miscellaneous
petitions are closed.

25 Post these writ petitions on 07.06.2021 ‘for reporting
compliance’,

8) It is further submitted that the Hon'ble High Court, Chennai under
operative para 22 of the above order dated 30.04.2021 made it clear that the
impugned order would be treated as notices to Lhe petitioners for appearing
before the District Collector, Whereas, the petitioners / brick kiln owners did
not appear before the District Collector, Coimbatore for hearing. However, in
response to the notices dated 19.03.2021, the 112 petitioners / brick Kkiin
owners have submitted their representations through registered post and the
same were received in the Collectorate on various dates. Most of the
petitioners / brick kiln owners have submitted in their representation that they
had remitted the application fee, registration fee and annual brick mineral fee
till the year 2021. They have further stated that activities of extracting brick
clay from patta lands falling in Hill village do not require clearance from Hill
Area Conservation Authority. The petitioners / brick kiln ewners have further
stated that they have submitted applications before the District Collector,
Coimbatore / Assistant Director of Geology and Mining, Coimbatore and
requested to grant permit for running the brick kiln units situated at
Veerapandi, Chinnathadagam, Nanjundapuram, Somayampalayam,

Pannimadai villages in Coimbatore North Talik, Coimbatore District.

9) It is [urther submitted that in compliance to the orders passed by the
Hon’ble High Court, Chennai and as directed by the District Collector,
Coimbatore vide proceedings dated 17.03.2021, the Tahsildar, Coimbatore
North, the Assistant Director of Geology and Mining, Coimbatore and the
District Environmental Engineer, Tamil Nadu Pollution Contro!l Board,
Coimbatore have submitted their reports and [indings in respect of 186 brick
kiln units located at Veerapandi, Chinnathadagam, Somayampalayam,

Nanjundapuram and Pannimadai Villages in Coimbatore North Taluk,
Coimbatore District.

ASSISTANT DIRECTOR
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, Commbatore North, the

Assistant Director of Geology and Mining, Coimbatore and the District

Environmental Engineer, Coimbatore and the 112 explanations submitted by
the petitioners / brick kiln owners vide their representation various dates have
been examined in detail in accordance with the provisions of the Mines and

Minerals (Development & Regulation) Act, 1957, the Tamil Nadu Minor Mineral

Concession Rules, 1959 and other relevant Act and Rules and the following

were observed:-

i Veerapandi, Chinnathadagam, Somayampalayam and Nanjundapuram

Villages in Coimbatore North Taluk, Coimbatore District wherein the
brick kiln units owned by the petitioners located falls under Hill Villages
notified by the Government vide G.0.Ms.No.49 Housing and Urban

Development Department, dated 24.03.2003. Therefore, clearance from

the Hill Area Conservation Authority has to be obtained for functioning
of the brick kiln unit located in the above said four villages. Whereas,
the petitioners have not obtained the statutory clearance from the Hill
Area Conservation authority in respect of the brick kiln unit located at
Veerapandi, Chinnathadagam, Somayampalayam, Nanjundapuram and
Pannimadai Villages, Coimbatore North Taluk, Coimbatore District.

ii.  BEvery brick manufacturing unit shall obtain Certificate of Registration
issued by the District Collector as required under Rule 19(2) of Tamil
Nadu Minor Mineral Concession Rules, 1959, The registration certificate
will be valid for a period of one year only. The petitioners were not in
possession of valid Registration Certificate issued by the District
Collector in respect of the brick kilns located at Veerapandi,
Chinnathadagam, Somayampalayam, Nanjundapuram and Pannimadai
Villages in Coimbatore North Taluk, Coimbatore District. Apart from
that the petitioners have not been granted with any quarrying permit for
quarrying brick earth from patta lands as required under Rule 19 (2) of
Taimil Nadu Minor Mineral Concession Rules, 1959,

ii. Every brick manufacturing unit shall apply to the District Collector
concermned for quarrying brick earth along with a copy of Certificate of
Registration issued by the District Collector concerned, a non

refundable application fee of Rs.1,500/- and the brick mineral annual

ASHS RECTOR \)
DEPARTMENT OF GEOLOGY & MINING ¢OISTRICT COLLECTOR

COIMBATORE DISTRICT, COWMBATORE
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fee at the rate ranges from 60,000/- to 90,000/ depending upon the
number of chambers per kiln per annum. Some of the petitioners/ brick
kiln owners have remitted the application fee, Registration fee and brick

mineral annual fee for certain years without holding any certification of
the registration.

The petitioners shall submit an application in Form - I in Appendix —
IV.A along with the copies of required documents and the application
should be complete in all respects as required under Rule 19{2) of Tamil
Nadu Minor Mineral Concession Rules, 1959. In the instant cases, some
of the petitioners/ brick kiln owners have submitted applications in the
prescribed form in the month of April and May 2021,

On receipt of an application for grant of a quarrying permit, the District
Collector, if he sees no valid objection, may grant quarrying permission

to the applicant as per clause (b} of sub-rule (2) of Rule 19 of Tamil

Nadu Minor Mineral Concession Rules, 1959. In the instant cases, the

petitioners have not been granted with quarrying permit for quarrying

brick earth in patta lands as required under Rule 19 (2) of Tamil Nadu
Minor Mineral Concession Rules, 1959,

An agreement in non judicial stamp paper in Form - IIl in Appendix -
IVA t0 the Tamil Nadu Minor Mineral Concession Rules, 1959 shall be
executed within 15 days from the date of receipt of the permit from the
District Collector as stipulated under Rule 19(2)(c)(v) of the said rules.
The permit shall be valid for a period of one year from the date of
€xecution of the agreement. In the instant cases, the petitioners/ brick
kiln owners have been neither granted with quarrying permit for
quartying brick earth in patta lands nor executed lease agreement in
the preseribed form.

11). Tt is further submitted that in compliance to the Common Orders

dated 30.04.2021 passed by the Hon'ble High Court, Chennai in Writ Petitions
Nos. 9606, 9726, 9738, 9741, 9745, 9748, 9766, 9768, 9774, 9776, 9780,
9781, 9785, 9786, 9790 of 2021 ctc., and in view of the observations and
findings, the following orders were passed in respect of the brick kiln units
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located at Veerapandi, Chinnnthadagam,

Somayampalayam, Nanjundapuram

and Pannimadai Villages, Coimbatore North Taluk, Coimbatore District in

accordance with the provisions of Mines and

Minerals (Development &

Regulation) Act, 1957 and Tamil Nadu Minor Mineral Concession Rules, 1959,

i

ii.

i1,

Quarrying of brick earth (rom the non permitted patta lands without
obtaining clearance from the Hill Area Conservation Authority and
without obtaining permission from the Districl Coliector concerned as
required under Rule 19(2) of Tamil Nadu Minor Mineral Concession
Rules, 1959 are to be declared ag illegal one. Therefore, functioning of
brick kiln units are to be declared as unlawful one and accordingly,
quarrying activities carried out by the petitioners for removal of brick
earth from patta lands and for consumption in their units located at
Veerapandi, Chinnathadagam, Somayampalayam, Nanjundapuram and
Pannimadai Villages, Coimbatore North Taluk, Coimbatore District has

been declared as illegal one contravening the provisions of Section 4(1)
and 4(14) of the MMDR Act, 1957.

The petitioners/ brick kiln owners were not in possession of valid
Registration Certificate issued by the District Callector, Coimbatore in
respect of their brick kiln units. Therefore, functioning of the brick kiln
units located at Veerapandi, Chinnathadagam, Somayampalayam,
Nanjundapuram and Pannimadai Villages, Coimbatore North Taluk,
Coimbatore District has to be declared as unlawful one and accordingly
functioning of the brick kiln units located at Veerapandi,
Chinnathadagam, Somayampalayam, Nanjundapuram and Pannimadai
Villages, Coimbatore North Taluk, Coimbatore District has been
declared as unlawful one.

The petitioners/ brick kiln owners have not obtained Consent to
Establish and Consent to operate from the Tamil Nadu Pollution Control
Board in respect of their brick kiln unit operated in Veerapandi,
Chinnathadagam, Somayampalayam, Nanjundapuram and Pannimadai
Villages, Coimbatore North Taluk, Coimbatore District and therefore
functioning of brick kiln unit without obtaining necessary Consent to
Establish and Consent to Operate is illegal ore.

ASSISTANT DIRECTOR \}

DEPARTMENT OF GEOLOGY & MINING
COIMBATORE DISTRICT.

OIS RICT COLLEL TOR
COL4BATORE

Page No :9

Rl .




or L

o

P B b L e s

i o A RN
oy e

ey

ot Sol en SN

- WO
iy 2o s

o R ArEe R

&y

iv,

V.

ASST

DEPARTMENT OF GEOLOGY & MINING

As the petitioners/ brick kiln owners have not been granted with permit
for quarrying brick earth from patta lands as required under Rule 192
of Tamijl Nadu Minor Mineral Concession Rules, and the Tahsildar,
Coimbatore North has reported thal brick carth was stocked in their
units and the source of brick earth was not known, the entire quantity
of brick earth stocked in the brick kiln units has to be declared as
illegally stored one and accordingly the entire quantum of brick earth
stocked in the units has been declared as illegally stored one
contravening the provisions of Section 4(1A) of the Mines and Minerals

{(Development & Regulation) Act, 1957.

Whenever any person raises, transports or causes to be raised or
transported, without any lawful authority, any mineral from any land,
and, for that purpose, uses any tool, equipment, vehicle or any other
thing, such mineral tool, equipment, vehicle or any other thing shall be
liable to be seized by an officer or authority specially empowered in this
behalf as per Section 21{4) of the Mines and Minerals (Development &
Regulation) Act, 1957. Accordingly, the Tahsildar, Coimbatore North
has been directed to seize the entire quantum of brick earth, finished
goods of bricks etc. stocked in the premises of the brick kiln unit as per
the powers vested with him under Section 21(4) of Mines and Minerals
(Development & Regulation) Act, 1957.

Any rmineral, tool, equipment, vehicle or any other thing seized under
sub-section {4), shall be liable to be confiscated by an order of the court
competent to take cognizance of the offence under sub-section (1) and
shall be disposed of in accordance with the directions of such court as per
Section 21{4A) of the Act, 1957.In this connection, the Revenue Divisional
Officer, Coimbatore North has been intimated to file complaints before
the competent Special Court as per the powers delegated under Section
22 of the Act, 1957 against the petitioners /brick kiln unit owners (or
the offences committed under Section 21 of the Act, 1957 and lor
making prayer for confiscation of the finished bricks kept in the
premises at Veerapandi, Chinnathadagam, Somayampalayam,
Nanjundapuram and Pannimadai Villages, Coimbatore North Taluk,

Coimbatore District. The Assistant Director of Gevlogy and Mining,
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ASIESTANT DIRECTOR @pISTRICT COLLEC 1 Oh

Coimbatore has been directed (0 co-ordinate with the Revenue
Divisional Officer, Coimbatore North for filing complaints before the
competent Court under Section 22 of the Act, 1957 against the brick
kiln owners for the offence committed under Section 21 (1) of the Act,
1957.

The petitivners/ brick kiln owners liave slated that they had remitted
the application fee, registration fee and annual brick mineral fee and
they were permitted to continue operations in the brick kiln units and
therefore the activities carried out by them cannot be treated as illegal.
In this connection, the alleged remittance of application fee, registration
fee and annual brick mineral fee would not confer any rights on the
petitioners to run the brick kiln units without any valid registration
certificates and permit for quarrying brick earth from patta lands as
required under Rule 19(2) of Tamil Nadu Minor Mineral Concession
Rules, 1959. From the above, it is evident that the petitioners have not
complied with the statutory requirements as stipulated under Rule
19(2) of Tamil Nadu Minor Mineral Concession Rules, 1959. Therefore,
functioning of brick kiln units in the above said villages has been
declared as illegal one, as the petitioners have not been issued with
Registration Certificates and also not granted with permit for quarrying
brick earth from patta lands as required under Rule 19 (2) of Tamil

Nadu Minor Mineral Concession Rules, 1959.

Whenever any person raises, without any lawful authority, any mineral from
any land, the State Government may recover from such person the mineral so
raised, or, where such mineral has already been disposed of, the price thereof,
and may also recover from such person, rent, royalty or tax, as the case may
be, for the period during which the land was occupied by such person without
any lawful authority as per Section 21{5) of Mines and Minerals {Development
& Regulation} Act, 1957. In the instant cases, the petitioners have illegally
quarried brick earth from the non leased out patta lands and consumed in
their  brick kiln unit located at Veerapandi, Chinnathadagam,
Somayampalayam, Nanjundapuram and Pannimadai Villages, Coimbatore
North Taluk, Coimbatore District. Therefore, the Revenue Divisional Ollicer,
Coimbatare North has been requested to take necessary action for recovering

cost of mineral and seigniorage fee for the quantum of brick earth illegally

\ A
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mined and consumed in their brick kiln unita for the perioda "ﬂ‘ﬂ\vr‘“li"y

operaled, under Scction 21(5) of the M
Regulation) Act, 1957,

ines and Minerals (Development g,

ix. As far as the applications filed by the petitioners / brick kiln unit
owners for grant of permit for quarrying brick carth from patta lands
are concerned, necessary orders will be passed by the Assistant Dircctor
of Geology and Mining separulely under Rule 19(2) of Tamil Nadu Minor

Mincral Concession Rules, 1959 in accordance with law.

12) It is further submitted that in compliance to the orders passcd by the
Hon'ble High Court, Chennai dated 30.04,.2021 in these Writ Petitions, a total
number of 177 brick kiln units located in Veerapandi, Chinnathadagam,
Somayampalayam, Nanjundapuram and Pannimadai Villages, Coimbatore
North Taluk, Coimbatore District have been closed by the District Collector,
Coimbatore as they were not in possession of valid registration certificates and
permit for quarrying brick earth from patta lands as required under Rule 19 {2}
of Tamil Nadu Minor Mineral Concession Rules, 1959. The village-wise number

of brick kiln units closed in Thadagam area of Coimbatore North Taluk,
Coimbatore District are tabulated below: -

Sl. | Name of the Village No. of brick kiln
No. units closed
1 Chinnathadagam 83
2 Veerapandi S8
3 Nanjundapuram 19
4 Somayampalayam 10
5 Pannimadai 7
Total 177

13) The details of brick kiln units closed by the District Colletctor,
Coimbatare in the villages of Veerapandi, Chinnathadagam, Somayampalayam,
Nanjundapuram and Pannimadai Villages, Coimbatore North Taluk,
Coimbatore District are tabulated as follows:-
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Name of the Village:

Chinnathadagnm

. I ] Distrlet No. of
B Wt Neme and address of the | Namo of locatton of Raptr‘uon *{ Collestor brick
. petitio brick kiln owner / petitioner | the brick kiln :) o Precoedings kiln

0 filed e No and Dats | closed
Thim.m.Pﬂnnusum_\'. SAT Chamber
S oMarappaGounder. Bricks Unit,
omgs 4 244, North Street, ISurvey RC,;:!O'?OB/
TR . o , S necs/ 1
w2y ManikuttyThottam, No.263/1,Chinnat | 17.05.21 2021 Dated:
T Chmnmhadag:xm. hadagam 13.06.2021
Coimbatore-64 1103 -
Cell:93490 50549
o Thiru.R Somasundaram RNR Chamber
RNR Chamber bricks. Bricks (RVR), Rec.No.464/
-~ Y9Tpo Thanneerpanthal, Survey 11.05.91 Mines/ 1
N 2021 Chinnathadagam No.4484/ B, e 2021 Dated:
Coimbatore . 491B/2.Chinnath 13.06.2021
Ph.No.9842270094 adagam
Thiru.R.Rajamanj.
S5/c. Rangasarny MANI Chamber Re.No.474 /
- 9774 D.Ne. 1718, Bricks, 13.05.2] Mines/ 1
2021  NGGO Colony, S.F.No.559/1 it 2021 Dated:
. Coimbatore Chinnathadagam 13.06.2021
Cell:93632 67) 16
Tmr.8.Kavitha,
W/ o.P.Subramaniyam.
D.No.4/50-2. SK Chamber Re.No.465/
9776/ | Ramanathapuram, Bricks Mines /
2021 | Chinnathadagam, S-F.No.589/3B & | 17.05.2] 2021 Daeq. | 1
Coimbatore-641 108 589 !4C 13 06 2072 1‘
Cell:93631 22666 Chinnathadagam o
' Thiru.R.K.rishnasamy.
‘ S{o.RN.Raju,
i RSK C ber Bricks
' (Unit 11:11111)3.1:.1\:0. RSK Chamber
- 491/B2 574/2 & Bricks (Unit [ & 11}, Rc.NoA?l/
5 9780/ 5 A2, Survey No. 17.05.21 Mines/ 3
2021 Anaika[;:y Road, 491/B2, 5?4,’2 & T 2021 Dateq:- -
l Thanneerpan thal, 576/A2,Chmnama 13.06.2021
Chmnmhmhgmm dagam.
Coimbatore — 641 108
Cell:98422 55404.
Thiru.P.Subramaniyam, | D e
| $/0.R.N.Palanisamy,
INDU Chamber Bricks. INDU Chamber Re N6 469
; Bricks- Unit -1 iy /
6 9781/ | Unit -11,4/50-2, S.F No 337/3 170 Mines/
| 2021 anathapuran, VR el P el A Y
Chinnathadagam Post, Chi 13.06.2]
' Coimbatore-641108 hinnathadagam
. | Cell:93631 22666
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SelvLLLRamys, Ramya Chﬂ-mbcfj—’-_] Re.No.776
or D/o. P.Dhm‘mara.],. 5 Bricks Mines/
7 | ooy | 2122, Vecrapendipudur | g p 59371, 503/2, | 17.05.21 | 5051 T
Pelirteetn 594A /28 594/B1 13.06.202]
Coimbatore -641108, Chinnathadagam
Cell: 9360755599,
Thiru.P.Dharmaraj, RAMYA Chamber Re.No.468/
8/0.Perumalsamygoudar, Bricks, Survey No. Mines/
8 | YOS/ | 27223, Veerapandipudur 26/1B, 28/1A, | 17.05.21 | yon1 poted:
main road, Coimbatore 188/2 & 188/3, 13.06.2021
Cell: 9360755599, Chinnathadagam
Thiru.V.Sampathlaamar,
S/0.Velappa Naidu MINI Chamber Re.No.467
o790, | D-No.5/1,46, Bricks Unit - I, Mines/ /
9 2091 | ThiruvalluvarNagar, S.F.No.5%9%/1 & |[17.05.21 5091 Dit:
o Chinnathadagam, 597/A1 13.06.21
Coimbatore-641108 Chinnathadagam o
Cell:93631 22555
Thiru.V.Sampathkumar,
8/0.Velappa Naidu
MINI Chamber BricksUnit- | 11| Chamber Re.No.775/
10 | 9790/ | LD.No.5/1,46, “CSS =4, 040501 | Mines/
2021 | Thiravalluvar Nagar N 555“‘;’31. % o 2021 Dated:
Chinnathadagam, S Y c/l Samna 13.06.2021
Coimbatore-641108 adagam
Cell:93631 22555
Thﬂ.T.N.PalanisTamy,
8/0.Narayanasamy, %i?k&%ﬁ? Re.No.777/
9791/ | GEM Chamber Bricks , 4 Mines/
11 2021 |2/1, Chinnathadagam N°'18/1193'219” & | 17.05.21 | oo 1 Datea:
Coimbatore-641108 Chi ﬂ{; ::1 13.06.2021
Cell:0842258233, mnathadagam
J.Jaganathan,
S/0.R.Subramaniam, CIVIL Chamber Rc.No.472/
12 | 9794/ | 2/109, Thadagam road, Bricks {JKB) 17.05.21 Mines/
2021 | Somayanur post, S.F.No.542/2 U 2021 Dated:
Nanjundapuram, Chinnathadagam 13.06.2021
Coimbatore - 641108
gﬁeggl :jégoun dar MKS Chamber Re.No.698/
9829/ ' undar, = Bricks Mines /
13 1 Ho21 3&2?%&:;‘:;::‘&‘;;“1 SF.187/1 12.08.21 | 5051 Datea:
Coiml;atore—s 41108 Chinnathadagam 13.06.2021
Thiru.S.Nagarajan,
S/0.SubbaiyaGounder,
D.No.4/550B, NVK Chamber | Re.No.483/
14 9837/ | Ramakrishna Nagar, Bricks, 12.05.21 Mines/
2021 | Palanigoundan Pudhur, S.F.No.492/1 e 2021 Dated:
K,Vadamaduraj, Chinnathadagam 13.06.2021
Coimbatore-641017
Cell:99521 66185
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. "I‘hil‘u.P.Shnnmngnsun(lrnm, I |
S/o K Palanisamy, PAT Chamber Re.No.476/ .
A857/ | 47199, North street, Briclks, = pm Mines/ ’
2021 | Mimikuttythottam, SIR35/118 & 39 19.05.21 2021 Dt: : !
Chinanthadoagam Chinnathadagam 13.06.21 ,
Coimbatore-64 1108 i
! i
Thira.R.Sivakumar, ' ' =3
.' /0. Raman. i 1255 SRI KARTHIKEYA Re.Na.478)
16 | 9867/ | Thadagam Main (:hnmbcr Bricks, Mines/
| 12021 | Road.Chinnatliadagem,Coi Survey No. 446/1 i 2021-1 !
l mbatore - o %a92/2, Dated:
{ 6] ]08.(:(‘".99(]45] 5050 Chlnl]ﬂ{hadﬂgﬁm. 13.06.2021
l 50.
‘??Yl“.r ! —_ -— — e e e ’n
D D.Devaraj, —
) S/o.Duraisamy, LbDBL:hlum per Rc.No.479/
- 9878/ | 2/392, 24 Veer i ricks, ; B
} 17 | iy | 28 Vecrapandi S.F.No.26/1A, |12.08.21 |, Mines/ | I
) 2021 | main road, s 2021 Dated:
Chinnathadagam, 1 & 28/1C, 13.06.2021 it
12 Coimbatore-64 1108 Chinnathadagam Yn
™ Thiru.K.Ganesan, l
S/o.kaniappan, i:
. ,) 9973/ D.No.33, Perumal Nagar, l{KGBQhﬁmber Rc.l\!'o.499/ i
18 2773/ | p&T Colony, Ay 17.05.21 | , Mines/ 1 t
2021 | Goundanpatayam S.F.No.533/2 2021 Dated: 1
1P B mlrarorenc AR Chinnathadagam 13.06.2021 i
6 Cell:93453 45315 l‘ b
\ Thiru.Saravanakumar, ] Ls
D S/0.Subramaniyan, b Rc.No.507/ | i
; 1o | 10084 2/117, SFNo.535/1& |19.05.21 | Mines/ i
) / 2021 | Mariammankovilstreet, e 2922 1 2021 Dated: b
: 632/B1 2
) Chinnathadagam, Chinnathadagam 13.06.2021 5
i Coimbatore-641108 - B
@& Thiru.R.Subash,
S/0.Rajendran, JJB Chamber
) 10133 JJB Chamber Bricks, Bricks Rcr‘\gzi(;g/
= 20 2/400, VeerapandiRaod, S.F.N0.34/ 1A, 17.05.21 1
/2021 [ <% 2021 Dated:
) Chinnathadagam, 34/1C 13.06.202 1
Thadagam post, Chinnathadagam T
) Coimbatore-641108 |
2] V.Raju, 1 0
S/o0.N.Venkitasamy, Re.No.692/ , B
, 10141 | 8/72, J.N.Palayam, S Ghvemises, Mines, ‘ |
~ L 21 : Survey No.336, - ) 1
| / 2021 | Thopampatti Post, Chinnathadagam 2021 Dt
) | Coimbatore-641017 13.06.21 =
Cell:9364458448 | e
) -
. Thiru,S.Nandhieshkumar, ! I
) IS)/[?J.S;?;‘;IMJ&“' TMB Chamber Rc.No.478/ i
_ 10144 M" e ’ Kovil Street Bricks, Survey No, B Mines/ l
: 22 | /0021 C;l‘f’ya"}mgn o S 494/1 & 495/2, 2021 Dated: ' ,
Coll:::llj;tt;?c ‘j‘g:’;‘l' 08 Chinnathadagam 13.06.2021 '
J ’ | Z
) Cell: 8838943501 | 2
I
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Thire M Ramanji, MRV Chamber [T,
S/0.Manikkam, Bricks {VEL Re.No.s13,
n3 | 10148 | D.No.27, Thaneer Pandal, Chamber Bricks), 2 Mines /\‘ ~
/ 2021 | Chinnathadagam, Survey No. 469/3 2021 Dateq; | 1
Coimbatore -641108, & 470/2, 13.06.2021
Cell: 9940006077. Chinnathadagam L
[}
Thiru.R.Palanisamy, M’
S/0.R.Rangasamy TPT Chamber
A {0320 | TPT Chamber Bricks, Bricks, RCMI\:nga/
24 | o1 | D-No.4/85, North Street, S.F.No.574/2, | 19.04.21 | 5,001 Dated:
Chinnathadagam, 576/A2 13.06.2021
Coimbatore -641108 Chinnathadagam o
Ph.No9894429768.
Thiru.C.M Krishnakumar,
S/0.N.Mooguragowder, CMK Chamber 04.05.91 Rc¢.No.542/ l
55 | 10330 | Veerapandipudur Bricks,S.F.No.36/ e Mines/ 1
/ 2021 | Road,Chinnathadagam, 1A, 2021 Dated: ‘
Coimbatore-64 1108 Chinnathadagam | 21-0921 | 13062021
Cell:9360560986. j
|
Thiru.V.Kambaliyappan, ]
S/0.Venkatraman
L0702 %.F. Sé/5/2 & 6/2 MSK Chamber Rc.No.555/
10.3/220G, Bricks, Surve Mities
26 1/ 2021 | BalajiGarden. No.3, 52 673, | 17:05:21 | 5051 o
Chinnathadagam, Chinnathadagam. 13.06.2021
Coimbatore-641108
Cell:91595 65663
Thiru.K.Rajkumar,
gfgbl{oa‘;mﬁag"““d?r ' MKT Chamber Re.No.546/
10723 -l gy Sikect, Bricks, Surve Mines/
27 22, Nanjundapuram, ’ v - o 1
/ 2021 g No.3586, 2021 Dt:
Chinnathadagam, Chinnathad 13.06.21
Coimbatore-641108 mnathacagam e
Cell:9344855808
S.Chandrapraba, CSB Chamber Rec.No.608/
28 10743 | W/a.T.V.Selvaraj, Bricks 17.05.21 Mines/ 1
/2021 | §/171, Thiruvalluvar SF.574/ 1A, i 2021 Dt :
Nagar, Anaikatti main road. | 374/1B & 574/1C 13.06.21
Thiru.K.Govindaraj,
S/0.Kasi (a) Sennan
NES Chamber Brisices KGS Chamber Rc.No.535/
10764 | S-F-N0.584/2 & 586/2A bricks Unit - 1 Mines/
29 D.No.2/440 ; 17.05.21 g 1
/2021 Thiruval]uve;rNagar Survey No.581/2, 2021 Dated:
) Chinnathadagam 13.06.2021
Nanjundapuram,
Coimbatore-641108
Cell:9787903201
Thlru.P‘.C.Sampathkumar. CSP Chamber Re.No.552/
10788 | S/ 0-.Chinnasamy, Bricks Mines/2021 |
30 | o0p) | Nob7, pe“yg‘;“a“ N:lga" SFno.19/2 | 179921 pated:13.06
TVS Nagar, Edayarpalayam, o ,
Coimbatore - 641035, Chinnathadagam 2021 |
PSHETANT DIRECTOR \TJ—C(;LLEU un
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&) Thiru.A,Ramesh,
® S/ o.Angannatha‘{cr. KTC Chamber
R KTC Chamber bricks, Bricks (Old Name; Rc.No.532/
10796 | D.No.4/ 188-C,North Street, SR Chamber i
D 31 / 2021 | Chinnalth T i 17.05.21 |, Mines/
| I1)rma adagam,Thadaga Bricks), Survey e 2021 Dated:
) m Tost, ‘No.530/3, 13.06.2021
2 Coimbatore-641108 Chinnathadagam.
T Cell:9994810099
® M.C.Vijayakumar,
: S/o Chinnasamy,95, Amman Kumar
10851 Kumaran Avenue Phase-11, Chamber Bricks, Rc.}{o.568/
@ 8z (ff 1€ NGGO Colony, S } ; Mines/
/ 2021 . urvey No. 575
: K.Vadamathurai, B/1,Chinnathadag 2021 Dated:
& Coimbatore-641025 aR. 13.06.2021
4 Cell: 9344837399
p
Thiru.P.Ramasubbu,
& S/o.Pothiraj Naidu
D.No.5/381/V1,
@) Viveganandar Street, T™MT Chamber Rc.No.567/
10964 ; B :
i 33 | /S0y | Kanuvai, tigks 21.05.21 | , Mines/
') Somayampalayam S.F.No.S?SB/l 2021 Dated:
» Chinnathadagam, Chinnathadagam 13.06.2021
&D Coimbatore-641108
i Cell:99449 34490,
® -
3 Thiru.M Kathirvel Kumar,
o) S/o.Mookappan,
TTK Chamber BricksUnit- TTK Chamber Re.No.622/
9 34 | 10969 |11,D.No.2/393A, Bricks, Survey Mines/
= / 2021 24,yeerapandi Main Road, No.27/2, 37, & 2021 Dated:
\ Chinnathadagam, Chinnathadagam 13.06.2021
) Coimbatore-641108
&) Cell: 9965070707,
) Thiru.M.Ravichandran,
3 S/0.Masthannagowder, CMR Chamber
. 11058 | D-No.2/90, Bricks, Re.No.558/
) 35 / 2021 MarriyarnmanXKovil Street, 8.F.No:54/1C and = Mines/
4 Chinnathadagam, 54/1B 2021 Dated:
&) Coimbatore -641108, Chinnathadagam 13.06.2021
Cell: 9345262963.
s
Thiru.T.Vellingiri, KSB Chamber
) S/o0.ThirumurthyMudaliar, | Bricks, Survey No.
: KSB Chamber Bricks, 519/2, 3, Re.No.618/
\ 46 | 11089 | Opp. UlavarSanthai, 520B/1A, 1B, 3, Mines/
/ 2021 | Vadavalli, 521, 522A/1A, 1B, - 2021 Dated:
& Coimbatore -641041, 3, 523B/1A, 1B, 13.06.2021
Cell: 9361021190. 524A/1B,
& Chinnathadagam
‘ i | Thiru.Sundaramoorthy .
v.'i:’..‘ S/o.Narayanasamy . GOWSh."k RC‘NO"TSSX
11090 R T Chamber Bricks, Mines/
37 kovilPirivu, Anaikatti Road =
o) /2021 | cpinnathadagam e 2021 Dated:
i Coimbatore -641108 Chinnathadegm 13.06.2021
| A\
i) T COLLE. iUh
ASSIS DIRECTOR WIST?&MBAT ORE
OEPARTMENT OF GEOLOGY & MINING
COIMBATORE DISTRICT.
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Thiru.C.N.Muthulcumar, ' /
S/o.U.Nanjunda Gowder, ] Re.No.544 I8
D.No.2/447, Veerapandi CNM 911|am1>er Minee/ /
ag | 11158 Road,S.F.N0.50/ 1, B"'L‘I S - 2021 Dated: | 1
/2021 | CNM Chamber Bricks, ' S0/ 1C. 13.06.2021
Thadagam {Post), Chivmnihadagam
Coimbatore -641 108,
Cell: 940006077 1
o Tmt.). Susikala, .
W/odayaprakash, JP Chamber RLMI\:EET;O/
. 11248 D.No.5/275, Thiravalluvar Bricks, . : 1
a9 v o | 12.05.2] 51 Dbl -
;20 Nagar,.Chinnathadagam, 8.F.No.342/ |A,Ch 2021 D;(ES(II
Coimbatore -641108, innathndagam, 13.06. !
Cell: 9442158444, L
— e == - - ————— ==
} Thn'u.N.lwngan i |
} ;{’Ol.l;a;tg:nrqns;;\'?.\'. N.K.8.Chamber RC.NO.SE;‘U i
| 11247 & Negas AL oo Bricks Mincs 1
0 5021 | TVS Nagar Opposite, SF No.7/1 21.08.21 | 00 Datcd:'
i Edayarpalay&m. Chinnathadagam 13.06.2021 |
Coimbatore North, tnhashasage '
; Coimbatore -64 1025 |
- 1_\%“\&“
, Thiru M. Kathirvel Kumar, TTK Chamber Rec.No.781/ )
S/0.Mookappan, Bricks - Unit I 13,0521 Mines/ l
D.No.2/353a, S.F.No.602/1, R 2021 D |
/
24.Veerapandi Main Road. 602/1A 13.06.21 |
Tmt.R.Kanchan a, j il
f W/ o.Ramachandran, PRK Chamber
11255 | D:N0.2/402 B Veerapandi Bricks s
42 | 5051 | Road,Thadagam Post, SF.No.589/1, |17.05.9] 203‘1“3;}’;_ 1
! Chinnathadagam 589/4A 13.06.21
Coimbatore-641 108 Chinnathadagam o
Cell:9751383766. 1
Thiru.K.V.Kumarasamy, '
11262 S/o.Velappamudaliyar. New Ragam, RcI;III\!o.S40[ ’
43 / 2021 1726, OorGounder street, S.F.No.572, - 2021‘“55;/ a: | 1
Maruthapuram(Po].cbe- Chinnathadagam 13.06 2303 l‘ ;
641046Cell: 9894785899 T
— . e e W]
'I'hu‘l.l.C,S_.Selvarajan. DSP Chamber ;
3/0.Subaiya Gowder, :
- Bricks, Survey No. Re.No.624/ |
DSP Chamber Bricks, .
44 | 13286 | 5y Colony, Veorapa s oo 1624718, | o oo Mines) i
/2021 | o O mﬁ pand, 625/1B, 491 & 22212021 Datea: ,
adagam, 49/2, 13.06.2021
Coimbatore -641108, Chinnathad
Cell: 8585571222 ‘nnathadagam.
B — ry > —-\'_\-—h\‘\,
Thu'u.R.Ravmhandran, Lakshmi Chamber
S/ o.Ramachandran, A |
: : Bricks (V.B.I), Re.No.533/
D.No.91, Raja Annamalai .
45 | 11302 Road Survey No.14/ 1A, 24.05.91 Mines/ 1
/2021 ey _ 1B, 14/2 8, U 2021 Dated:
Saibaba Mission,
| . 13/34, 3B, 3C 3D, 13.06.2021
’ Cuvimbatore North, Chi thad ‘
‘ Coimbatore - 641011, tinathadagam ¢
———l W] |
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Thiru.Joganathan, NRN Chamber |
} 8/o.Nanjappagoundar, Bricke RCMD!O.55/6/
NKN Chamber Bricks, SENo.574/2 % | 19.05.21) ncy ]
G.N.Mills Post, 576/2,/ e 2021 Datfri:
Coimbatore -~ 641029 Chinnathadagom. 13.06.202)
SArivuchelvan, g —— o o
C/0.ARS Chamber 5 ’."f" ‘é‘““" her Re.No.625/
Bricks,Periyathadagam rike , Survey No. | 7 g 5y | Mines/ ]
. ) 539/ 1A, U 2021 Dt
road,Chinnathadagam Chi hed
post,Coimbatore-641108 Rt aamn, 13.06.21
R «| ~ | Thiru R.Palanisamy, i .
S/o.Rangasamy, SRl VINAYAGAR Re¢.No.574/
a8 ' 11324 | D.No.4/188-B, North Chamber Bricles, 17.05.21 Mines/ 1
/ 2021 | Sueet,Chinnathadagam, S.F.No. 527/1, e 2021 Dated:
Coimnbatore — 641108 Chinnathadagam 13,06,2021
‘| Cell:98947 00031
Tmt.K.Devika,
$/0.W/o.Karunakaran SPK Chamber Rc.No.578/
| 49 11334 | D.No.2/5, Ramasamy Pillai Bricks 12.05.21 Mines/ 1
‘ / 2021 | Street,Vadavalli, 8.F.No.589/4B1 T 2021 Dated:
1 Coimbatore-641041 Chinnathadagam 13.06,2021
| Cell:98422 21190
|—
E Thiru.G.Vasudevan,
i S/0.S.Gunasekaran, GJ Chamber Re.No.536/
50 | 11346 | 17277, Bank Street, Bricks, Survey 17.05.21 Mines/ 1
\ | / 2021 | Chinnathadagam Post, No.530/1, ek 2021 Dated:
! Coimbatore -641108. Chinnathadagam. 13.06.2021
l Cell: 93444 21022
1 Thiru.C.M.Rajkumar,
| 8/0.Myllsamy, - e e Re.No.617/
51 11357 | Sf.No0.29/1, 24, Veerapandi $.£.No.28/1 17.05.21 Mines/ 1
°% | 7 2021 | Road,Chinnathadagam, “0/28 ©9-¢1 1 2021 Dated:
Coimbatore-641108 g 13,06.2021
Ph.No.9367758158 i
Thir, R.Rajan,
11359 S/o0.Rangasamy Gowder, CSRBi.}::km:be' Rc&g‘;t:?/
52 | jo021 | 28 ’.‘Ya;";':g:;’::nm' SF.N0.304 8306 | 170521 | 5091 Datea: | !
Coimbatore-641108 Chinnathadagam 13.06.2021
Thiru.R.Kumar,
S/o.Rangasamy, TKT Chamber Re.No.566/
11373 | D.No.4/46, North Street, Bricks 13.05.21 Mines/ i
53 | /2021 | Chinnathadagam S.F.No.516 05211 2021 Dated:
Coimbatore-641108 Chinnathadagam 13.06.2021
Cell:87370 50505
o E;lon'} -gﬁ‘;‘:s'; li‘;ma‘" ASHOX Chamber Re.No.770/
11375  RANEAS Bricks, Mines/
54 | /2021 &tﬁ:ag:::laa‘;ﬁ“ SFNo442/281 | 170521 | o0n1 Datea: | 1
) i ad .06.
i Coimbatore -641108. Chinnathadagam 13.06.2021
OISTRICT COLS;ENh
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B JC.Sarav ] e .
:I;I;irtll( I;] lflrmnnnn. MYN Bricks Re.No.689/ /
11305 | S/0K. Krishinan, S.F.n0.88/3 & . Mincs/

55 / 2021 2/440, Vecrnpandi Road, e 8'% 5 : 13.05.21 2021 Dt: \ /
Chinnathadagam, Chi l/ el 13.06.21
Coimbniore-641108 ArRLiaGAE

N DS Thiru.K.Pandian, T m———— o o '
S/o. Kaliappan SUBAM Chamber RC.NO.SQS;’ ‘
56 11403 | D.No,7/491, Ragavendra Bricles, 17.05.21 Mines/ | !
/ 2021 | Nagar Nanjundapuram, S.F.N0.565/2, e 202) bt 4
Coimbatore-641108 Chinnathadagam 13.06.21 |
Cell:8098978649 ,
Tmt.D.Revathi, =il

W/o.R.Baskaran, RKT Chamber Re.No.S538/

~ | 11409 | CRRThottam, BricksS.F.No.342/ , Mines/

7 | /2021 | Chinnathadagam, 2A3 17.0521 1 5021 p: ’
Coimbatore- Chinnathadagam 13.06.21 |
641108Cel:7904225900

|
S.Chandrapraba, |
W/0.T.V.Selvaraj, CSB Chamber . i
11410 | 8/171, Thiruvalluvas Bricks Unit-1, o 'e—’z,o/
S8 / 2021 Nagar Anaikatti main Survey No. 17.05.21 2021 Dt: 1
“" | road,Chinnathadagam, 447A/3, 13.06.21
Coimbatore-641108 Chinnathadagam o .
Cell:936326 1644 ‘
Thiru A.Selvaraj,
S/0.K.N Ayyasamy, XMB Chamber Rc.No.579/
59 11413 | 15/32-A,Kondanurpudhur, | Bricks, Survey No, 17 05.21 Mines/ 1
/ 2021 | 24 Veerapndi, Anaikatt 579 & 580, Bt 2021 Dated:
North, Coimbatore — Chinnathadagam. 13.06.2021
641108, Cell: 9842282629 |
|
Thiru.M.Pennusamy,
S/o.MarappaGounder
4/244, North Street, SATBChimber Rc&;\!o.636/
60 Bk ManikuttyThottam ress - aTegy 1
/2021 Chinnathadagam ¢ S.F.No.439/1A2B 2021 Dt
Coimbatore-641108 Chinnathadagam 13.06.21
Cell:93440 50549
Thiru,M.Karuppusamy,
5/0.Marudhaiyagowder, JP Chamber Re.No.520/
11417 D.No.llzf2(619, Thadagam Bricks, Mines/ ]

61 | /2021 Igl?'lu?na?;a;iagam S.F.N0:342/2A2, 2 2021 Dated:
Coimbatore -641108, Chinnathadagarmn, 13.06.2021
Cell: 9442158444,

Thiru.N,Rajendran, '
S/0.Balan, D.No.2/525-1, TRN Chamber
Birunthavan 1st Street, Bricks, Rc.No.633/

11418 | Thiruvalluvar Nagar, 8.F.No:172/1B, 17.05.21 Mines/ \

62 | ;2021 | Somaiyanur, 173/1A, 4974 & | 170> 2021 Dt:
Nanjundapuram, 12/1, 13.06.21
Coimbatore -641108, Chinnathadagam
Cell: 9585767913, 1
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" Thiru.S.Santhoshkumar e _
i S/o.sountarragan TMErLl.I;&mbm Re.No.751/
11435 TMS Chamber Bricks =S >, ; Mines/

2021 ' Chinnathadagam, 5\![‘\(‘}()[/‘3:).5/] & |17.05.21 202! Dt !
| Coimbatore. Ny ' 13.06.21 ‘
| Cell: 984273 16786 Chinnathadagam |

M. ! - —_—
Thint.T.S.Santhoshkumar,
S/0.Soundarrajan TMS Chamber
D.No.2/ 11, Tank Street, Bricks Re.No.571/
o3 1433 | Chinnathadagam Survey R Mines/ 1
" 2021 | Coimbatore-A4 1108 No.618/ A1, 1A2, 2021 D
Cell:33666 93677 619/2A1 & 2A2 13.06.21
Chinnathadagam
| M.Sureshkumar,
$/0.Mayilsamy, e Re.No.630/
= 11449 | 37214, Thada } Mines/
63,2021 ! gam Pudur, S‘F";‘l’f;f{;“& 18.0521 | pony D | !
1 Chmnathadagam Chinnathadagam 13.06.21
| Coimbatore. nathadag
i »
| This:M.Surcshinlsiar, Myil Chamber Re.N0.630/
S/o.Mayilsamy,3/214, A . 4
| Bricks Unit II, Mines/
. 11449 ThadagamPudur Chinnath
66 Survey No. 13.05.21 2021 -2 1
/ 2021 | adagam, . .
| Coimbatore - 641108 498/2,Chinnathad Dated: .
| Cell:9364288424 agam. ESRene
|
| Thiru.M.Saravanan,
S/o.Mariappan, SB Chamber
| L1546 | SB Chamberbricks, Bricks R‘ﬁ’;ﬁ”
67 | | 2pg1 | D-No.420, Gandhi Street, Survey No.529/ 1, . Loy e 8 1
Kanuvai,Chinnathadagam, 529/2 13.06 21’
Coimbatore -641108. Chinnathadagam T
i Cell:9344292066
{ |
[ ' Tmt A.Easwari,
| W /o.Arivudainambi, sk Qhamber
[ Bricks, Rc.No.539/
| D.No.5/589-B-1 ’
68 | - | Namitha Garden SurveyNo-7/1, |51 959y | Mines/ 1
Kanuvai > 6/2,6/1,5/1,5/2 e 2021 Dt
oS atrlara & 13/1A1, 13.06.21
- Coimbatore - 641108. Chinnathadagam
‘ Thiru.N Natarajan, i
S/o0.Nanjundagoundar, L Bﬂl‘i‘::ber RLI;EE. -e7s ‘5/9/
| * - giliimﬂ;l:;:;;gam S'.F‘.No.28{ 1B - 2021 D: !
! Coimbatore -641108 Chinnathadagam 13.06.21
I~ Tmt.SenthilThilagam, Ch .
; W/0.K.C.Jaganathan, ABBﬁ ;;‘b“ Rc.No.560/
‘e AB Chamber Bricks, " ! . Mines/

70 ) 1/34,Pappanairkenpalayam, b.F.?gf/‘B{Z’{QIB & 125.05.21 2021 Di: !
Thadagam Post, . 13.06.21
Coimhatore-641108, Chinnathadagam
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Thiru,R Mahendran X
S/o.Rangasamy Gowde, AVM chamber Re.No.781/
. Anaikat Main road, Bricks Mines/
g%‘;g?:tlﬁ;lagm S,F.No. 5028/ 1A 219;2(1)60;3?:
" o H s, A ]
Coimbatore 641108, Chinnathadagam
Cell:98436 33225
| Thiru.V.Jayaraj, N
8/0.Veeraiyagounder, JKS Chamber Re.No.773/
72 . | JKS Chamber Bricks, Bricks, Mines/
Anakatti Main Road, S.F.No.502B/ 1B, 2021 Dated:
Chinnathadagam, Chinnathadagnm 13.06.2021]
Cell: 9585530216,
’I’hiru.A.Ananthraj,
S/ 0.AngamuthuGounder, \
. 105 Chamber Bricks 1°5B2§1:1‘::b°‘ Rcﬁgggy/
7 - Periyathadagam Road, .
Chinnathadagam S.‘F’NO'SSQ/ % 21?32016]:);(;;?-
Coimbatore -641108. Chinnathadagam T
Cell:97860 60060
[ Tmt.S.Soundammal,
W/o, Sabapathy, RR Bricks, Rcl'vl;ﬁ:;;s/
74| - |D.No.14/2, SMR iayout, SFNo.2/1 119.0521 | , o AeS/
G.N.Mills Post, Coimbatore Chinnathadagam 13.06.2021
Cell: 9750306999, o
T Thiru.K, Govindaraj,
S/0.Kasi (a) Sennan KGS Chamber
D.No.2/440, Bricks, Rclfh‘_’lf;‘”
75 - Thiruvalluvar Nagar S.F.No.584/2& | 17.05.21 2021 Dated:
Nanjundapuram, 586/2A 13,06.2021
Coimbatore-641108 Chinnathadagam T
Cell;9787903201
‘Ihiru.R.Venkatcsh,
S/0.Rangasamy Naidu,
CVR Chamber Bricks CVR Chamber ES B
Old Bank Str Bricks, Survey Mines/
76 2 cmnnTma da;;‘; No.338/1, 2021 Dated:
Coimbatore -641108. Chinnathadagam ! 13.06.2021
Cell:94430 58273,
Thiru.A.Sivakumar
S/0.ArusamyGounder, TKT Chamber Rc.No.784f
TKT Chamber Bricks Bricks, Survey Mines/
T | (SFNos20/2), No.529/2, 2021 Dated:
AnuvaviKovilPirivu, Chinnathadagam 14.06.2021
Chinnathadgam,
Thiru.Thennarasu
8/o0.Natarajan Re.No.754
SUN Ch_amber Bricks gg?kgh;‘?rsg cMizea / /
78 KovilPiriva, No.502B/ 1B, 2021 Dated:
Chinnathadagam Chinnethadagem 13.06.2021
Coimbatore
Cell: 93451 02699
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Thiru.N.Manokaran,

S/o.Nanjundagowder,
MANJU Chamber Bricks, MANJU Bricks, Re.No.772/
- Old Bank Street, Survey i Mines/ 1
Chinnathadagam, No.309/1a, 2021 Dated:
Coimbature North, Chinnathadagam 13.06.2021
Mobile No. 9362949299,
Thiru.Aschkumar,
RAMANA Chamber Bricks, | RAMANA Chamber Rc.No.771/
80 i ThgdagamPudur, Bricks, Survey Mines/ 1
Chinnathadagam, No.309/1B, B 2021 Dated:
Comr.xbatorc North. Chinnathadagarn, 13.06.2021
Mobile No. 8344053155.
Thiru.M.Kathirvellcu mar,
, S/0.N.Mookapan,
. D.No.2/3934, 24,
j Veerapandi Road, B '.HI'K Chamber Rc.No.783/
g1 ) TTK Chamber Bricks, ricks, Survey No. Mines/
S.F.No:32/3, 49/3 & 32/ fé/‘"lgé’a & : 2021 Dated: | !
48/1B, et ] 13.06.2021
Chinnathadagam, Chmnathadagam.
: Coimbatore -641108,
! Cell: 9965070707.
F
Thiru.G.Bennet Abraham,
S/0.G.Gunapal,
No.18, Thadagam Road, Star Chamber Rc.No.616/
82 ; Kavundampalayam, Bricks, Survey 13.05.21 Mines/ 1
! Coimbatore - 641025. No.448A/ 1A, T 2021 Dated:
i Ph.N6.9894722887 Chinnathadagam 13.06,2621
Name of the Village : Veerapandi
Thiru.Sundarraj, VKV Chamber
S/o.Xaruppanna Gowder, Bricks, survey Re.No.456/ 4
83 | 9606/ | v.K.V.Chamber Bricks I, No529/1,2,3, |, oo oy |  Mines/
2021 | Somayanur post, 530/1A and s 2021 Dated:
Chinnathadagam, 530/2B, 01.06.2021
Coimbatore - 641108 Veerapandi
Thiru.Mayilsamy,
S/0.Palanisamygoundar, TSM Chamber
2/390, 24 Bricks, Rc$o.47/7/
9862/ | Veerapandi, SF.No.236/1 & = [hes
84 11 2021 | Chinnathadagam, 352, / 2021 Dated:
Coimbatore — 641108 24 Veerapandi 13.06.2021
Tmt.Eswari,
W/o.Krishnasamy, APC Chamber Rec.No.695/
9880/ | D.N0.1/96, 11 Veerapandi, Bricks, 17.05.21 Mines/ 1
85 | 021 Chinnathadagam, S.F.No.168/44, e 2021 Dated:
Coimbatore. Veerapandi Village 13.06.2021
Cell: 9865845413
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Tmt.BE Krishnaveni, 3
D/o. Erattaimuthu, N Re.N
KNN Chamber Brick, KNN C‘hél.mbei "'M i; ‘ess(;&’/
86 | 9994/ | D.No,2/398, — ; 2021 Dt:

2021 | Mariammankovil street, S.F.Nob.34C, 12.06.21
Chinnathadagam, Veerapandi. o
Coimbatore-641108
Cell: 9626649033
Thiru Kurmnar,

S/o.Palenisamy,
New S.K.Q Chamber, New S.K.G Re.No.506/
g7 | 10003 | SFNo.l/L, Chamber, . Mines/

/ 2021 | 2/382, MariyammanKovil S.F.No.11/1, 2021 Dated:
Street, Veerapandi. 13.06.2021
Chinnathadagam,

Coimbatore.

Tmt. Vijayalalshmi,

W/o.Muruganandham, KPM Chamber R¢.No.510/
88 10139 | KPM Chamber Bricks, Bricks, Survey 54.05.21 Mines/

/ 2021 | 1/172-A, South street, No.34B2, VY4t | 2021 Dated:
Chinnathadagam, Veerapandi. 13.06.2021
Coimbatore 641108.

o Thiru.V.G.Kannapiran,
Lozse | S70-Gopal, 15938, Sri Sakthi Bricks e
89 | /2021 | Sri Sakthi House, S F.No.42B/2C, | 13.05.21 | 5g, ,
: X 1 Dated:
Velandipalayam, 24 Veerapandi 13.06.2021
Cbe - 641025 e
Thiru.C.Selvaraj,
S8/o. Chinnasamy, MRT Chamber Rc.No.543/
go | 10327 | MRT Chamber Bricks. S.F.No. 24.05.21 Mines/

/ 2021 | Bricks,3/ 166, 194/24, LS 9021 Dt
VeerapandiPudur, 24 Veerapandi. 13.06.21
Veerapandi, Che- 641108

Thir.R:Velligir, VNS Chamber | Re.No.787/
g1 {ff 10882 ifgéparlqﬁaggéet g 040521 | Mines/

] 2021 >0 S OIT g S.F.No.82/2B o 2021 Dt:
S mushadSeam,,, 24 Veerapandi 13.06.21
Coimbatore - 641108 T
Thiru.M.N.MohammedShafic
S/a.A.M.Noor Mghammed, SNS Chamber Re.No.779/

10383 D.No.60-A , Bilal Estate, Bri ,
: . ricks, Survey Mines /
92 Lorry Pettai (Back side) 10.05.21 )

/ 2021 South Ukkadam No.540/1A1, 2021 Dated:
Coimbatore-641001 Veerapandi Village 13.06.2021
Celi:99422 60860
Thirn.R.Mahendran,

3/ 0. Rasuasatny, gi.s;lkgh;m:r Re¢.No.736/
gz | 10599 | No.32, Abbss Garden, No.172/1 o | 340591 | Mines/

/ 2021 | ChinnaduraiThottam, 173/ 1. Veerapandi T 2021 Dated:
Thadagam Road, ’ P 13.06.2021
Coimbatore - 6410285, g
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] Thiru.R.Sakthivel,

DEPARTMENT OF GEOLOGY & MitiiNG
COIMBATORE DISTRICT,
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RSV Chamber
0698 S/o.Ramasamy, Bricks, RCM[‘!O.56}9 /
/2021 | TVLRSY Chamber Rricks, S.F.No.85/1, Ry
- Anaikatli Road, Mangarali, 85/2, %02016D2L1.
1 I‘Veerapandi Veerapg‘ndi. 3.06.
o } Thiru.B.Senthil,
S/o.Balan,
D.No.2/525-1,
R S MNK Chamber Rc.No.549/
g5 | 10716 Sm'u\’ wvar Nagar, Brick, S.F.No. ) Mines/
/ 2021 N‘;ﬁ;ﬁ:ﬁf‘j‘;‘gﬁm 576 /24, 2021 Dated:
U 1 2070
Coimbatore -641108, Veerpandi 13.06.2021
Cell: 9585767913,
Thiru.K.R.Ramakrishnan,
S/0.K.R.Ramasamy,
KRD Chamber Bricl, KRD Chamber Rec.No.610/
ag | 19799 | Door.No.4/4, Murugan Bricks, Survey ) Mines/

/ 2021 | Nagar, Kavundampalayam, No.157/2C, 2021 Dated:
Coimbatore -641030. Veerapandi. 13.06.2021
Thiru.D.Sathishkumar,

S/0.Duraisamy, I{M'I];’gl;z:;nber Re.No.541/
97 | 10927 | Tvi.KMT Chamber Bricks, S.F.n0.633 ' 634 5 Mines/

/ 2021 | D.No.4/6, North Street, ' 1'3 & 14’/1 ! 2021 Du:
Chinnathadagarmn, Veeranan d{ 13.06.21
Coimbatore -641108 PAEEL.

Thiru.G.Krishnamoerthi,

S/0.Gopalan,

RGK Chamber Brick, RGK Chamber Re.No.531/
10940 | D-N0.159/8, Bricks,S.F.No, 143 Mines/

/ Edaiyarpalayam Post, 145A/3A,Veerapa 13.06.21

Coimbatore - 641025 ndi.

Thiru.D.Kanagaraj,

S/0.Dasappagawder, SUK! Chamber Re.No.559/
10942 | D-No.2/100, Bricks, Mines/

99 /12021 Mariammaniovil Street, 5.F.No.214/1 17.05.21 2021 Dated: |
Chinnathadagm, i . ?
Coimbatore-641108 Veerapandi 13.06.2021
Cell:93441 23522

B Tmt.P.Kalamani |
W/o. Prabhakaran RVS Chamber Rc.No.740/
10948 | RVS Chamber Bricks Bricks, 17.05.21 Mines/

100 | 15021 | 24, VeerapandiPudur S.F.No.217/2C, V9211 5021 Dalea:
Veerapandi Post, Veerapandi. 13.06.2021
Coimbatore - 6411068

= o
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& Thiru.R, Thangaraj,
8/0.Rangasamy
Tl/{S Chagmbcr Bricks, TKS Chamber RCMNO-ﬁl‘U
101 | 10981 | D.No.2/468-8, Bricks, Survey 5 . I"l[;:f%'/
/2021 | Thiruvalluvar Nagar, N(>.627/23, 5 06 2“ ';d'
Somayanur Vecrapandi. 15.06.202)
Coimbatore-641108
Cell:99438 36210,
Thiru.N,Krishnamoorthy, KAV] BRICKS
S/o.Nataraj, WORKS (Sree RCMI\{O.6])5}'
11018 | D.No.3/310, Dhaliyur, Kavi) Chamber ines
102 1 /2021 | NAM Nagar, Panni-asda; Erdis 17.05.21 | 5021 Dated:
Coimbatore-641 017, S.F.No. 633, 634, 13.06.2021
Cell: 9843755288, vecrapandi
Thiru. Madhankumar,
S/oMarannan, Tvl.CMM CMM Chiamber Rc.No.537/
103 | 11152 | Chamber Bricks, Bricks 12.05.21 Mines/
! / 2021 | 2/39, MariyammanKovil S.F.No.236/2 e 2021 Dated:
‘ Street, Chinnathadagam, 24 Veerapandi 13.06.2021
CBE- 641108
a}igug ia;:z?}?;\;u, RAJ Chamber Rc.No.623/
11266 e ' Bricks Mines/
| 4 4 s
|19 | /2021 | ¥ 17, North Strect, S.FNo.sB, 78, | 170521 | 5001 Datea:
Cbe- 641108 Veerapandi 13.06.2021
Thin.R.Ponnusamy,
S/0.C.Rangasamy, VCR Chamber
1131 | D-Ne.8/25, Siva Nagar, Bricks (PBC), Rcﬁl‘fgiff/
105 1/ 3001 | TVS Nagar, Survey 21.05.21 | 555) Dated:
Edayarpalayam, No.376/2A, 2B, 13.06 200 1'
Coimbatore-641108 Vzerapandi, It
Celi:9363106033.
Thiru.D.Shanmuga
Kumaresan, ASK Chamber Rc.No.591/
106 11332 | S/0.R.Duraisamy, Bricks, Survey No. ~ Mines/
/2021 | 4/127-1, Ramanathapuram, | 631/2 & 632/2B1, 2021 Dated:
Nanjundapuram, Veerpandi. 13.06.2021
Coimbatore -641108. '
Thiru.R.Poovendrakumar,
S/o.Rangasamy, MRP Chamber
11355 | MRP Chamber Bricks, Bricks, e EZS/
107 / 2021 D.No.4/189, North Street, S.F.No.220, 17.05.21 2021 Dated:
Chinnathadagam, 221/3, 13.06.200 1'
Coimbatore-641108 Veerapandi R
Cell: 9787588908,
Tmt.J.Santhi, .
W/0.G.P.Chandrasekar, o af‘n“dgfgyjcks Re.No.757/
108 11365 | Tvl.Anjaneya Chamber S.F.No. 8A3 & ' B Mines/
/ 2021 | Bricks, o 383 2021 Dated:
Anaikatti Road, Veer i di 13.06.2021
11.Veerapandi apandi.
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Thiru.T.S.Venkalraj, i e -
» : S/0.Sree Ranga Chettiar, PHA Chamher 65
P ' 3/280 Y7, Sowcdambign S r?;;:c(l:gé / R(‘Ml\fﬁi / /
0 \ M s Ppote JF.No. ' . :
109 | /5021 gﬁ%ﬂ.alll:::;:;;npmuhll' 608/2, 610/ 1A. & | '70%21 | 2021 Dated: l
o CBE- 641108 610/18, 13.06.2021
Cell : 9363244466, 24 veernpandi,
50) - - o o - ]| IR =
Thiru.R.Karthiclk,
) 5/0. Rajappan, LNT Chanber Re.No.756/
' 110 | 11383 | 3/84., TVvlL.LNT Chamber, Bricks, 17.05.21 Mines/ I
) | /2021 | Veerapandi 8.F.No.35 e 2021 Dt:
' Chinnathadagam, 24 Veerapandi 13.06.21
() | cbe - 641 108
[ Thiru.K.Rajan,
’ | Yamuna Chamber Bricks, Yamuna Chamber Rec.No.748/
N 11 11391 | D.No.1/11, Bricks, Survey No. Mines/ 2
| /2021 | Nanjappan Street, 532/2B & 533/1, 2021 Dated:
) Maruthapuram, BU Post, Veerapancli. 13.06.2021
' l Coimbatore-641046.
) i = x =
| gl;gjf;zngkﬂ“"el' JBW Chamber Re.No.730/
® 112 /“2‘;%51 JBW Chamber Bricks, o p ks, 11, | 240521 el L
' Veerapandipudur, ' Veerspandi. 13.06 2021‘
@ 11.Veerapandi cerapandt. o
L
) f Thiru R Saravanalkumar/
! Lessee SKT
) | Chember Bricks
i | D.No.6/62, North street,
) ] 22, Nanjundapuram,
‘ i Thadgam,
& Coimbatore-641108 SKT Chamber Rc.No.547/
113 11407 | Cell.B098S08384 Bricks,S.F.No.247 17.05.21 Mines/ 1
. / 2021 /1 &250/1, U 2021 Dt:
Thiru.P krishnasamy/ Veerapandi 13.06.21
| 3 Land Owner S/o.
! g Perumal Goundar,
e D.No.3/10, East street
| Veerapandipudur,
: Chinnathadagam,
Coimbatore - 641108
| ) Thiru.N.Natarajan,
: S/0.T Nanjundagoudar, NMS Chamber Rc.No.732/
&) 14 | 11408 | D.No.3/133, 24 Bricks, 17.05.21 | _ Mines/
4 114 | 1 5021 | Veerapandi, S.F.No.166/ 1C, 05210 2021 Dated: | !
i Chinnathadagam Veerapandi 13.06.2021
E v Coimbatore - 641 108
| Y
| & Thiru.R.Raghunadhasamy,
; S/o0.Ramasamy
¢ 11411 | BMT Chamber Bricks BMT Chamber Rcb-;‘f““"'/
; 115 | }heb] |(SF.N0.85/3A2)D No2/110-|  Bricks, Survey | 17.05.21 | pop ;"‘is']’) , )
& 11A, Sree Sai Nagar, No0.85/3A2, <val-1 D
Pannimadai, Coimbatore. Veerapandi. 13.06.21
Cell:04882 04733
| @ \)
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ary | Thiru.D.Saravanankumar, I(aw;3 c;hgmber Re.No.733,
8/0. Duraisamy, ricks, ) Mines/
116 /1 12‘2)1221 6/129 Dhaliyur, S.F. No.234/1, 2021 Dateq:
Pannimadai, 233/1, 13.06.202]
Cbe - 641017 24, Veerapandi.
Thiru.Sathyamoorthi,
S/o. K.K.Marnthachalam, SGK Ch}ambcr Rec.No.721/
Tvl.SGK Chamber Bricks, Bricks, Mines
7 | 1324 11, Bharathi nagar, SF.No.168, 164 & | 24.05.21 | , Mines/ |
Velandipalayam, 275/1, 13.06.2021
Ediyarpalayam, 24 Veerapandi.
CBE - 641025
'l"hiru.P.I(rishnasamy.
S/0.A.Ponnusamy, Power Chamber Re.No.575/
11a7; | Power Bricks, Bricks, Mines/
118 | /5951 | DNo.3/8, 24, SFNo.249/1B [ 17.05.21 o0 1%/
VeerpandiPudur 1249/1C '
opandibudur, S, 13.06.2021
Chinnathadagam, Veerapandi. o
Coimbatore - 641108,
Thiru.M.Natarajan
11557 | S/0.Moonguragowder, NTR Chamber RCMI\;E;:SS/‘”
119 / 2021 D.No.3/112, Bricks, Survey No. | 19.05.21 2021 Dated:
v VeerapandiPudur 214/2A & 215/ 1A, 13.06.200 1'
Coimbatore -641108, o
Thim.B.Jagadesh,
11939 | 3/0.Balasubramaniam, Nithya Chamber RCMN;IEE:{S/
120 /2021 D.No.14/54, Thiruvalluvar | Bricks S.F.N0o.936 | 24.05.21 2021 Dated:
Street, SMPalayam, Veerapandi Village 13.06 2a02 1
GN Mills, Coimbatore. D
Thiru. Sampathkumar,
TVS Chamber Bricks, TVS Chamber Rec.No,498/
121 ) Mangarai Road, Bricks, ) Mines/
11, Veerapandi, S.F.No.189, 190 & 2021 Dt:
Coimbatore. 193/2, Veerapandi 13.06.21
Ph: 90470 11490
Thiru.Saravanakumar,
Sriram Chamber Bricks, Sri Ram Chamber RCMNEIOI;Z:;Q/
122 - VeerapandiPirivu, Bricks , = 2021 Dr-
Veerapandi Village, S.F.No.36/4, 13.06.21
Coimbatore -~ 641108 Veerapandi, o
Tmt.Poongodi, SMT Chamber Re.No.723/
W/ o.Ponnusamy,‘ Briclks Mines/
123 - SMT Cha.mber‘ Bricks, S.F.No.157/ 1A - 2021 Dt-
1 leecrapa.lmdl. Veerapandj 13.06.21
Coimbatore.
Thiru.Rajkumar,
8/0.Selvaraj, KRGBﬁléla(?ber Rc,l\fo. 737/
TVI. KRG Chumber Bricks, R Mines/
124 - . S.F.No.173/1,169 .
,» Veerapandipudur, Veerapandi 2021 Dt:
; pandi 13.06.21
Veerapandi, Village.
Coimbatorc - 641108
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Thiru.P.Puviyarasu, B
S/0.Palanisamy —_ Re.Naigsa/
Puvi Bricks Puvi Bricks, i Mines/
: ;! S.F.Nn.744/1 2021 Dt
, Kandivazhi, Voo f 13.06.21
‘ Anaikatly Road. e el o
] Thiru.G.Rajamani,
8/u.K.Gopal, ABT Chamber Rc.No.726/
i 126 ABRT Chumber Bricks, Bricks . Mines/
T Vecrapandipuclur, S."No.231/2 2021 Dated:
11, Vecrapandi, Veerapancli 13.06.2021
Coimbatore
Thiru.D.Gunasekaran, ACC Chamber ;
S/o.Dhamotharan, Bricks RCMP{;;:S;F}[ /
127 28, Siva nagar, TVS Nagar S.F.ne. 1020/4, 2A | 24.05.21 2021 Dated:
West, Edivarpalayam, & 28 13.06.202 l‘
CBE - 641025 24 Veerapandi e
Thiru.S.Srinivasan,
S/o0.shanmugam,Al Al Chamber RCMNEE; ?0"
128 - Chamber Bricks, Bricks,S.F.No.70/ - 2021 Dated:
Arnaijkatyi Road, 1AlVeerapandi 13.06 2021' E
Veerapandi,Coimbatore T ;
Thiru.K.Rajendran, E
S/0.A Krishanasamy, Kumar Bricks RCMNS ;;38/ ir
129 - 5A K K.Pudur, S.F.N0.946/ 1A1 28.04.21 2021 Dated: B
' Velandipalayam, 24 Veerapandi 13.06.202 ]' e
‘ CEE - 641025 He ;
L g
l Thiru.M.Hariprakash, '
‘ S/0.N.Mohan, Veerapandi Village Re¢.No.739/ -'
130 ) D.No.136, Ganga garden, -Survey No. 800-A B Mines/
1 } Samylyer new street, - Ganga Brick 2021 Dated:
' Coimbatore -641001. Works 13.06.2021
Cell:9842285866.
Thiru.K.Ganesan,
S/o.kaniappan, KKG Chamber
KKG Chamber Bricks Bricks, Survey Rc;;! 0.785/
131 - | Perumal Nagar,P&T Colony, | No.632/1A,632/1 : . ]‘“I;:{ " ,
i Goundanpalayam B&b6l6/2, 14.06 20; 1‘ }
' Coimbatore-641030 Veerapandi. R {i
i Cell:93453 45315. ;
Thiru.S.Surendiran, .U(
i S/0.R.Subbaiyan,
’ Nfcc Chamber Bricks, chkChsambeﬁ Re.No.752/ is
132 - Aarnattukadu, N Bricks, Susvey J Mines/ i
Anaikatti Road, o. 1026,Yeerapa.n 2021 Dated: b
Coimbatore. o 13.06.2021 n.';
. Cell:75399 19390 i E
— Thiru.R.Krishnasamy 7 &
| 8 /oiRamanUdayar, R"’;g}:ﬁ’f‘bef RC§!0~7’201
| 133 RAK Chamber Bricks, §.F.No.162/2 . 20 B s
Veerapandipudur, Ve'era'pmldi ! oA oaé‘; g :
l 11, Veerapandi. ' 06,2021 i
W =l i
=
53
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Thiru.Nanjan, Rc.No.?sg/a
S/o.Mannan, MS Bricks, Survey Mines; |
134 - | M8 Bricks, Mangarai, No.381, ) 2021 Dated: |
11- Veerapandi, Veerapandi. 13.06.202]
3751935948.
_ ] — | | S _1
Tmt.E.Krishnaveni,
D/o.Irraittajmuthu. . Rc.No.734/
135 | 9847/ | No.34C, Veerapandipirivu, SKK Chamber Mines/ )
2021 | Chinnathadagam, Bricks, S.F.No. ) 2021 Dated:
Coimbatore.641108 210, Veerapandi. 13.06.202]
Cell: 9626649033
Thiru.s. ]
S/ S nathan, RCC Chamber Re.No.545/
136 | - | D.No.27/2, Navalndia, Bricks, Sutvey No. - SIS |
Peelamedu, Coimbatore, 876/1 & 876/2, 2021 Dated
Cell: 9842223229 Veerapandi. 13.06.2021
| .
' Name of the Village: Nanjundapuram J
.
| Thim.G.Vinodkumar,
| e S/0.J.V.Gopal, SNTBCr;‘:ak‘;lber Re.No.511
~ 6/ | 5/325 / Mi
137 > ’ ines/
2021 | Sri murugan nagar, SFaeAT/L, 1170821 S0l |1 {
K.Vadamadurai ost, . / 13.06.21
P N
Coimbatore, anjundapuram.
’I‘hiru.K.C.Jaganathan,
S/0.Chinnasamy i N,°‘486 !
, e Gounder, JB Cbamber / Mines/ '
138 ° / 1/40, Somayanur Post, Briclks 25.05.21 2021
[ 2021 : : S.F.No.824/1 Dated:
. Chinnathadagam via, )
| Coimbatore-641108 Nanjundapuram 13.06.202
ﬂ Cell:93642 42442 !
] Thiru.A.Narayanasamy,
| S/0.C.Abbu Naidu, .
| 0ld 110.1137, New No.490, LBI Chamber, Re.No.485/
i 139 | 2741/ Thadagam road Survey No. 286/1, 17.05.21 Mincs/
2021 |8 Pugram ' 286/2 & 382/5, i 2021 Dt:
Coimbatore-641002, Nanjundapuram 13.06.21
Cell: 9344691900
Thiru.N.K,Chandramohan,
S/ o.N.C.Kandasamy, NCK Bricks Rc.No.463/
a0 | 9748/ | 6/242, 22 S.F.No.S7/1A3A 17.05.21 | . Mines/
2021 | Nanjundapuram, 09.Nanjundapura T 2021 Dated:
ChinnaThadagam, m 13.06.2021
Coimbatore.
Thiru.C.Arunkumay ]
: INCA Bricks Re.No.765/
a7 | 9748/ | D:No.43, Mousuvanna S.F.No.59 15.05.21 | Mines/
ol 2021 STEEEt 638001 09 Nanjundapura it 2021 Dated:
Erode - 638001, m 13.06.2021
Ph.N0.99954011117
ASST T DIRECTOR
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o Thiru.8.Pachaimuthu,

5006090929000

42

S/0.P.Solaimuthu, SPM Bricks Re.N0.473/
9768/ | 555/1, Ganesh Nagar 3.1".No.68/ 1 Minea/

2021 | Extension,Gundhi Nagar, 09.Nanjundapura 17.05.21 2021 Daled: L
G.N.Mills (Post), m 13.06,2021
Coimbalore - 641029,

Thiru, P.Subramaniyam, " T _
8/0.R.N.Palanisamy, II;VD%J (‘ham.bcl' Re.No.469/

133 | 9781/ | Ramanathapuram, “'“é:;vcml g 17.05.2] Mines/ 1

2021 | Chinnathadagem Post, No 206/2),132 B 2021 Dt
Coimbatore-641108 N = | i 13.06.21
Ce“‘93631 226606 anjundapuram.

Thiru.M. Ravi,
S/o.MaruthappaGounder, NEW VMT Re.No.767/

9800/ NEW VMT Chember Bricks, | Chamber Bricis, M incs /

144 2021 Nanjundapuram, Survey No,65/4 & | 17.05.21 2021 Dt: 1
Chinnathadagam, 69/4, 13.06 21’
Coimbatore-641108 Nanjundapuran, R
Cell:93448 55403
Thiru.M.Ravi,

S/o.MaruthappaGounder,
VYMT Chamber Bricks, VMT Chamber Re.No.461/

145 9800/ | S.F.No.117 & 118/1A Bricks, Survey 17.05.21 Mines/ 1

2021 | Nanjundapuram, No.117 & 118/1A, o 2021 Dt: =
Chinnathadagam, Nanjundapureaun. 13.06.21
Coimbatore.

Cell:93448 55403
Thiru.P.Mohanraajan,
S/0.R.N,Palanisamy,

o505 | RNP Chamber Bricks, RN Ehamyien R"I‘\gg;g%a/

146 | 45 4 /50, Ramanathapuram, F.No.20 17.05.21 2021 Dated: 1

: Chinnathadagam Post, SRS 13.0 ;‘te i
Coimbatore-64 1108 Nanjundapuram 3.06.202
Cell:923605 92459
Thiru.V.Sampathkurnar,
8/0.C.Velumani,

9841/ | D:No.6, Ambal Nagar, CVS Bricks, Rcﬁg‘:sw

147 2021 Manikarampalayam, Survey No.254, 17.05.21 2021 Dt: 1
Ganapathy Post, Nanjundapuram, 13.06 21
Coimbatore -641006.

Mobile No.9842215838
Thiru.G.Mohankumar,
S/0.J.V.Gopal, MVN Chamber Rc.No.481/

9851/ | MVN Chamber Bricks, Bricks, 17.05.21 Mines/ 1

148 | 5001 | 57325, Sri murugannagar, S.F.No0.47 /44, M, 2021 Du:
K.Vadamadurai Post, Nanjundapuram. 13.06.21
Cbe - 641017

ASSISTANT DIRECTOR
DEPARTMENT OF GEOLOGY & MINING
COIMBATORE DISTRICT.
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,q /T Thiru.P.Rangasamy Re.No. 762/ |
AJ S8/ 0.Ponnusamy Gowder, MSK Chamber Mines/ /
149 | 10571 | MSK Chamber Bricks Bricks, - 2021 D
/ 2021 | 128/1, Nanjundapuram Survey No.128/1, 13.06.21
Coimbatore -641108. Nanjundapuram. e
Cell:99445 56899
Thiru.N.K.Mahesh , MKM Chamber Rc,No.576/
11232 S/o.Karuppakonar, Bricks Mines/ 1
150 18/340-A, 19.05:21 | 2021 Dated:
/ 2021 . S.F.No. 793/1
Annaiamirthananthakonar, Lo 13.06.2021
TVS Nagar, Coimbalore. e P
TmtiK.Rukmani, Chandru Chamber
W/0.N.C.Kandasamy, Bricks Re.No.548/
151 | 11432 | Tvl.Chandru Chamber SFNo58/1A | |- 4o 5 | Mines/ 1
/ 2021 | Bricks, 6/242, 22 Nanjundapuram LS 2021 Dt
Nanjundapuram, Coimbatore North 13.06.21
Coimbatore. Taluk
Tmt.N.Premalatha,
W/o0.Nandagopal, CNA Chamber
CNA Chamber Bricks, Bricks RCMN;I;?,QI
152 - S.F.No.288/1 & 288/2, S.F.No.288/1 & - . 1
. ) 2021 Dated:
Nanjundapuram 288/2 13.06.2021
Coimbatore, Nanjundapuram o
Cell-99449 36703,
Thiru.S.Manojkumar,
S/o.Subramaniyam,
SAKTHI Chamber Bricks, | SAKTHI Chamber RCMNigfs?'M
153 © | yarappalayam Road, S.F.No.582/ 1B - 2021 Dated: L
Nanjundapuram Naniund 13.06.2021
Coimbatore, anjundapuram B
Cell-86082 88888
Thiru.R.Palanisamy, KNK KNK Chamber Re.No.763/
Chamber Bricks, . .
: Bricks, Survey Mines/
154 - S.F.No.287 Nanjundapuram, - ) 1
Colmbatore North No.287, 2021 Dated:
Cell. 98427 49476 Nanjundapuram. 16.06.2021
Thiru.V,Gunasekaran,
S/0.C.M.Vellingini
TVT (old APS ) Chamber TVT {Old APS) S
. Chamber Bricks, Mines/
155 - Bricks (S.F.No.46/1), Su 17.05,21 . 1
rvey No.46/1, 2021 Dated:
D.No.5/6, North Street, Nanjundapuram. 13.06.2021
Chinnathadgam, Cbe-108
Cell:94439 34034. |
|
Name of the Village: Somayampalayam
Thiru.A Yuvaragj,
S/0.K.RArumugam, ABW Chamber
ABW Chamber Bricks , Bricks, i
156 | 9725/ | S.F.No.451/1 &452/1B, | Survey No. 451/1 - i 1
2021 kavundampalayam, & 452/1R 13.06.21
Coimbatore - 641030, Somayampalayam. ’
Cell: 8842238122,
\ -
ASH¥SYART DIRECTOR
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DEPARTMENT OF GEOLOGY & MINING
COIMBATURE DISTRICT,
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T Thiru K.J Mohammed Al | ]
S/0.Jeyeni, N ‘.:?W gha'“ber; Rc.No.704/
9960/ | N0.3/656, Yamuna nagar, e <:.85ugvgy o 21.05.21 Mines/
2021 | Somayampalayam, Soma ‘m{ o v 2021 Dated:
Coimbatore -641108, WWomayampelayam 13.06.202]
Cell: 9442603162. '
= Tmt.R.Subbulakshimi,
W/o.Ramalingam, SKS Chambey
5063, | SKS Chamber Bricks, Bricks, R"I;:"h‘:‘c‘:’;”
158 201 | 4/24, Survey No. 21.05.21 2021 Dt:
Kalappanaickenpalayamn, 422/2A,422/28B, 13.06 21’
Somayampalayam, Somayampalayem o
Coimbatore - 641108
i Thiru.K.Chinnasamy,
S/o.KalikuttyGounder, TVS Chamber Re.No.498/
159 9965/ | TVS Chamber Bricks, Bricks . Mines/
2021 | 5/1, Kalappanaicken S.P.No.422/1A2 2021-1 Dt:
palayam, Somayam Somayampalayam 13.06.21
palayam, Cbe -108.
Thiru.R.Subramaiam,
S/o0.RamukuttiGounder,
KRS Chamber Bricks, KRS Chamber Rc.No.501/
160 9975/ [ 4/1-A, Bricks, Survey 21.05.21 Mines/
2021 | Kalappanaickenpalayam, No.467/1, 24, i 2021 Dated:
Kanuvai, Somayampalayam:. 13.06.2021
Somayampalayam,
Coimbatore - 641108.
Thiru.P.Subramaniam, RANI Bricks Re.No.502/
9976, |S/0-Pazhanigownder, SF.No311/1& Mines/
161 No.259, Kanuvai 21.05.21
2021 Somayampalayasn 312/1 2021 Dated:
Coimbatore -641108 Somayampalayam 13.06.2021
Thiru.N.Ponnusamy,
S7/0.Nanjukutty Gownder,
og7g, | 4/117, Vadavalli Road Vani Bricks Rcl;?igfs(;w
162 202 1/ Yamuna Nagar, S.F.No. 490/3B | 21.05.21 2021 Dated:
- Somayampalayam Somayampalayam 13.06 2021'
Coimbatore-641108 e
Cell: 63448 30321.
Thiru.K.R.Rangasamy,
XRR Chamber Bricks, Near |  ypR Chamber Re.No.688/
Together Mi.“, BriCks, MiI'I.CSI
163 - Kallapanaickenpalayam, 8.F.No.474 /1A - 2021 Dt
Somayampalayam Somayampalayam 13.06.21
o Thiru.S.Rajappan, New Rani
S/0.Subramaniam, Ghurtier Bricles Re.No.500/
164 No,4/119/f‘k, Survey No. ! 21,05.21 Mines/
Kalappanaickenpalayam, 450/ 1A e 2021 Dated:
Somayampalayam, ! 13.06.2021
Coimbatore -641 108, Somayampalayam.
ASS1START DIRECTOR \
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DEPARTMENT OF GEOLOGY & MINING
COIMBATORE DISTRICT,

Page No :34

Thiru.8.8athish Kumat, [
S/o.Smnpulih. . TVS Traders, Rc.Nn,s(M/
D.No.1/4, Kallappanaicken Survey No. ) Mines;

165 paleyam, 427/1C, 2021 Dafeq. |
gz'lnnf“g::zﬁ‘“}g‘; “1“]‘(‘} " Somnyampalayam. 13.06.202]
Cell:9952104422,

Thiru.A.Yuvara,
S/0.K.RArumugam, ABW Chamber Re.No.460;
9745/ | ABW Chamber Bricks , Bricks, Mincs /
156 2021 | S-F.NodS1/1 & 452/1B, Survey No, 451/ 1 - 2021 Di:
| kavandampalayar & 452/1B 1
. palayam, ’ 13.06.21
Coimbatore - 641030, Somayampalayam.
Cell: 9842238122,
Thiru.K.J.Mchammed Alj i
S/0.Jeyeni, CCW Chamber Re¢.No.704/
157 | 9960/ | No.3/656, Yamuna nagar, Bricks, Survey No, Mines/
2021 | Somayampalayam, 485/3C 2L.05.21 ) 2021 pated: | !
Coimbatore -641108, Somayempalayam 13.06,2021
Cell: 9442603162.
T‘mt.R.Subbulakshmi,
W/o.Ramalingam,
SKS Chamber Bricks, SKS Chamber Re.No.497
9963/ | 4/24, Kalappanaicken Bricks, 7 el

158 | 091 | palayam, Survey No. | 21.05.21| Mines/ 1
Somayampalayam, 422/2A, 422/2B, "
Coimbatore ~ 641108 Somayampalayam 13.06.21
Thinl.K.Chinnasamy,

S/ o.KalikuttyGounder,
TVS Chamber Bricks,
9965/ 5/1, Kalappanaicken TVSB(;‘I:;::ber Rc$0.498/
159 ala am = lI:leS/ 1
2021 go yam, A S.F.No.4227142 2021-1 Dt:
Thiru.R.Subramaiam,
S/o.RamukuttiGounder,
KRS Chamber Bricks, KRS Chamber Rc.No.501/
160 | 2975/ | 4/1-A, Kalappanaicken Bricks, Survey 21.05.21 Mines/ 0
2021 | Palayam, No.467/1, 24, B 2021 Dated;
Kanuvai, Somayampalayam. 13.06.2021
Somayampalayam,
Coimbatore - 641108,
Thiru.P.Subramaniam, RANTI Bricks
S/o.Pazhanigownder, S.F.No.311/1 & Re.No.502/
161 99876/ | No.259, Kanuvai, 312/1 21.0%.21 Mines/ .
2021 | Somayampalayarm, Somayampalayam e 2021 Dated:
Coimbatore -641108 Coimbatore North 13.06.2021
Taluk
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Thiru.N.Pounusamy, e S o
S/0.Nanjukutty Gownder,
og7g, | 4/117, Vadavalli Road Veni Bricks R°M"§zfs‘;3/
2021 | Yomuna Nagar, S.F.No. 490/3B | 21.05.21 | s Dated: 1
ated;
Somayampatayam Somayampalayam 13.06.2021
Coimbatore-641108 T
Cell:93448 30321.
| Thiru..R.Rangasamy, KRR Chiamber Rc.No.688/
| 163 i Near Together Mill, Bricks, ) Mines/ 1
‘ Kallapanaickenpalayam, S.F.No.474/1A 2021 Dt
1 Somayampalayam Somayampalayam 13.06.21
|
| Thiru.8.Rajappan,$/o.Subr New Rani
| amaniam,Ne.4/119/A, Chamber Bricks, Rcﬁ”ﬁi‘;o/
164 - Kalappanaickenpalayam,So Sutrvey No. 21.05.21 5021 Dated: i
| mayampalayam, 450/ 14, 13.06.2021
{ Coimbatore -641108. Somayampalayam, ’
f
i Thiru.S.Sathish Kumar,
i ]SD/ ]?lfmpath, TVS Traders, Re.No.504/
165 - K-allaﬁpax;aickenpalayam Burvey No. - Mines/ 1
Som ampalayein . 427/1C, 2021 Dated:
Coimbatore -641108, Somayampalayam. 13.06.2021
Cell:9952104422,
Name of the Village:Pannimadai
Thiru.K.Ramachandran, Devi Bricks,
9786/ S/o0.Krishnasamy, Survey Rch:fl :8’30/
166 No.3/161 Paklumarathotta | No.209/1A, 210/1 | 13,05.21 1
| 2021 ; : 2021 Dt:
m, Pannumadai, & 212/1 13.06.21
i Cell: 9842285845 ,Pannimadai. i
Thiru.D.Saravanankumar,
S/o. Duraisamy, Kavi Chamber Re.No.593/
167 11381 | 6/129 Dhaliyur, Bricks ~ Mines/ 1
/ 2021 | Pannimadai, S.F. No.385 2021 Dated:
Che - 641017, Pannimadai 13.06.2021
Cell: 9787668888.
Thiru.R.Mageswaran,
E{) 061}3.1811(;.\89.1113( ! MPS Bricks, Re.No.6528/
11509 i ! Survey No.381/1B Mines/
168 | ; nogpy | Thaliyur, 8383/1D, | 27°9521| 2021 patea: | !
Pannimadai, Pannimadai 13.06.2021
Coimbatore -641017, ’ Rt
Cell: 9751060020.
' Thiru.K.Devaraj, ] Ro.No.70
8/o.Karuppannakonar, PSK Bricks, cﬂﬁg;:s /7/
169 - Pannimadai, Coimbalore §.F.No,272/ L - 2021 Dated: 1
North, Pannimeded. 13.06 902 1'
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r_{ Thiru.$S.Kannan, MSV Chamber RC<N0.706/
8/o.Sundaram, Bricks, Survey i Mines/
170 - Pannimadai, No.273, 2021 Dated: |
Coimbatore -641017, Pennimadai. 13.06.2021]
Cell: 9994602444,
=
o Thiru.C Murugesan, SMP Chamber Rec.No.716/
SMP Chamber Bricks, Bricks, Survey Mines/
171 : Pannimadai, No.513/1, 514/1 5 2021 Dated:
Coimbatore North,Cell: & 514/2, 13.06.2021
9443359101. Pannimadai.
Thiry Maruthachalam, PSM Chamber Re.No.717/
172 ) S/o.Kuttyagounder, Bricks, Survey i Mines/
Pannimadai, No.482/1A & 2021 Dated:
Cell: 9360722022, 482/2 13.06.2021
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14) It is submitted that, in the order passed by the District Collector,
Coimbatore dated 13.06.2021, the provision for appeal has also been provided to
the petitioners/ brick kiln owners to appeal before the Director of Geology and
Mining, Guindy, Chennai-32 within 30 days from the date of communication of the
order as per sub-rule(2) of rule 36- C of Tamil Nadu Minor Mineral Concession
Rulcs, 1959. ‘

15) It is further submitted that the process of assessment of the
quantum of brick earth unlawfully stored in brick kiln units is not possible with
available manpower, since the assessment area is wide range (approximately 50
square kilometer) and all the brick kilns were scatteredly situated. Hence it was
already requested by the District Collector to the Director of Geology and Mining,
Chennai vide Rc.650/Mines/2020 dated 08.04.2021 that an Expert Committee

along with latest equipment may be deputed for assessing the quantum of brick
carth unlawfully stored in the above brick kiln units.

16} It is submitted that in this regard the Hon’ble National Green
Tribunal, Southern Zone, Chennai has ordered that to ascertain the real nature of
the things going on in Thadagam valley and area and how this activities are being
regulated, the Tribunal has erdered to appoint a joint committee comprising of {1}
The District Collector, Coimbatore District {2} a senior Officer from the Tamil Nadu
state Environment lmpact Assessment Authority (TNSEIAA}, designated by its
Chairman (3) a Senior Officer from Tamil Nadu Pollution Control Board {(TNPCB]
Designated by its Chairman (4) a Senior officer from Department of geology and
Mining deputed by its Commissioner to inspect the area in question and submit a

factual as well as action taken report, if there is any violation found.

\ A
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DISTRICT COLLEC
¥ COIMBATORE

ASSIS DIRECTOR
DEPARTMENT OF GEOLOGY & MINING
COIMBATORE DISTRICT.
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17} Tt is further submitted that the above committee was directed to
submit the report to this Tribunal on or before 16.07.2021 by e-filling in the form
of Searchable PDF/OCR supportable PDF and not in the form Image PDF along
with necessary hard copies to be produced as per Rules.

18) 1t is further submitted that, since the Department of Geology anc
Mining {s nodal agency for coordination and for proving necessary logistics for this
purpose, the Tamil Nadu State Environmental Impact Assessment Authority
(TNSEJAA) and the Chairman. Tamil Nadu Pollution Control Board (TNPCB) were
requested by the Director of Geology and mining vide R¢,No.681/MM1/2021 dated

05.07.2021 to nominate an officer from their departments as a member in the joint
committee for conducting field inspection. '

In the view of above reasons, it is humbly prayed that the Hon'ble
Tribunal may be pleased to accept the status report and allow filing the joint
committee report before the National Green Tribunal, Chennai (8Z) based on final
orders in Writ petition Nos.27356 of 2019 and 28475 of 2019 pending before the
Hon'ble First Bench of Madras High Court, Chennai.

BEFORE ME

¢« OISTRICT COLLECTOR
COIMBATORE

AV N RECTOR

. S . G
TMENT OF GEOLOGY & MININ
DE”C\:ROIMBATORE DISTRICT.

ASSLEL
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VERIFICATION
Tmt.P.S.Lecla Alex B.E, Wife of ----Alen-ragedsap.. £ofa--—,
Religion---GhtsHao. ... aged -35 years, residing at -----------=---=>=-=-

------------------------------------------------------------- Coimbatore,
working as District Revenue Officer, Coimbatore District do hereby
verify that the contents of above report are irue to the best of my

Knowledge through records.

Verified at Coimbatore on this g day of July 2021

A

w'OISTRICT COLLECTOR
COIMBATORE

Assw%imscmsz

DEPARTMENT OF GEOLOGY & MINING
COIMBATORE DISTRICT.
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No.119 of 2021(SZ)

IN THE MATTER OF:

Tribunal on its own motion Suo Motu based on

the News item published in Dinamalar Tamil news

paper,

Chennai Edition Dt. 14.04.2021, under the

caption “all over the village is dust land. If

deforms the villages Applicant(s)
Along with lives.

- Vs. -
1) The Chief Secretary to Govt. of Tamil Nadu. ... Respondent(s)
Govt.Secretariat, Fort St. George
Chennai, Tamil Nadu 600 009
2) The Secretary to Govt. of Tamil Nadu

Department of Environment & Forests,
Govt. Secretariat, Fort St. George,
Chennai, Tamil Nadu 600 009.

3) The Principal Secretary to ‘Govt. of Tamil
Nadu,
Industries Department,
Govt. Secretariat, Fort St.George
‘Chennai, Tamil Nadu 600 009.

4) The Chairman,
Tamil Nadu Pollution Control Board,
No.76, Anna Salai, Guindy,
Chennai, Tamil Nadu 600 032.

5) State Environment Impact Assessment
Authority,
Government of Tamil Nadu,
Rep. by its member Secretary,
3rd Floor, Panagal Maaligai,
No.1.Jeenis Road, Saidapet,
Chennai 600 015.
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6) Department of Geology and Mining, -
Rep. by its Commissioner,
Alandur Road, Guindy Industrial Estate,
Guindy, Chennai - 600 032.

7) The District Collector,
Coimbatore District,
District Collectorate Office,
Collectorate Building,
Coimbatore — 641 018.

8) Chinna Thadagam Village Panchayat,
Rep. by its Secretary,
Panchayat Village Office,
Mariyamman Kovil Street,
P.N.Palayam, Coimbatore,
Tamil Nadu - 641 010.

9) 24, Veerapandi Village Panchayat,
Rep. by its Secretary,
Panchayat Village Office,
24, Veerapandi Post,
P.N.Palayam, Coimbatore,
Tamil Nadu - 641 108.

10) Nanjundapuram Village Panchayat,
Rep. by its Secretary,
Village Panchayat Office,
Nanjundapuram Road,
Thadagam Post, P.N.Palayam,
Coimbatore,Tamil Nadu - 641 108.

11) SomayamPalayam Village Panchayat,
Rep. by its Secretary,
Village Panchayat Office,
Kalapanaickanpalayam Opp Bus Stand,
SomayamPalayam Post, P.N.Palayam,
Coimbatore,Tamil Nadu - 641 108.

12)  Pannimadai Village Panchayat,
Rep. by its Secretary,
Village Panchayat Office,
Pannimadi Post, P.N.Palayam,

Coimbatore,Tamil Nadu - 641 107. Respondent (s)
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STATUS REPORT FILED BY THE 7th RESPONDENT

I, G.S.Sameeran, Son of T.K.Sureshkumar, Religion Hindu, aged 35
years, working as the District Collector, Coimbatore residing at Collector’s
Bungalow, No.267, Race Course, Coimbatore District do hereby solemnly

affirm and sincerely states as follows:

2) I am the 7t respondent herein and I am filing this report on
behalf of the Joint Committee and I am well acquainted with the facts of

this case from the records.

3) It is submitted that the present case has been Suo Motu
registered by this Tribunal on the basis of the series of articles published
in Dinamalar daily Chennai Edition Dt. 12.04.2021 & 13.04.2021 under
the captions “sLisibh usemasg .. sefl smbprgub!” as part of the caption

“© . s . . . . . . PN L
UTTé@D B GLoeoeomtd UeTTenD... USDIHI ©_eienib!

4) It is respectfully submitted that regarding the Tadagam Brick
Kilns, One Thiru.S.Muralidharan & Thiru.T.M.S Rajendran has filed a
Public Interest Litigation, W.P.N0.27356/2019 & W.P.No.28475/2019
before the Hon’ble First Bench of Madras High Court and the Hon’ble First
Bench has passed Orders to close down the bfick kiln units in the subject
area and as directed by the Hon’ble First Bench 186 brick kiln units were
closed down and action taken by the District Administration for closure of
Brick Kilns were submitted by the Chief Secretary to Government to the
Hon’ble High Court of Madras, Chennai.

5) It is submitted that, aggrieved by the closure order passed by the
Team of Officials, the individual brick kiln owners have filed individual
writ petitions in W.P.Nos.9606, 9726, 9738, 9741, 9745, 9748/2021 etc.,
batch cases challenging the above said closure order. In the above batch
cases, the Hon’ble High Court, Chennai by its Order dated 30.04.2021 in

under para 22 ordered as follows:-
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22. For the foregoing reasons, without delving much upon the merits and -
demerits of the other submissions of the learned counsel on either side, )
excepling incorporating the same hereinabove, this Court is of the opinion
that the impugned orders need interference by this Court. Accordingly, the
impugned orders are set aside and the District Collector, Coimbatore, who
is the competent authority under the statute, shall pass appropriate orders
with respect to all these petitioners after affording an opportunity of
hearing within a period of four weeks from the date of receipt of a copy of
this order. The impugned orders would be treated as notices to the
petitioners for appearing before the District Collector. No separate notice
in this regard will be issued to the petitioners. The petitioners are at liberty
to submit all relevant documents in support of their claim. It is made clear
that no further extension of time would be granted to the District Collector
to complete the above exercise of passing the appropriate orders qua these
petitioners. The District Collector, Coimbatore, shall proceed with the
further process based on the web copy of this order, without waitin g for the
certified copy.

6) Further it is submitted that, in compliance to the orders passed
by this Hon’ble Court dated 30.04.2021 in these Writ Petitions, a total
number of 177 brick kiln units located in Veerapandi, Chinnathadagam,
Somayampalayam, Nanjundapuram and Pannimadai Villages, Coimbatore

North Taluk, Coimbatore District have been closed by District Collector,

Coimbatore.

7) It is further submitted that in the matter of the Writ Petition
No0.28475 of 2019 filed by T.M.S.Rajendran the Hon’be High Court of
Madras was appraised about the action taken for the closure of illegal
brick kilns in the Thadagam area and the formation of committee to
determine the damages caused out of the operation of the illegal brick
kilns and therefore, prayed the dismissal of the Writ Petition as
infructuous. At this juncture, the Hon’ble High Court of Madras in its
order dated 09.12.2021 dismissed the case as follows;

6. We lave considered the submissions made by the parties and find that insofar
as the prayer nos. i) and ii) are concerned, it has already been satisfied in
view of the closure of the illegal brick kilns. Since closure has been made,
question of electricity supply to it does not arise. The issue that now remains



4

is in respect of the constitution of a conmiltee to assess the danages done to
the ecology and general public.

7. Learned Additional Government Pleader appearing for the Stated las made a
submission regarding the constitution of the committee. Thus, even the last
prayer in the writ petition gets satisfied. Moreover, as per Sections 14 and 15
of the Act of 2010, jurisdiction for it lies with the National Green Tribunal.

8. In view of the above, we are disposing of this writ petition rendering it to be
infructuous so far as the closure of the illegal brick kilns is concerned and
insofar as constitution of a committee for the assessment of damages due to
operation of the illegal brick kilns is concerned, if the petitioner has any
grievance, he can avail remedy before the National Green Tribunal.

8) It is respectfully submitted that the Hon’ble National Green
Tribunal, Southern Zone, Chennai in its own Suo Motu registered O.A.No.
119 of 2021 based on the series of articles published in Dinamalar daily
News paper, Chennai Edition Dated 12.04.2021 & 13.04.2021 has
directed to constitute a committee and to submit the report on or before
16.07.2021.

9) Further it is submitted that, as per the order of the Hon’ble
National Green Tribunal Southern Zone, Chennai dated 04.06.2021, a

committee has been formed comprising the following officers,

i) The District Collector, Coimbatore

ii) District Environmental Engineer, Tamil Nadu Pollution
Control Board, Coimbatore North.

iii) Assistant Environmental Engineer, State level Impact
Assessment Authority (SEIAA), Chennai.

iv) Regional Joint Director, Department of Geology and
Mining, Tiruchirappalli Region.
10) It is respectfully submitted that, the above said committee along
with District Revenue officer, Coimbatore, Revenue Divisional Officer,
Coimbatore North, Tahsildar, Coimbatore North, Revenue Inspector and

Village Administrative Officers concerned have inspected the subject area
on 07.08.2021.
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11) It is submitted that, the Hon’ble National Green Tribunal by ite
order dated 22.09.2021 has ordered as follows:-

10. In the meantime, the Tamil Nadu Pollution Control Board, Department
of Mining and Geology and also the District Collector, Coimbatore are
directed to file independent statement regarding the action taken for the
violations noted by them and submit a report to this Tribunal.

11, In order to ascertain the damage caused to the environment, we feel that
instead of appointing NEERI for this purpose, we can include a Senior
Scientist from CPCB, Regional Office, Chenmai as one of the committee
member and they can conduct the study and submit a report and if they
Jeel that further study is required, then we will consider those aspect at
that time. The committee along with the officer deputed from CPCB is
directed to inspect and ascertain the damage caused to environment and

also the remedial measures to be taken to remediate the situation and
submit a further report as directed.”

12) It is submitted that the committee was hence reconstituted as
follows:-

i) The District Collector, Coimbatore

ii) District Environmental Engineer, Tamil Nadu Pollution
Control Board, Coimbatore North.

iii) Assistant Environmental Engineer, State level Impact
Assessment Authority (SEIAA), Chennai.

1v) Regional Joint Director, Department of Geology and
Mining, Tiruchirappalli Region.

v) Senior Scientist, Central Pollution Control Board (CPCB),

Regional Office, Chennai
13) Further, it is submitted that, a meeting was conducted on
07.10.2021 with a senior Scientist from Central Pollution Control Board
(CPCB), Regional Office, Chennai through video conference and discussed
the subject matter and decided to convene a meeting with committee
members. Hence, a meeting was conducted on 26. 10.2021 at Collectorate,

Coimbatore. In this meeting, all the committee members participated

except the Assistant Executive Engineer, SEIAA, Chennai.
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14) It is respectfully submitted that, during the meeting, the
scientist, CPCB has pointed out to obtain certain details from the
respective departments to assess the damage due to mining activities. In

this regard, the following are being assessed:

(1) Impact on the Ground water if any due to the mining activities &
details of the river courses such as stream, Odai, etc and their
impact in flow disturbance, if any due to mining activities in the
subject areas has been requested from the Chief engineer,
Chennai with copy marked to the PWD, Ground water division,
Coimbatore regarding the data on the ground water depletion,
water quality effect etc., vide District Collector
Rc.No.825/Mines/2021 dated 10.11.2021. In this regard, the
Assistant Executive Engineer, WRO, Coimbatore has furnished a
reply vide his letter in Rc.No.1l(a)/Misc/AEC/2021/Kovai dated
04.01.2022.

(ii) Impact on the agriculture activities, if any due to mining
activities in the subject areas such as name of crops cultivated,
crop wise yield loss due to mining (year wise) with survey
number & néine of the land owner, affected area & Government
notified compensation amount crop wise has been requested
from the Revenue Authorities vide District Collector

Rc.No.825/Mines/2021 dated 10.11.2021 and the same is

received.

(ili) Survey to carry out the mining activities in entire subject areas
such as river courses, stream, Odai, drain etc., leased land,
patta land, poramboku land etc., to assess the quantum of
mining carried out legally & illegally and notified / prescribed
penalty for illegal mining has been requested from Revenue
Divisional officer, Coimbatore North Taluk vide District Collector
Rc.No.650/Mines/2021 dated 13.09.2021. The above said

survey work has been completed in around 600 survey fields in
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Chinnathadagam, Veerapandi, Nanjundapuran".'.g(
Somayampalayam and Pannimadai Villages. Currently, the
voluminous and time consuming post-survey works such as
compilation of data, verification of the results, generation of
maps, etc., are in process. The detailed conclusive report would
be furnished before the Hon’ble National Green Tribunal (SZ),

Chennai after the completion of the above said post survey

works.

In the view of above reasons, it is humbly prayed that the Hon’ble
National Green Tribunal (SZ), Chennai may pleased to accept the status

report and grant 3 months time period for the submission of final report

and render justice. %
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V.Venugopal (a) Velu Naicker 11.04.2021
State Secretary
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safle  aemh  aarug  orermsgsdar  2mime (Gerss) TaiTm)
o widdluarm  péuretsar U oflaliysmenyh 2 SSTOSmeTUD
Ominfggererari. sblws oo G.O.s1607.135/2009, G.O.eewir.170/2020
Gureirm UGaIM oy emeTTaameTLD TNIGSEID, Ehlwermd whmh sblyes oire
2 GEHTASEHHE THITES usomdrh Gamg wHiyster Safln  aETRGDET
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FOUOSSD, BUbme GLETmIE 6 6T & gib IS TR werflg @erGo
SiuEEds arysseiiliars bswres Wbl ereuTi TSNS Srisetlsr

Guersr saaTsEneG Asfuiu@sgSlCnm.

SLISW U6TTSHSTEHE u@Hds NsLGULF oemelled seflo aueTRIGST
Ggrewiy THSSULLL LIQMISMETWD, gL slgl il G smeuSSLILL (DT 6T
Qe @alwasmar wHLTH Ceug 566 semi_gdirenea eSS0, Sml
safln adsaflaiuy @Dmelud HLalp&EMS Guh@asrereporgs Geaflaimd
sronslh @uims mils G LGHuTaT SIS0 UETETSETEE LGS
saflo auaré Qarsrmer HELAUDT QETEND UTSISTSS), B aulfl LTEmGSEMET
SewrGd Qetuaflll@ Qesrdlar pdl, smsgrT L <y Shusuglent pLpGULD
wemy sremsefls i Gleadgid amald aflums Qg Qsr@s@oT

GTLPELDILL 6T CaL (H&Q@ErardlGmmi.
sHULL Qemissd @meraafler QLT U pws) :

23 Chinathadagam Village Panchayat

Myil Brick U III- Myilsamy - Thadagam North Side, near SAT Chamber

1.

2. SKG Brick Kilns — S.Jayakumar S /0.Somappan North Side, Thadagam

3. TPT - Brick Kiln — Palanisamy S/ o.Rangasamy, Thadagam, North Side.

4. TVT -Brick Kiln - V.Gunasekaran S/ o.Vellingiri, Thadagam, North Side.

S. SBT - Brick Kiln — Parasuramen S /o.Somappan North Burial Ground

6. NKS Brick Kiln - Nataraj S/o.Duraisamy North Side, Thadagam, near
SAT .

7. NKS Brick Kiln — Chinnaraj S/o.Duraisamy North Side, Thadagam,
near SAT

8.  TAB Brick kiln - (Police) M.Senthilkumar S /o.Myilsamy, Thaneerpandal,

(S)Palani Kuttai, Itteri Road.

9. TAB Brick kiln — (Jail-W) M.Ramesh S/o.Myilsamy, Thaneerpandal,
(S)Palani Kuttai, Itteri Road.

10. Brick kiln - Kanagaraj North Burial ground, Thadagam

11. Brick kiln - Ramya Unit III, P.Dharmaraj, Thadagam North

12. TKT Brick kiln - Kumar S/o.Rangasamy Unit II, Velmurugan Thottam
near North Burial Ground Thadaghm.

13. Arun Brick kiln Srinivasan S/o.Vellappa Naidu Unit Il Thadagam (N)

14. Nimi Brick N.Rajan S/o.Nataraj Anaikatti Road, 24 Veerapandi
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22 Nanjundapuram Village panchayat

01.

02.

03.

TPT Brick Kiln Palanisamy S/o.Rangasamy (J.P. Thottam)

Nanjundapuram (N)
Indu Brick Kiln Suku (a) Subramaniam Varapalayam, Thadagam,

Ramanathapuram necar.
Brick killn Cable Radhakrishnan S/o.Subbaiya Gowder Somaiyanur

South, Mariamman kovil near.

24 Veerapandi Village panchayat

01.
02.
03.
04.
0S.

06.
07.

477, MAIN ROAD, [+

RNK Brick kiln P.Ayyasamy S/o.Papan Special Sub Inspector of Police,
Thadagam station. Thailamara Bus stop near, Mangarai Road.
EBC Brick kiln C.P.Duraisamy S/o.Ponnaiya Gowder Mangarai Road,

Opp.Ragam Chamber
Brick kiln Babu S/o0.Subbaiyan Mangarai Road, near Ragam Chamber

AVB Brick kiln Nagaraj, Periya Thadagam
Brick kiln M.Ravi S/o.Marimuthu Mangarai Road, . Thailamara Bus

stop, South side.
VRC Brick kiln Rangasamy Gowder 24, Veerapandi pudur.

JDR Brick Kiln Jayaseelan S/o.Deveraj Rtd.Teacher, 24 Veerapandi

pudur.

" Na
St V. VENUGOPAL (a) VELU NAICKER
State Secretary '
Thamizaha Vivasaikal Sangem
Coimbatore - 22,

. AL ACTIVIS
GOVY hR, SEL :::.rif)b.:,
COIMBATORE - 141 108,

AGAN () L -
CHINATH At 55111, 99472 67006

(FLL: 879

B, Rogulie -

L Tencue =) et SR
M, 1Dl EEITES o IS Q\GETEBIT Eb%o%i{_ma i
(D55 MDD Sngy grILOMENES 27 - 641022.
STHBHOL m‘bwm'_ﬂ\' GU.HUIDL@)W“ A4 99949 70092
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"~ PRASHANT SURVEYS

P (ADVANCED LAND SURVEY & CONSULTANCY)
*DPR *Mobile LiDAR NSV *UAV *GPR *DGPS
1SO 9001 : 2015 Certified

About Us v

Mapping Technologiesv  Our Servicesv  Testimonials Photo Gallery Careers Events & Conferences Download Contact Us

DGPS base / RTK Survey for Ground Control Points (GCP’s) Home  Our Services

A Differential Global Positioning System (DGPS) is an enhancement to the Global Positioning
System (GPS) which provides improved location accuracy, in the range of operations of each Surveying with GPS
system, from the 15-meter nominal GPS accuracy to about 1-3 cm in case of the best
implementations.

Each DGPS uses a network of fixed ground-based reference stations to broadcast the
difference between the positions indicated by the GPS satellite system and known fixed
positions. These stations broadcast the difference between the measured satellite pseudo
ranges and actual (intemally computed) pseudo ranges, and receiver stations may correct their

pseudo ranges by the same amount. The digital correction signal is typically broadcast locally To use GPS to obtain
Survey and Engineering
accuracles we need to use

DGPS (Differential GPS)

over ground-based transmitters of shorter range.

Principle of DGPS Survey using two receivers at the same time

Ground control points (GCP's) are locations on the surface of our planet with a known XY (e.g. latitude and longitude) and Z (e.g. height above mean sea level in meters).
In order to use GCPs in the ortho-rectification process, or for any Survey application, they need to be extremely accurate. One cannot collect them with a low-priced
handheld global positioning system (GPS) unit or with a smart phone. What is required is a survey-grade GPS unit which is often referred to as a differential GPS unit.
These units work by locking on to multiple GPS satellites in space that then triangulate your position on the ground. The longer you wait, the more accurate your position
will be calculated as more satellites lock onto the unit. The position of each GPS satellite is then verified and corrected by a series of ground stations that monitor their
orbit, velocity and direction of movement, usually called as post processing of the DGPS observations using a suitable software.

Post-processing is used in Differential GPS to obtain precise positions of unknown points by relating them to known points such as survey markers. The GPS
measurements are usually stored in computer memory in the GPS receivers, and are subsequently transferred to a computer running the GPS post-processing software.
The software computes baselines using simultaneous measurement data from two or more GPS receivers.

The baselines represent a three-dimensional line drawn between the two points occupied by each pair of GPS antennas. The post-processed measurements allow more
precise positioning, because most GPS errors affect each receiver nearly equally, and therefore can be cancelled out in the calculations. Differential GPS measurements
can also be computed in real time by some GPS receivers if they receive a correction signal using a separate radio receiver, for example in Real Time Kinematic (RTK)

surveying or navigation.

Real-Time Kinematic (RTK) positioning is a satellite navigation technique used to enhance the precision of position data derived from satellite-based positioning systems
(global navigation satellite systems, GNSS) such as GPS, GLONASS, Galileo, NavIC and BeiDou. It uses measurements of the phase of the signal's carrier wave in addition
to the information content of the signal and relies on a single reference station or interpolated virtual station to provide real-time corrections, providing up to centimeter-
level accuracy. With reference to GPS in particular, the system is commonly referred to as carrier-phase enhancement, or CPGPS.

“Prashant Surveys” owns 15 numbers of Survey grade, dual frequency Trimble & Leica RTK DGPS (Differential Global Positioning system) receivers viz. Leica
GS14, Trimble R8, 5800 & 4800 receivers for establishing the precise Ground Control Points (GCP’s) upto the accuracy of + / 5 mm on the ground. All the GCP’s
are observed in static mode for sufficient duration as per industry standards, by triangulation method, in order to obtain the best results. The control points can
also be obtained by RTK method for projects requiring ortho rectification of satellite images, requiring relatively lesser accuracy about 2 to 5 cm.

The post processing of collected DGPS static observation data is done by using required Datum / projection and suitable post processing software’s like Leica Geo Office,
Leica Infinity, Trimble Business Centre or sometimes AUSPOS which is a free online GPS data processing facility provided by Geoscience Australia. The processed points
data (Pt. ID., Latitude, Longitude, Elevation, X, Y, Z) is submitted in various formats like MS Excel, AutoCAD dwg files, pdf files, Google KML files as per the requirements
of the client.
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10 F1.31. 562(3F) AT 26 st 2014
11. F1.57. 637(3) AT 28 FTALT 2014;
12. F1.41. 1599(a1) ATEE 25 I 2014;
13. F1.3. 2601(37) ATEE 7 FFAT 2014,
14. F1.31. 2600(3r) @ 9 FZAT 2014
15. F1.47. 32562(=1) ATTE 22 e 2014;
16. F1.4. 382(3F) AT 3 WA, 2015,
17. F1.57. 811(3F) A 23 W, 2015;
18. F1.5. 996(3) ATErE 10 37¥=T 2015;
19. F1.3. 1142(z1) qT¢T@ 17 38 2015
20. F1.47. 1141(31) FTEE 29 3rdet 2015;

21. F1.41. 1834(3) @ 6 FATE 2015;

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th January, 2016

S.0. 141(E).—Whereas in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), a draft notification for making certain
amendments in the Environment Impact Assessment Notification, 2006, issued vide number S.O. 1533(E), dated the 14t
September 2006, was published under sub-rule (3) of rule (5) of the Environment (Protection) Rules, 1986, vide number
S.0. 2588(E ), dated 22" September, 2015, inviting objections and suggestions from all persons likely to be affected
thereby, within a period of sixty days from the date of publication on which copies of Gazette containing the said
notification were available to the public;

And whereas, copies of said notification were made available to the public on 22" September 2015;

And whereas, all objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government;

And whereas, in pursuance to the order of Hon’ble Supreme Court dated the 27" February, 2012 in LA. No.12-
13 of 2011 in Special Leave Petition (C) N0.19628-19629 of 2009, in the matter of Deepak Kumar etc. Vs. State of
Haryana and Others etc., prior environmental clearance has now become mandatory for mining of minor minerals
irrespective of the area of mining lease;

And whereas, as a result of the above said Order of Hon’ble Supreme Court, the number of cases which are now
required to obtain prior environmental clearance has increased substantially;

And whereas, the Hon’ble National Green Tribunal, vide its order dated the 13" January, 2015 in the matter
regarding sand mining has directed for making a policy on environmental clearance for mining leases in cluster for minor
minerals;

And whereas, the State Governments have represented for streamlining the process of environmental clearance
for mining of minor mineral;
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And whereas, the Ministry of Environment, Forest and Climate Change in consultation with State Governments
has prepared Guidelines on Sustainable Sand Mining detailing the provisions on environmental clearance for cluster,
creation of District Environment Impact Assessment Authority and proper monitoring of sand mining using information
technology and information technology enabled services to track the mined out material from source to destination;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following amendments in the said notification,
namely:-

In the said notification,-

(a) in paragraph 2, after the words “in the said Schedule”, the following words shall be inserted, namely:-

“and at District level, the District Environment Impact Assessment Authority (DEIAA) for matters falling under
Category ‘B2’ for mining of minor minerals in the said Schedule”;
(b) after paragraph 3, the following paragraph shall be inserted, namely:-

“3 A. District Level Environment Impact Assessment Authority:-

(1) A District Level Environment Impact Assessment Authority hereinafter referred to as the DEIAA shall be
constituted by the Central Government under sub-section (3) of section 3 of the Environment (Protection) Act,
1986 comprising of four members including a Chairperson and a Member-Secretary.

(2) The District Magistrate or District Collector shall be the Chairperson of the DETIAA.

(3) The Sub-Divisional Magistrate or Sub-Divisional Officer of the district head quarter of the concerned district of the
State shall be the Member-Secretary of the DETAA.

(4) The other two members of the DEIAA shall be the senior most Divisional Forest Officer and one expert. The
expert shall be nominated by the Divisional Commissioner of the Division or Chief Conservator of Forest, as the
case may be. The term and qualifications of the expert fulfilling the eligibility criteria are given in Appendix VII to
this notification.

(5) The members of the DEIAA who are serving officers of the concerned State Government or the Union territory
Administration shall be ex-officio members except the expert member.

(6) The District Level Expert Appraisal Committee hereinafter referred to as the DEAC shall comprise of eleven
members, including a Chairman and a Member-Secretary.

(7) The senior most Executive Engineer, Irrigation Department in the district of respective State Governments or
Union territory Administration shall be the Chairperson of the DEAC.

(8) The Assistant Director or Deputy Director of the Department of Mines and Geology or District Mines Officer or
Geologist of the district shall be the Member-Secretary of the DEAC in that order.

(9) A representative of the State Pollution Control Board or Committee, senior most Sub-Divisional Officer (Forest) in
the district, representative of Remote Sensing Department or Geology Department or State Ground Water
Department, one occupational health expert or Medical Officer to be nominated by the District Magistrate or
District Collector, Engineer from Zila Parishad, and three expert members to be nominated by the Divisional
Commissioner or Chief Conservator of Forest, as the case may be, shall be the other members of the DEAC. The
term and qualifications of the experts fulfilling the eligibility criteria are given in Appendix VII to this notification.

(10) The members of the DEAC who are serving officers of the concerned State Government or the Union territory
Administration shall be ex-officio members except the expert members.

(11) The District Magistrate or District Collector shall notify an agency to act as Secretariat for the DEIAA and the
DEAC and shall provide all financial and logistic support for their statutory functions.

(12) The DEIAA and DEAC shall exercise the powers and follow the procedure as specified in the said notification, as
amended from time to time.

(13) The DEAC shall function on the principle of collective responsibility and the Chairman shall endeavor to reach a
consensus in each case and if consensus cannot be reached, the view of the majority shall prevail. ”’;

(o) in paragraph 4, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-

“(@iv) The ‘B2’ Category projects pertaining to mining of minor mineral of lease area less than or equal to five
hectare shall require prior environmental clearance from DEIAA. The DEIAA shall base its decision on the
recommendations of DEAC, as constituted for this notification.” ;

(d) for paragraph 5, the following paragraph shall be substituted, namely:-

“S. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government, SEACs at the State or Union
territory level and DEAC at the district level shall screen, scope and appraise projects or activity in category ‘A’, ‘B1 and
B2’ and ‘B2’ projects for mining of minor minerals of lease area less than and equal to five hectare respectively. EAC,
SEACs and DEACs shall meet at least once every month.

(a) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or the Union territory level

shall be constituted by the Central Government in consultation with the concerned State Government or the Union
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territory Administration with identical composition. DEAC at the district level shall be constituted by the Central
Government as per the composition given in paragraph 3 A.

(b) The Central Government may with the prior concurrence of the concerned State Governments or the Union territory
Administration constitute one SEAC for more than one State or Union territory for reasons of administrative convenience
and cost.

(c) The EAC and SEAC shall be reconstituted after every three years.

(d) The authorised members of the EAC, SEACs and DEACs concerned, may inspect any site connected with the project
or activity in respect of which the prior environmental clearance is sought for the purpose of screening or scoping or
appraisal with prior notice of at least seven days to the project proponent who shall provide necessary facilities for the
inspection.

(e) The EAC, SEACs and DEACs shall function on the principle of collective responsibility. The Chairperson shall
endeavor to reach a consensus in each case and if consensus cannot be reached the view of the majority shall prevail.”;
(e) for paragraph 6, the following paragraph shall be substituted, namely:-

“6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made by the project proponent in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in Appendix II after the
identification of prospective site (s) for the project and/or activities to which the application relates; and in Form 1M for
mining of minor minerals up to five hectare under Category ‘B2’ projects, as given in Appendix VIII, before
commencing any construction activity, or preparation of land, or mining at the site by the project proponent. The project
proponent shall furnish along with the application, a copy of the pre-feasibility project report, in addition to Form 1,
Form 1A, and Form 1M; and in case of construction projects or activities (item 8 of the Schedule), a copy of the
conceptual plan shall be provided instead of pre-feasibility report.”;

) in paragraph 7,-

(i) in sub-paragraph (i), under the heading “I. Stage (1)- Screening:”, the existing sub-paragraph shall be lettered as

sub-paragraph “(A)” and after sub-paragraph as so lettered, the following sub-paragraph shall be inserted, namely:-

“(B) The cases as specified in Appendix IX shall be exempted from prior environmental clearance.” ;
(i1) after sub-paragraph 7 (ii), the following sub-paragraph shall be inserted, namely:-
7 (iii) Preparation of District Survey Report for Sand Mining or River Bed Mining and Mining of other Minor
Minerals:
(a) The prescribed procedure for preparation of District Survey Report for sand mining or river bed mining and mining of
other minor minerals is given in Appendix X.
(b) The prescribed procedure for environmental clearance for mining of minor minerals including cluster situation is
given in Appendix XL.”;
(g2) in paragraph 8,-
(i) for the letters and word “EAC or SEAC”, the words and letters “EAC or SEAC or DEAC” shall be substituted;
(i) for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee” wherever they occur, the
words “Expert Appraisal Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal
Committee” shall be substituted;
(h)  in paragraph 9, in sub-paragraph (i),-
for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal
Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be
substituted;
i) in paragraph 10, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-
“(@v) The prescribed procedure for sand mining or river bed mining and monitoring is given in Appendix XIL.”;
) in paragraph 11, -
for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal
Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be
substituted;
(k) in the Schedule,-
(i) for item 1 (a) and the entries relating thereto, the following item and entries shall be substituted, namely:-

@) (@) 3) “) (5)
“1(a) 1) Mining | >50 ha of mining lease | <50 ha of mining lease|General Conditions shall apply
of minerals area in respect of non-|area in respect of non- |except:

coal mine lease

>150 ha of mining lease
area in respect of coal
mine lease

Asbestos mining

coal mine lease

<150 ha of mining lease
area in respect of coal
mine lease

(1) for project or activity of mining of
minor minerals of Category ‘B2’ (up
to 25 ha of mining lease area);

(i) River bed mining projects on
account of inter-state boundary.
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irrespective  of mining
area
Note:
(1) Mineral prospecting is exemp-
ted. ”’;
(2) The prescribed procedure for
environmental clearance for mining of
minor minerals including cluster
situation is given in Appendix XI.”;
(3) The mining leases which have
obtained environmental clearance
under Environment Impact
Assessment Notification, 1994 and
Environment Impact Assessment
Notification, 2006 shall not require
fresh environmental clearance during
renewal provided the project has valid
and subsisting environmental
clearance.
(ii) Slurry | All projects.
pipelines  (coal
lignite and other
ores) passing
through national
parks or
sanctuaries or
coral reefs,
ecologically
sensitive areas.
(1) after Appendix VI, the following appendices shall be inserted, namely:-
“APPENDIX VII
(See paragraph 3 A)
Qualifications and terms for the Experts in DEIAA and DEAC
1. Qualification: The person should have at least (i) 5 years of formal University training in the concerned discipline

leading to a MA or M Sc Degree or (ii) in case of Engineering/ Technology/ Architectural discipline, 4 years
formal training course together with prescribed practical training in the field leading to a B. Tech/ B.E./ B. Arch.
Degree, or (iii) Other professional degree (e.g. MBA etc.) involving a total of 5 years of formal University training
and prescribed practical training, or (iv) Prescribed apprenticeship/ article ship and pass examinations conducted by
the concerned professional associations (e.g. Chartered Accountancy) or (v) a University degree, followed by two
years of formal training in a University or Service Academy (e.g. MBA/MPA etc.). In selecting the individual
professionals, experience gained by them in their respective fields will be taken note of.

2. Expert: A professional fulfilling the above eligibility criteria with at least 10 years of relevant experience in the
field or with an advanced degree (e.g. Ph. D) in a concerned field with at least 5 years of relevant experience.

3. Age: Below 70 years. However, in the event of non-availability of paucity of experts in a given field, the maximum
age of a member may be allowed up to 75 years.

4.  Fields: Experts in Mining, Geology, Hydrology, Remote Sensing, Environment Quality, Environment Impact
Assessment Process, Risk Assessment, Life Sciences, Marine Sciences, Forestry and Wildlife, Environmental
Economics, Bio-diversity, and River Ecology.
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5. Tenure: The maximum tenure of expert members shall be for two terms of three years each.
6.  The Expert Members may not be removed prior to expiry of the tenure without cause and proper enquiry.

APPENDIX VIII
(See paragraph 6)
FORM 1M
APPLICATION FOR MINING OF MINOR MINERALS UNDER CATEGORY ‘B2’ FOR LESS THAN AND
EQUAL TO FIVE HECTARE

an Basic Information

(viii))  Name of the Mining Lease site:

(ix) Location / site (GPS Co-ordinates):
(x) Size of the Mining Lease (Hectare):
(xi) Capacity of Mining Lease (TPA):
(xii) Period of Mining Lease:

(xiii)  Expected cost of the Project:

(xiv)  Contact Information:
Environmental Sensitivity

SI. No. Areas Distance in
kilometer / Details

1. Distance of project site from nearest rail or road bridge over the concerned River,
Rivulet, Nallah etc.

2. Distance from infrastructural facilities

Railway line

National Highway

State Highway

Major District Road

Any Other Road

Electric transmission line pole or tower

Canal or check dam or reservoirs or lake or ponds
In-take for drinking water pump house

Intake for Irrigation canal pumps

3. Areas protected under international conventions, national or local legislation for
their ecological, landscape, cultural or other related value

4. Areas which are important or sensitive for ecological reasons - Wetlands,
watercourses or other water bodies, coastal zone, biospheres, mountains, forests

5. Areas used by protected, important or sensitive  species of flora or fauna for
breeding, nesting, foraging, resting, over wintering, migration

6. Inland, coastal, marine or underground waters

7. State, National boundaries

8. Routes or facilities used by the public for access to recreation or other tourist,

pilgrim areas

9. Defence installations
10. Densely populated or built-up area, distance from nearest human habitation
11. Areas occupied by sensitive man-made land uses

(hospitals, schools, places of worship, community facilities)

12. Areas containing important, high quality or scarce resources
(ground water resources, surface resources, forestry, agriculture, fisheries, tourism,
minerals)

13. Areas already subjected to pollution or environmental damage. (those where existing
legal environmental standards are exceeded)

14. Areas susceptible to natural hazard which could cause the project to present

environmental problems
(earthquakes, subsidence, landslides, erosion, flooding
or extreme or adverse climatic conditions)
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15. Is proposed mining site located over or near fissure / fracture for ground water
recharge
16. Whether the proposal involves approval or clearance under the following Regulations

or Acts, namely:-

(a) The Forest (Conservation) Act, 1980;

(b) The Wildlife (Protection) Act, 1972;

(c) The Coastal Regulation Zone Notification, 2011.
If yes, details of the same and their status to be given.

17. Forest land involved (hectares)

18. Whether there is any litigation pending against the project and/or land in which the
project is propose to be set up?

(a) Name of the Court

(b) Case No.

(c) Orders or directions of the Court, if any, and its relevance with the proposed
project.

(Signature of Project Proponent
Along with name and address)
APPENDIX - IX
[See paragraph 7(i) (B)]
EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE

The following cases shall not require prior environmental clearance, namely:-

1. Extraction of ordinary clay or sand, manually, by the Kumbhars (Potter) to prepare earthen pots, lamp, toys, etc. as
per their customs.

2. Extraction of ordinary clay or sand, manually, by earthen tile makers who prepare earthen tiles.

3. Removal of sand deposits on agricultural field after flood by farmers.

4. Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or
community work in village.

5. Community works like de-silting of village ponds or tanks, construction of village roads, ponds, bunds

undertaken in Mahatama Gandhi National Rural Employment and Guarantee Schemes, other Government
sponsored schemes, and community efforts.

6. Dredging and de-silting of dams, reservoirs, weirs, barrages, river, and canals for the purpose of their
maintenance, upkeep and disaster management.

7. Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number GU/90(16)/
MCR-2189(68)/5-CHH, dated the 14™ February, 1990 of the Government of Gujarat.

8. Digging of well for irrigation or drinking water.

9. Digging of foundation for buildings not requiring prior environmental clearance.

10. Excavation of ordinary earth or clay for plugging of any breach caused in canal, nala, drain, water body, etc., to
deal with any disaster or flood like situation upon orders of District Collector or District Magistrate.

11. Activities declared by State Government under legislations or rules as non-mining activity with concurrence of
the Ministry of Environment, Forest and Climate Change, Government of India.

APPENDIX - X

[See paragraph 7 (iii) (a)]
PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT

The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining
Guideline) is to ensure the following:
Identification of areas of aggradations or deposition where mining can be allowed; and identification of areas of erosion
and proximity to infrastructural structures and installations where mining should be prohibited and calculation of annual
rate of replenishment and allowing time for replenishment after mining in that area.
The report shall have the following structure:
1. Introduction
Overview of Mining Activity in the District
The List of Mining Leases in the District with location, area and period of validity
Details of Royalty or Revenue received in last three years
Detail of Production of Sand or Bajari or minor mineral in last three years
Process of Deposition of Sediments in the rivers of the District
General Profile of the District
Land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining etc.
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9.  Physiography of the District
10. Rainfall: month-wise
11. Geology and Mineral Wealth
In addition to the above, the report shall contain the following:

(a) District wise detail of river or stream and other sand source.
(b) District wise availability of sand or gravel or aggregate resources.
(c) District wise detail of existing mining leases of sand and aggregates.

A survey shall be carried out by the DEIAA with the assistance of Geology Department or Irrigation
Department or Forest Department or Public Works Department or Ground Water Boards or Remote Sensing Department
or Mining Department etc. in the district.

Drainage system with description of main rivers

Area drained

S. No. Name of the River (Sq. Km)

% Area drained in the District

Salient Features of Important Rivers and Streams:

. Total Length in the District (i .. Altitude at
S. No. Name of the River or Stream otal Length in the District (in Place of origin jace &
Km) Origin
A idth of
Length of area verage width o . .
. . area Area Mineable mineral
Portion of the River or Stream | recommended for L. .
. . recommended for | recommended for potential (in metric
Recommended for Mineral mineral . . .
. . . mineral mineral concession | tonne) (60% of total
Concession concession (in L . . .
. concession (in (in square meter) mineral potential)
kilometer)
meters)
Mineral Potential

.. Total Mi le Mi 1P ial

Boulder (MT) Bajari (MT) Sand (MT) otal Mineable Mineral Potentia

(MT)
Annual Deposition
S. River or Portion of the Length of area | Average width of Area Mineable mineral
No. Stream river or stream | recommended for area recommended for | potential (in metric
recommended for mineral recommended for | mineral concession | tonne) (60% of total
mineral concession (in mineral (in square meter) mineral potential)
concession kilometer) concession (in
meters)

Total for the

District

A Sub-Divisional Committee comprising of Sub-Divisional Magistrate, Officers from Irrigation department, State
Pollution Control Board or Committee, Forest department, Geology or mining officer shall visit each site for which
environmental clearance has been applied for and make recommendation on suitability of site for mining or prohibition
thereof.

Methodology adopted for calculation of Mineral Potential:

The mineral potential is calculated based on field investigation and geology of the catchment area of the river or
streams. As per the site conditions and location, depth of minable mineral is defined. The area for removal of the mineral
in a river or stream can be decided depending on geo-morphology and other factors, it can be 50 % to 60 % of the area of
a particular river or stream. For example in some hill States mineral constituents like boulders, river born Bajri, sand up
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to a depth of one meter are considered as resource mineral. Other constituents like clay and silt are excluded as waste
while calculating the mineral potential of particular river or stream.

The District Survey Report shall be prepared for each minor mineral in the district separately and its draft shall
be placed in the public domain by keeping its copy in Collectorate and posting it on district’s website for twenty one
days. The comments received shall be considered and if found fit, shall be incorporated in the final Report to be finalised
within six months by the DEIAA.

The District Survey Report shall form the basis for application for environmental clearance, preparation of
reports and appraisal of projects. The Report shall be updated once every five years.

APPENDIX - XI
[See paragraph 7 (iii) (b)]
PROCEDURE FOR ENVIRONMENTAL CLEARANCE FOR MINING OF MINOR MINERALS INCLUDING
CLUSTER
The following policy shall be followed for environmental clearance of mining of minor minerals including
cluster situation:-

(1). The data provided by the States (Sustainable Sand Mining Guidelines) shows that most of the mining leases for
minor minerals are of lease area less than 5 hectare. It is also reported that in hill States getting a stretch in river
with area more than 5 hectare is very uncommon. So the size of lease for minor minerals including river sand
mining will be determined by the States as per their circumstances.

(2).  The mining of minor minerals is mostly in clusters. The Environment Impact Assessment or Environment
Management Plan are required to be prepared for the entire cluster in order to capture all the possible
externalities. These reports shall capture carrying capacity of the cluster, transportation and related issues,
replenishment and recharge issues, geo-hydrological study of the cluster area. The Environment Impact
Assessment or Environment Management Plan shall be prepared by the State or State nominated Agency or group
of project proponents in the Cluster or the project proponent in the cluster.

3). There shall be one public consultation for entire cluster after which the final Environment Impact Assessment or
Environment Management Plan report for the cluster shall be prepared.
). Environmental clearance shall be applied for and issued to the individual project proponent. The individual lease

holders in cluster can use the same Environment Impact Assessment or Environment Management Plan for
application for environmental clearance. The cluster Environment Impact Assessment or Environment
Management Plan shall be updated as per need keeping in view any significant change.

(5). The details of cluster Environment Impact Assessment or Environment Management Plan shall be reflected in
each environmental clearance in that cluster and DEAC, SEAC, and EAC shall ensure that the mitigative
measures emanating from the Environment Impact Assessment or Environment Management Plan study are fully
reflected as environmental clearance conditions in the environmental clearance’s of individual project proponents
in that cluster.

(6). A cluster shall be formed when the distance between the peripheries of one lease is less than 500 meters from the
periphery of other lease in a homogeneous mineral area.
). Form 1M, Pre-Feasibility Report and mine plan for Category ‘B2’ projects for mining of minor minerals shall be

prepared by the Registered Qualified Person or Accredited Consultants of Quality Council of India, National
Accreditation Board for Education and Training. The Environment Impact Assessment or Environment
Management Plan for Category ‘A’ and Category ‘B1’ projects shall be prepared by the accredited consultants of
Quality Council of India, National Accreditation Board for Education and Training.
(8).  The SEIAASs shall have supervisory jurisdiction over the DEIAAs and decisions of DETAA shall be reviewed by
the SEIAA without prejudice to any provisions under any existing law.
Schematic Presentation of Requirements on Environmental Clearance of Minor Minerals including cluster

situation
Area of Lease |Category | Require- Require- Require- Who can Who will | Authority to | Authority to
(Hectare) of ment of ment of ment of prepare apply for appraise/ monitor EC
Project EIA/ Public EC EIA/ EMP EC grant EC compliance
EMP Hearing
EC Proposal of Sand Mining and other Minor Mineral Mining on the basis of individual mine lease
0 - 5ha ‘B2’ Form —1M, No Yes Project Project DEAC/ DEIAA
PFR and Proponent Proponent DEIAA SEIAA
Approved SPCB
Mine Plan CPCB
MoEFCC
Agency
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> 5 ha and < ‘B2’ Form -1, No Yes Project Project SEAC/ nominated by
25ha PFR and Proponent Proponent SEIAA MoEFCC
Approved
Mine Plan
and EMP
>25ha and < ‘Br’ Yes Yes Yes Project Project SEAC/
S0ha Proponent Proponent SEIAA
>50 ha ‘A’ Yes Yes Yes Project Project EAC/
Proponent Proponent MoEFCC
EC Proposal of Sand Mining and other Minor Mineral Mining in cluster situation
Cluster area ‘B2’ Form —1M, No Yes State, State Project DEAC/ DEIAA
of mine leases PFR and Agency, Proponent DEIAA/ SEIAA
up to 5 ha Approved Group of SPCB
Mine Plan Project CPCB
Proponents, MoEFCC
Project Agency
Proponent nominated by
Cluster area ‘B2’ Form -1, No Yes State, State Project DEAC/ MoEFCC
of Mine leases PFR and Agency, Proponent DEIAA/
>S5S haand < Approved Group of
25 ha with no Mine Plan Project
individual and one Proponents,
lease > 5 ha EMP for Project
all leases in Proponent
the Cluster
Cluster of ‘Br’ Yes Yes Yes State, State Project SEAC/
mine leases of Agency, Proponent SEIAA
area > 25 Group of
hectares with Project
individual Proponents,
lease size < Project
50ha Proponent
Cluster of any ‘A’ Yes Yes Yes State, State Project EAC/
size with any Agency, Proponent MOoEFCC
of the Group of
individual Project
lease > 50ha Proponents,
Project
Proponent

APPENDIX - XII
[See paragraph 10 (iv)]

PROCEDURE FOR MONITORING OF SAND MINING OR RIVER BED MINING

1. The security feature of Transport Permit shall be as under:

(a) Printed on Indian Banks’ Association (IBA) approved Magnetic Ink Character Recognition (MICR) Code

paper.
(b) Unique Barcode.
(¢)  Unique Quick Response (QR) code.
(d) Fugitive Ink Background.
(e) Invisible Ink Mark.
(f)  Void Pantograph.
(g) Watermark.
2. Requirement at Mine Lease Site:

(a) Small Size Plot (Up to 5 hectare): Android Based Smart Phone.
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(b) Large Size Plots (More than 5 hectare): CCTV camera, Personal Computer (PC), Internet Connection, Power
Back up.

(c) Access control of mine lease site.

(d) Arrangement for weight or approximation of weight of mined out mineral on basis of volume of the trailer of
vehicle used.

3. Scanning of Transport Permit or Receipt and Uploading on Server:

(a) Website: Scanning of receipt on mining site can be done through barcode scanner and computer using the
software;

(b) Android Application: Scanning on mining site can be done using Android Application using smart phone. It
will require internet availability on SIM card;

(c) SMS: Transport Permit or Receipt shall be uploaded on server even by sending SMS through mobile. Once
Transport Permit or Receipt get uploaded, an unique invoice code gets generated with its validity period.

4. Proposed working of the system:

The State Mining Department should print the Transport Permit or Receipt with security features enumerated at
Paragraph 1 above and issue them to the mine lease holder through the District Collector. Once these Transport
Permits or Receipts are issued, they would be uploaded on the server against that mine lease area. Each receipt
should be preferably with pre-fixed quantity, so the total quantity gets determined for the receipts issued.

When the Transport Permit or Receipt barcode gets scanned and invoice is generated, that particular barcode gets
used and its validity time is recorded on the server. So all the details of transporting of mined out material can be
captured on the server and the Transport Permit or Receipt cannot be reused.

5. Checking On Route:

The staff deployed for the purpose of checking of vehicles carrying mined mineral should be in a position to check
the validity of Transport Permit or Receipt by scanning them using website, Android Application and SMS.

6. Breakdown of Vehicle:

In case the Vehicle breakdown, the validity of Transport Permit or Receipt shall be extended by sending SMS by
driver in specific format to report breakdown of vehicle. The server will register this information and register the
breakdown. The State can also establish a call centre, which can register breakdowns of such vehicles and extend
the validity period. The subsequent restart of the vehicle also should be similarly reported to the server or call
centre.

7. Tracking of Vehicles:

The route of vehicle from source to destination can be tracked through the system using check points, RFID Tags,
and GPS tracking.

8. Alerts or Report Generation and Action Review:

The system will enable the authorities to develop periodic report on different parameters like daily lifting report,
vehicle log or history, lifting against allocation, and total lifting. The system can be used to generate auto mails or
SMS. This will enable the District Collector or District Magistrate to get all the relevant details and shall enable the
authority to block the scanning facility of any site found to be indulged in irregularity. Whenever any authority
intercepts any vehicle transporting illegal sand, it shall get registered on the server and shall be mandatory for the
officer to fill in the report on action taken. Every intercepted vehicle shall be tracked.

The monitoring of mined out mineral, environmental clearance conditions and enforcement of Environment
Management Plan will be ensured by the DEIAA, SEIAA and the State Pollution Control Board or Committee. The
monitoring arrangements envisaged above shall be put in place not later than three months. The monitoring of
enforcement of environmental clearance conditions shall be done by the Central Pollution Control Board, Ministry
of Environment, Forest and Climate Change and the agency nominated by the Ministry for the purpose.”.

[No. Z-11013/98/2014-IA-11 (M)]
MANOJ KUMAR SINGH, Jt. Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide
number S.O. 1533 (E), dated the 14th September, 2006 and subsequently amended vide the following numbers :-
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ANNEXURE - I

DOCUMENTS RELATED TO THE VERIFICATION OF
THE RESULTS OF DGPS SURVEY
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CHINNATHADAGAM - COMPARISON OF JC DGPS VOLUME VALUES WITH QGIS

QRY-SF |xCentroid yCentroid QRY_TYPE JC_VOLUME QGIS_VOLUM|Q>J_VOLUME|Q>J_TIMES
54| 76.8577023| 11.0880608 PT-ST 73981 102335 28354 1.38
56| 76.8565147| 11.0890633 PT-ST 59011 40726 -18285 0.69
57| 76.8563464| 11.0878185 PT-ST 7602 103475 95873 13.61
61| 76.8534783| 11.0877953 PT-ST 41870 161800 119930 3.86
69| 76.8492267| 11.0875777 PT-ST 22665 138810 116145 6.12
71| 76.8483931| 11.0876374 PT-ST 23128 47846 24718 2.07
77| 76.8452314| 11.0930516 PT-ST 6471 210784 204313 32.57
79| 76.8459779| 11.095491 PT-ST 35026 225365 190339 6.43
80| 76.8461206| 11.0926294 PT-ST 8801 37510 28709 4.26
81| 76.8471587| 11.0923364 PT-ST 10819 66519 55700 6.15
82| 76.8485241| 11.0911629 PT-ST 56856 197354 140498 3.47
83 76.849187| 11.0896381 PTA 15570 32569 16999 2.09
84 76.850023| 11.0893026 PTA 78138 111119 32981 1.42
85| 76.8509818| 11.0892503 PTA 47396 20092 -27304 0.42
87| 76.8515896| 11.0877812 PTA 109545 32918 -76627 0.3
88| 76.8521848| 11.0876039 PTA 24326 96906 72580 3.98
89| 76.8522491| 11.0896229 PT-ST 46007 30386 -15621 0.66
90 76.851579| 11.0899115 PT-ST 51665 28135 -23530 0.54
91 76.850904| 11.0905265 PT-ST 54986 35183 -19803 0.64
92| 76.8499294| 11.0909279 PT-ST 66533 20525 -46008 0.31
94 76.849744| 11.0927622 PT-ST 36013 22359 -13654 0.62
96| 76.8493888| 11.093823 PTA 3681 39769 36088 10.8
97| 76.8512802| 11.091902 PT-ST 76545 100250 23705 1.31
98| 76.8504176| 11.093158 PTA 4469 8395 3926 1.88
99| 76.8502158| 11.0940521 PTA 5059 113759 108700 22.49

100| 76.8494132| 11.0947587 PTA 559 57291 56732 102.49
102| 76.8485838| 11.0942475 PTA 6476 23601 17125 3.64
103| 76.8474987| 11.0940835/GOVT-VARI PORAMBOKE| 55928 88827 32899 1.59
107| 76.8461256| 11.0968532 PT-ST 8325 169754 161429 20.39
110| 76.8454015| 11.0986524 PTA 61258 206922 145664 3.38
113| 76.8496016| 11.0966059 PT-ST 91701 831690 739989 9.07
114| 76.8500932| 11.0991644 PT-ST 76935 271811 194876 3.53
117| 76.8452574| 11.0998803 PTA 7858 196201 188343 24.97
119| 76.8451747| 11.1009133 PT-ST 11896 77005 65109 6.47
128| 76.8473957| 11.1029529 PT-ST 2253 276765 274512 122.84
129| 76.8482369| 11.1010933 PT-ST 63147 215317 152170 3.41
131| 76.8495631| 11.1032782 PT-ST 2458 605582 603124 246.37
142| 76.8519795| 11.1014308 PT-ST 8729 255494 246765 29.27
146| 76.8532991| 11.1048718 PTA 98785 634646 535861 6.42
147| 76.8531865| 11.102929 PT-ST 37803 226918 189115 6
148| 76.8523295| 11.1029054 PTA 32655 39838 7183 1.22
149 76.853233| 11.1009615 PT-ST 98785 210548 111763 2.13
150| 76.8538936| 11.0983107 PT-ST 84184 511951 427767 6.08
153| 76.8517347| 11.0965258 PT-ST 314873 1680369 1365496 5.34
158| 76.8554316| 11.0940728 PT-ST 8066 18341 10275 2.27
159| 76.8549013| 11.095686 PT-ST 13498 164598 151100 12.19
160 76.85641| 11.0952443 PT-ST 46707 715101 668394 15.31
161| 76.8564017| 11.0927923 PT-ST 74076 29931 -44145 0.4
162| 76.8566054| 11.0913767 PT-ST 12655 44545 31890 3.52
163| 76.8560266| 11.091241|GOVT-VARI PORAMBOKE| 65591 54327 -11264 0.83
165| 76.8536455| 11.0920146 PT-ST 27431 15317 -12114 0.56
166| 76.8520436| 11.0930353 PT-ST 28352 369079 340727 13.02
167| 76.8530893| 11.0911937 PT-ST 25371 143807 118436 5.67
170| 76.8531596| 11.0894274 PT-ST 58091 97274 39183 1.67
171| 76.8540102| 11.0889906 PTA 11272 48262 36990 4.28
172| 76.8551793| 11.0886192 PT-ST 10896 275647 264751 25.3

184



185

173| 76.8550412| 11.089961 PT-ST 18631 121938 103307 6.54
180| 76.8586023| 11.0896347 PT-ST 47612 54298 6686 1.14
181| 76.8597901| 11.0895306 PT-ST 232 37046 36814 159.68
182| 76.8596117| 11.0887851 PTA 16478 26448 9970 1.61
184| 76.8594743| 11.0874617 PT-ST 33797 74872 41075 2.22
185| 76.8594632| 11.0862775 PT-ST 40176 24511 -15665 0.61
186| 76.8604655| 11.086449 PT-ST 59467 51870 -7597 0.87
190| 76.8616621| 11.0877241 PT-ST 882 80014 79132 90.72
191| 76.8614783| 11.0886268 PT-ST 16260 86798 70538 5.34
193| 76.8611833| 11.089896|GOVI-VARI PORAMBOKE| 11909 28475 16566 2.39
194| 76.8614501| 11.0906034 PT-ST 14780 27643 12863 1.87
196| 76.8591181| 11.0910629 PT-ST 2385 111431 109046 46.72
198| 76.8605228| 11.0918345 PT-ST 37134 147940 110806 3.98
200( 76.8614099| 11.093594|GOVT-VARI PORAMBOKE| 33082 357500 324418 10.81
201| 76.8603507| 11.0935451 PT-ST 58031 221818 163787 3.82
202 76.8589252| 11.0935213 PT-ST 10455 62474 52019 5.98
208| 76.8592165| 11.0978597|GOVT-VARI PORAMBOKE 9600 150475 140875 15.67
209 76.8593094| 11.0959742 PT-ST 61858 51348 -10510 0.83
210| 76.8585092| 11.0958172 PT-ST 10781 39603 28822 3.67
211| 76.8575127| 11.0960207 PT-ST 17223 41612 24389 2.42
212| 76.8576741| 11.0972034 PT-ST 50794 233874 183080 4.6
213 76.855751| 11.097849 PT-ST 94648 130015 35367 1.37
214| 76.8544534| 11.1007186 PT-ST 48974 262133 213159 5.35
215| 76.8545627| 11.1035428 PT-ST 3070 427812 424742 139.35
217| 76.8553214| 11.1015559 PT-ST 7769 134438 126669 17.3
218 76.8554397| 11.1005647 PT-ST 76404 112809 36405 1.48
219| 76.8556818| 11.0993925 PTA 34118 50317 16199 1.47
220| 76.8570332| 11.098759 PT-ST 93802 126317 32515 1.35
221| 76.8566732| 11.1002235 PT-ST 21500 238234 216734 11.08
222 76.856473| 11.1015962 PT-ST 7769 9749 1980 1.25
225 76.8580885| 11.0990176 PT-ST 45452 47203 1751 1.04
226| 76.8589547| 11.0972989 PT-ST 48064 46283 -1781 0.96
232| 76.8600576| 11.0980398 PT-ST 7740 19465 11725 2.51
233| 76.8611029| 11.097991 PTA 5415 63124 57709 11.66
234| 76.8614888| 11.0972298 PT 12347 43366 31019 3.51
235 76.860311| 11.0972541 PT-ST 56665 51512 -5153 0.91
237| 76.8611984| 11.0955501 PT-ST 750 10090 9340 13.45
240( 76.8626055| 11.0976707 PT-ST 17095 133412 116317 7.8
241 76.8632154| 11.0952702 PTA 27954 65635 37681 2.35
242| 76.8627706| 11.0944342 PT-ST 27954 65846 37892 2.36
243| 76.8647508| 11.0943128 PT-ST 19816 856662 836846 43.23
245 76.8631783| 11.0936145 PT-ST 90677 195948 105271 2.16
246| 76.8633449| 11.0928963 PT-ST 33310 244046 210736 7.33
256| 76.8641513| 11.0898507 PTA 309 2124 1815 6.87
260| 76.8627259| 11.0902989 PT-ST 21154 38651 17497 1.83
261| 76.8637112| 11.0893778 PT-ST 10805 94705 83900 8.76
269| 76.8665464| 11.0852169 PT-ST 8323 45871 37548 5.51
338| 76.8672009| 11.0848278 PT-ST 47621 50004 2383 1.05
339| 76.8675298| 11.0863886 PTA 1739 140616 138877 80.86
340( 76.8685113| 11.0861336 PT-ST 37463 34226 -3237 0.91
350 76.86896| 11.0871015 PT-ST/GOVT LAND 29055 15209 -13846 0.52
351| 76.8678447| 11.0877669 PT-ST 29509 200813 171304 6.81
361| 76.8681569| 11.0933586 PT-ST 12273 12448 175 1.01
362| 76.8691753| 11.0931891 PTA 7655 52703 45048 6.88
369| 76.8705278| 11.0942599 PTA 6829 74182 67353 10.86
372| 76.8695687| 11.096721|GOVT-VARI PORAMBOKE| 21202 30492 9290 1.44
373| 76.8694516| 11.0956092 PT-ST 5788 39562 33774 6.84
375| 76.8692017| 11.0941353 PTA 18731 57931 39200 3.09
376 76.8679073| 11.0943819 PT-ST 8599 14033 5434 1.63




380| 76.8666276| 11.0938589 PT-ST 70985 130007 59022 1.83
382| 76.8654142| 11.0945134 PT-ST 9147 70151 61004 7.67
389| 76.8623844| 11.1001156 PT-ST 12368 323383 311015 26.15
393| 76.8652672| 11.0992629 PT-ST 20557 222451 201894 10.82
394| 76.8645792| 11.0983285 PT-ST 5592 74235 68643 13.28
401| 76.8689557| 11.0970262 PT-ST 12459 68155 55696 5.47
403| 76.8693182| 11.0989227 PT-ST 5422 70410 64988 12.99
404| 76.8677974| 11.0986697 PT-ST 26235 171232 144997 6.53
549 76.8596972| 11.0748011 PTA 3193 76154 72961 23.85
550| 76.8583091| 11.0737695 PT-ST 24109 86704 62595 3.6
552 76.8570011| 11.0730148 PT-ST 15186 7657 -7529 0.5
556 76.8564311| 11.0710636 PTA 14257 14296 39 1
562| 76.8559449| 11.0702885 PTA 2811 55492 52681 19.74
565/ 76.8536965| 11.0712812 PT-ST 9027 168326 159299 18.65
566| 76.8521972| 11.0716922 PTA 3556 97848 94292 27.52
580| 76.8535265| 11.0726587 PTA 75209 98498 23289 1.31
581| 76.8548713| 11.0724507 PT-ST 6474 10758 4284 1.66
582| 76.8557321| 11.0733907 PT-ST 10099 9265 -834 0.92
583| 76.8546845| 11.0732342 PTA 3122 2422 -700 0.78
584 76.8548622| 11.0741837 PTA 25021 37451 12430 1.5
585 76.8550072| 11.0751343 PTA 3457 10893 7436 3.15
587| 76.8557258| 11.0744804 PTA 6633 4025 -2608 0.61
588 76.8567085| 11.074201 PT-ST 30076 33579 3503 1.12
590 76.8562472| 11.072906 PT-ST 3282 32369 29087 9.86
4410969 18727383 14288060 4.25
PTA=PATTA |PT-ST= PATTA - STREAM BANK
ALL VOLUME CALCULATED IN CUBIC METERS
24- VEERAPANDI - COMPARISON OF JC DGPS VOLUME VALUES WITH QGIS
Qry_SF |xCentroid yCentroid |Qry_Type JC_Volume [QGIS_VOLUM | Q>J_VOLUME|Q>J_TIMES
15| 76.8488995| 11.0720462|PT-ST 4976 18721 13745 3.76
16| 76.8492554| 11.0727467|PT-ST 30706 13870 -16836 0.45
17| 76.8475034| 11.071248|PT-ST 13746 165509 151763 12.04
19| 76.8459055| 11.0728261|PT-ST 7772 41842 34070 5.38
21| 76.8439339| 11.071572|PT-ST 82902 260524 177622 3.14
22| 76.8434999| 11.0719958|GVT-VARI-PORAMBOKE 9932 71827 61895 7.23
23| 76.8451961| 11.0736041|GVT-VARI-PORAMBOKE 8712 27703 18991 3.18
39| 76.8447382| 11.0742277|PT-ST 26614 40472 13858 1.52
44| 76.8435202| 11.0732794|PT-ST 196999 212640 15641 1.08
45 76.842032| 11.0739688|PTA 50683 124510 73827 2.46
46 76.841499| 11.0723658|PTA 24866 159409 134543 6.41
47| 76.8409736| 11.0712373|PT-ST 49024 88624 39600 1.81
48| 76.8406687| 11.0701547|PT-ST 49787 95993 46206 1.93
49 76.839859| 11.0687808|PT-ST 42629 356876 314247 8.37
54| 76.8400513| 11.0742484|PTA 3618 40176 36558 11.1
55| 76.8408334| 11.0742444|PTA 15951 96084 80133 6.02
63| 76.8384327| 11.0726069|PT-ST 35572 102231 66659 2.87
66| 76.8373283| 11.0709265|GOVT-VARI-PORAMBOKE 6523 48253 41730 7.4
67 76.836182| 11.0704688|PT-ST 8674 228530 219856 26.35
70| 76.8380332| 11.074686|PT-ST 16705 120107 103402 7.19
71 76.837163| 11.0732027|PT-ST 78174 46818 -31356 0.6
72| 76.8354771| 11.073303|PTA 60589 107129 46540 1.77
73| 76.8359962| 11.0720806|PT-ST 32493 31187 -1306 0.96
74 76.835762| 11.071398|GOVT-VARI-PORAMBOKE 63707 55349 -8358 0.87
75| 76.8342182| 11.0715825|PT-ST 75983 461486 385503 6.07
76| 76.8317329| 11.0712011|PT-ST 72287 697804 625517 9.65
77| 76.8320667| 11.0729793|PT-ST 80202 96765 16563 1.21
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78 76.83338| 11.0733258|PT-ST 62799 331555 268756 5.28

79| 76.8347915| 11.0749053|PT-ST 17921 40762 22841 2.27

80| 76.8368521| 11.0749154|KARADU 6462 104236 97774 16.13

81 76.836619| 11.0754316|KARADU 95147 406387 311240 4.27

85| 76.8317625| 11.0755547|PT-ST 1022 127175 126153 124.44

88| 76.8303535| 11.0748833|PTA 12515 35039 22524 2.8

89| 76.8313992| 11.0744891|PT-ST 11759 36748 24989 3.13

90| 76.8301657| 11.0733478|PT-ST 59387 184453 125066 3.1

91| 76.8318882| 11.0742047|GOVT-VARI-PORAMBOKE 46371 200758 154387 4.33

92| 76.8305461| 11.0711933|GOVT-VARI-PORAMBOKE 9195 60252 51057 6.55
138 76.8288259| 11.0784571(PTA 15475 12808 -2667 0.83
147 76.8337638| 11.0794569(PTA 8498 149360 140862 17.58
238| 76.8379302| 11.0809264|PTA 11261 143536 132275 12.75
242| 76.8383041| 11.0837674|PTA 67496 26805 -40691 0.4
254| 76.8384428| 11.0848551|PT-ST 3297 14780 11483 4.48
255| 76.8384527| 11.0854751|PT-ST 3814 20696 16882 5.43
256| 76.8380397| 11.085595|PT-ST 76867 116359 39492 1.51
257| 76.8368636| 11.0861261|PT-ST 16870 74083 57213 4.39
273| 76.8400906| 11.092714|PTA 21114 14446 -6668 0.68
274| 76.8396408| 11.0927548|PTA 49208 194687 145479 3.96
275| 76.8388556| 11.0945142|PT-ST 35753 129837 94084 3.63
280| 76.8375721| 11.0949589|PT-ST 925 84112 83187 90.93
284 76.8386027| 11.095853|PT-ST 12101 146993 134892 12.15
285| 76.8399717| 11.094984|PT-ST 69283 51362 -17921 0.74
286| 76.8406247| 11.0936769|PT-ST 28693 29848 1155 1.04
287| 76.8415794| 11.0929924|PT-ST 20391 64929 44538 3.18
302 76.844133| 11.0936605|PT-ST 26630 59054 32424 2.22
303| 76.8425307| 11.094721|PT-ST 49208 192930 143722 3.92
309| 76.8400632| 11.096392|GOVT-VARI-PORAMBOKE 66405 1353841 1287436 20.39
353| 76.8354463| 11.0832535|PT-ST 86575 242659 156084 2.8
354| 76.8344132| 11.0837938|PT-ST 38997 27770 -11227 0.71
355| 76.8340439| 11.0829416|PT-ST 9873 11400 1527 1.15
357| 76.8343546| 11.0812459|PTA 42130 106049 63919 2.52
358| 76.8334156| 11.0815698|PT-ST 9673 84616 74943 8.75
359| 76.8335541| 11.0827252|PT-ST 34520 6687 -27833 0.19
362| 76.8320545| 11.0821238|PTA 12534 1379 -11155 0.11
367| 76.8324586| 11.0808742|PTA 28260 107601 79341 3.81
368/ 76.8308917| 11.0809312|PT-ST 14020 370243 356223 26.41
369 76.82889| 11.0806723|PT-ST 27669 222120 194451 8.03
370| 76.8289179| 11.0794263|PTA 13175 14006 831 1.06
372| 76.8280852| 11.0795449|PTA 4952 17890 12938 3.61
374 76.826905| 11.080469|PT-ST 8483 33615 25132 3.96
377| 76.8254835| 11.0802301(PT_ST 3185 249594 246409 78.37
378| 76.8250118| 11.0787516|PTA 43688 40852 -2836 0.94
382| 76.8287489| 11.0822275|PT-ST 84981 2642899 2557918 31.1
383| 76.8354333| 11.0856913|PT-ST 5000 134266 129266 26.85
387| 76.8351118| 11.0875206|PT-ST 165968 279618 113650 1.68
395/ 76.8325321| 11.0851302|GOVT-VARI-PORAMBOKE 7761 31045 23284 4
396| 76.8303805| 11.0862254|GOVT-POR-BHOOMIDAN 20477 104404 83927 5.1
400 76.8324707| 11.0839232|PT-ST 61165 83565 22400 1.37
401| 76.8314455| 11.0840547|PT-ST 25572 51568 25996 2.02
402| 76.8308518| 11.0834797|PT-ST 18046 46549 28503 2.58
403 76.830857| 11.0844874|PT-ST 11822 30829 19007 2.61
404 76.8301612| 11.0833967|PT-ST 52560 75848 23288 1.44
405| 76.8295459| 11.0841235|PT-ST 60850 11301 -49549 0.19
406 76.8292951| 11.0829649|PT-ST 4914 15821 10907 3.22
407| 76.8284988| 11.0834793|GOVT-POR-BHOOMIDAN 32524 115202 82678 3.54
410| 76.8284831| 11.084654|PTA 15362 43927 28565 2.86
416| 76.8259518| 11.082959|PT-ST 14090 56861 42771 4.04




417| 76.8273967| 11.0828896|PT-ST 63784 108019 44235 1.69
613| 76.8617213| 11.0608276|PT-ST 52713 218449 165736 4.14
615| 76.8595869| 11.0593265|PT-ST 24156 531249 507093 21.99
616/ 76.8605766| 11.0613592|PT-ST 3477 373848 370371 107.52
617| 76.8594635 11.06181|PT-ST 47398 518811 471413 10.95
618| 76.8579373| 11.0598877|PT-ST 17265 282144 264879 16.34
619 76.8567887| 11.0602324|PTA 2330 114048 111718 48.95

620 76.8557343| 11.0606531|PT-ST 0 32841 32841
621| 76.8574574| 11.0612007|PT-ST 17648 403876 386228 22.89
635/ 76.8561079| 11.066982|PT-ST 39613 172144 132531 4.35
636| 76.8549764| 11.0662942|PT-ST 1381 38802 37421 28.1
639| 76.8555696| 11.0653229|PT-ST 1058 87082 86024 82.31
649| 76.8518214| 11.0615764|PT-ST 39613 158286 118673 4
651| 76.8527079| 11.0645119|GOVT-VARI-PORAMBOKE 30934 146081 115147 4.72
652| 76.8523156| 11.0660466|PT-ST 38819 91114 52295 2.35
653| 76.8532164| 11.0666324|PT-ST 33924 385773 351849 11.37
654| 76.8535113| 11.0679568|PT-ST 17758 72387 54629 4.08
655| 76.8547678| 11.0677067|PT-ST 12713 24192 11479 1.9
656 76.855354| 11.0674124|PT-ST 8614 65743 57129 7.63
659 76.8543474| 11.0696234|PT-ST 3601 13610 10009 3.78
660| 76.8522736| 11.0673928|GOVT-VARI-PORAMBOKE 41162 742517 701355 18.04
661| 76.8498596| 11.0635861|CONDITION-PT-ST 13176 187068 173892 14.2
664 76.849819| 11.0644406|PT-ST 2128 197976 195848 93.03
668| 76.8502813| 11.0662103|PT-ST 93296 153148 59852 1.64
669| 76.8481959| 11.0660602|PT-ST 32805 584335 551530 17.81
671| 76.8467135| 11.0670998|PT-ST 41205 529208 488003 12.84
672| 76.8485458| 11.0678694|PTA 87224 31770 -565454 0.36
673| 76.8464234| 11.0701238|PT-ST 175741 272556 96815 1.55
674| 76.8513062| 11.0694874|PT-ST 168809 885634 716825 5.25
675| 76.8490288| 11.0697753|PT-ST 41549 471708 430159 11.35
676/ 76.8502501| 11.0716821|PT-ST 35342 129205 93863 3.66
677| 76.8459903| 11.0678935|PT-ST 33186 568215 535029 17.12
678| 76.8459055| 11.0684616|PT-ST 42343 802627 760284 18.96
682| 76.8418768| 11.0680045|PT-ST 70289 697340 627051 9.92
683 76.840813| 11.0684502|GOVT PALLA VARI 59994 50945 -9049 0.85
4409567 23745894 19211638 5.39

22 NANJUNDAPURAM - COMPARISON OF JC DGPS VOLUME VALUES WITH QGIS

QRY_SF| xCentroid yCentroid QUARY_TYPE JC_VOL QGIS_VOL |Q>J_VOLUME |Q>J_TIMES
N135 76.8736433| 11.0940985 PTA 29170 136567 107397 5
N136 76.8738058| 11.0956469 PT-ST 21581 118542 96961 5
N137 76.8728105| 11.0952844 PTA 1774 143259 141485 81
N139 76.8717435| 11.095334 PTA 29217 74914 45697 3
N140 76.871776| 11.0962599 PTA 19547 69976 50429 4
N141 76.8710277| 11.0968698 PT-ST 1393 66354 64961 48
N143 76.8730007| 11.0972296 PT-ST 4248 273762 269514 64
N160 76.8778885| 11.0990742 PT-ST 20842 248616 227774 12
N161 76.877779| 11.0969377 PT-ST 52638 56541 3903 1
N162 76.8769318| 11.097782 PT-ST 21611 201398 179787 9
N163 76.877001| 11.0961887 PT-ST 45493 131226 85733 3
N164 76.876788| 11.095069 PT-ST 15190 46738 31548 3
N407 76.8788596| 11.0942593 PT-ST 22312 36840 14528 2
N408 76.877829| 11.0948132 PT-ST 26738 104339 77601 4
N409 76.8790354| 11.0948672|GOVT.VARI PORAMBOKE| 23961 245206 221245 10
335715 1954278 1618563 5.82
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PANNIMADAI - COMPARISON OF JC DGPS VOLUME VALUES WITH QGIS

QRY_SF (xCentroid yCentroid QUARY_TYPE JC_VOLUME QGIS_VOLUM|Q>J_VOLUME|Q>J_TIMES
272| 76.9104338| 11.0873264 PTA 20088 31260 11172 2
455| 76.9016118| 11.0718169 PT-ST 2429 7263 4834 3
481| 76.9073671| 11.0685757 PT-ST 11738 100410 88672 9
34255 138933 104678 4.06

COMPARISON OF JC DGPS VOLUME VALUES WITH QGIS IN 4 VILLAGES
QRY_SF |xCentroid yCentroid QUARY_TYPE JC_VOLUME QGIS_VOLUM|Q>J_VOLUME|Q>J_TIMES
C.THA 4410969 18727383 14288060 4.25
VEERA 4409567 23745894 19336327 5.39
NANJ 335715 1954278 161563 5.82
PAN 34255 138933 104678 4.06
9190506 44566488 33890628 4.85
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JC_OMITTED_PERIYATHADAGAM_EAST_QUARRIES

NAME | xCentroid yCentroid AREA |(VOLUME [Depth
1 76.8815528 11.0650193 6938 8778 1.27
2 76.8822053 11.0646145 4606 9922 2.15
3 76.8814913 11.0641472 6259 24167 3.86
4 76.8808941 11.0657126| 13398 17001 1.27
5 76.877503 11.0641145| 34417 224580 6.53
6 76.8753142 11.0648727| 17025 67990 3.99
7 76.8727905 11.0612169| 92671 900244 9.71
8 76.8732626 11.0635381| 50267 170193 3.39
9 76.8688285 11.0608444| 99621 | 1743958| 17.51

10 76.8710587 11.0627873 4632 21840 4.72
11 76.8656274 11.0587689| 27297| 312540 11.45
12 76.8685705 11.0619709| 10267 51102 4.98
13 76.8690384 11.0631964 9738 15456 1.59
14 76.8678141 11.0632426| 12030 15470 1.29
15 76.8674538 11.0625682 9415 59101 6.28
16 76.8671193 11.061877| 11076 70532 6.37
17 76.8676587 11.0639787 5982 2914 0.49
18 76.8656604 11.0606621| 30858| 207017 6.71
19 76.863558 11.0607831| 45751| 402362 8.79
20 76.8650425 11.062294| 13691 53965 3.94
21 76.863783 11.0587577 3260 6499 1.99
22 76.8620015 11.0580808 5643 12744 2.26
23 76.8654101 11.0641051| 12567 30032 2.39
24 76.867348 11.0653684 6038 23555 3.9
25 76.8665533 11.0653289 2874 3524 1.23
26 76.8752296 11.0609258| 11223 96082 8.56
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27 76.8784316 11.0626296 3059 11665 3.81
28 76.8783904 11.062095 859 5362 6.24
29 76.8799534 11.0639051| 16417| 108670 6.62
30 76.8791422 11.0648784| 19990 19903 1
31 76.8638421 11.0634764 3441 9055 2.63
32 76.8622561 11.0619904| 11990 76251 6.36
33 76.8602471 11.0609794| 22837 79466 3.48
34 76.8600221 11.0599512| 12482 129695 10.39
35 76.8591147 11.0599393 3132 32758| 10.46
36 76.8580927 11.0607757| 77274 1355685 17.54
37 76.8599921 11.0622903| 16272 82504 5.07
38 76.8615899 11.062973 5601 6344 1.13
39 76.8569335 11.0618511 5321 29712 5.58
40 76.8556958 11.0601933| 17131 41834 2.44
41 76.8558124 11.0608491 8966 26753 2.98
42 76.8543043 11.060352 4797 8822 1.84
43 76.8552884 11.0613497 4431 9694 2.19
44 76.855825 11.0624843 5100 15846 3.11
45 76.8565763 11.0630318 5954 8182 1.37
46 76.8598508 11.0637237 9990 21541 2.16
47 76.8584592 11.0642903 8224 21487 2.61
48 76.8586742 11.0661152 7536 19427 2.58
49 76.8552014 11.066783| 14552 105788 7.27
50 76.8541996 11.0681971| 15557 23932 1.54
51 76.8708793 11.061274| 12477 5302 0.42
52 76.064077 76.851246 8569 | 102971 12.1
53 76.8540823 11.0619926 9486| 116039| 12.23
878989 | 7026256
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Volume in Cubic Meters = 878989

Area in Square Meters = 7026256

Average Depth in Meters = 7.99
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JC_OMITTED_OTHER 190 QUARRIES

NAME xCentroid yCentroid QUARY_TYPE AREA QGIS VOLUM DEPTH
vi 76.8547077 11.0608811 PT-ST 26849 184478 6.87
v2 76.8541539 11.0626191 PT-ST 58183 419187 7.2
v3 76.8569637 11.0618294 PT-ST 5910 38851 6.57
v4 76.8562779 11.0630346 PT-ST 20482 131497 6.42
v5 76.8567813  11.065301 PT-ST 12325 89032 7.22
v6 76.8586891 11.0661062 PT-ST 7336 20286 2.77
v7 76.8572696 11.0670449 PT 12942 44437 3.43
v8 76.8579973  11.0667022 PT 3321 29 0.01
v9 76.8506301 11.0677364 PT-ST 31398 133084 4.24

v10 76.854311  11.0721956 PT-ST 92138 414919 4.5
vi1 | 76.8451905 11.0713293 PT-ST 137778 2822410 20.49
vi2 | 76.8380726 11.0703609 PT-ST 34166 333966 9.77
vi3 | 76.8402453 11.0751571 PT-ST 16899 97774 5.79
vi4 | 76.8297925 11.0710246 PT-ST 14739 130807 8.87
vi5 | 76.8282211 11.0726516 PT-ST 71485 752912 10.53
vi6 | 76.8298031 11.075633 PT-ST 22520 124521 5.53
vi7 | 76.8261238 11.0745339 PT-ST 34818 105514 3.03
vi8 | 76.8215481 11.075069 PT 1493 4878 3.27
vi9 | 76.8260898 11.07892 PT-ST 6201 9375 1.51
v20 | 76.8272019 11.0778704 PT 3799 2856 0.75
v21 | 76.8274476 11.0790562 PT-ST 11903 18306 1.54
v22 | 76.8353621 11.0789266 PT 6446 20066 3.11
v23 | 76.8359782 11.0783169 PT 15631 34192 2.19
v24 | 76.8351849 11.0808752 PT 9793 20201 2.06
v25 76.836298  11.0815615 PT-ST 51885 247919 4.78
v26 | 76.8370667 11.0813448 PT-ST 5803 16637 2.87
v27 | 76.8385112 11.0822925 PT 13649 31070 2.28
v28 | 76.8387903 11.0808475 PT 7508 38173 5.08
v29 | 76.8401852 11.0819783 PT 58748 227085 3.87
v30 | 76.8340207 11.0749382 PT 7010 44299 6.32
v31 | 76.8353311 11.0759191 PT-ST 10276 8223 0.8
v32 | 76.8330482 11.0771735 PT-ST 2779 8288 2.98
v33 | 76.8337223 11.0770615 PT-ST 1354 937 0.69
v34 | 76.8342214 | 11.077761 PT 3223 11938 3.7
v35 | 76.8331828 11.0754008 PT-ST 4865 18362 3.77
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v36
v63
c36
v37
v38
v39
v40
v41
v42
v43
v44
v45
v46
v47
v48
v49
v50
v64
v51
v52
v53
vb64
v55
v56
v57
v58
v59
v60
v61
v62
v62
vo3
v65
v66
v67
v68
v69

76.8371559
76.825811
76.8603429
76.8401747
76.8420795
76.842854
76.8434464
76.8461819
76.8413019
76.8392719
76.8600975
76.8406983
76.8409942
76.8423634
76.8396758
76.8407918
76.8436522
76.829584
76.8456605
76.8417536
76.8415794
76.8420206
76.8427508
76.8436117
76.8432491
76.8426383
76.8411533
76.8393926
76.8314783
76.8415803
76.8437362
76.840002
76.8339534
76.8340236
76.8273372
76.826511
76.8371183

11.0837645
11.0837854
11.095722

11.0857146
11.0754658
11.0753467
11.0752328
11.075261

11.0763813
11.0791831
11.0802491
11.0788486
11.0797978
11.079224

11.0762777
11.0757481
11.0805271
11.085762

11.0803061
11.0815636
11.083609

11.0826174
11.0817549
11.0828692
11.0842628
11.0851404
11.0844258
11.0839121
11.0788629
11.086562

11.0866312
11.0976972
11.0855564
11.0878434
11.0845734
11.0849747
11.0884298

PT-ST
PT-ST
PT-ST
PT-ST
PT
PT
PT
PT-ST
PT
PT
PT
PT
PT
PT-ST
PT-ST
PT
PT
PT-ST
PT-ST
PT
PT
PT
PT
PT
PT
PT
PT
PT
PT
PT-ST
PT-ST
PT-ST
PT-ST
PT-ST
PT
PT-ST
PT-ST

23022
5993
1550

47098
8794
6310
4122

35147
5914

17697
4057

10187

26751

32185

13143

506

47369

41941

67815

21750

25625

11728
7011

40181

20511

17839

13348

25101

42529

16683

42487
8697

23002
3171

804

67791

34582

70628
22357
466
77472
33433
22669
13980
195133
11642
107517
2311
30688
87147
110942
33221
1057
133812
355850
266500
13297
121822
34571
18871
174848
34983
71263
27641
29750
200507
25546
203158
27346
155670
1337
1309
996649
140689

3.07
3.73
0.3
1.64
3.8
3.59
3.39
5.55
1.97
6.08
0.57
3.01
3.26
3.45
2.53
2.09
2.82
8.48
3.93
0.61
4.75
2.95
2.69
4.35
1.71
3.99
2.07
1.19
4.71
1.53
4.78
3.14
6.77
0.42
1.63
14.7
4.07
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v70
v71
v72
v73
v74
vo4
V75
V76
v77
v78
v79
v80
v81
v82
v83
vé4
v85
v86
v87
v88
v89
vo0
vo1
vo2
vo5
v96
v97
vo8
v99
v100
v101
v102
v103
v104
v105
v106
v107

76.8305441
76.8223111
76.8413056
76.8390734
76.8424086
76.8391972
76.8440412
76.846376
76.8401519
76.8416185
76.8406847
76.8377831
76.8370966
76.8357026
76.836097
76.8361641
76.8377761
76.8386667
76.8386014
76.8391891
76.8385155
76.8409043
76.8419653
76.8405169
76.8426662
76.8539718
76.850909
76.8500467
76.8430735
76.8435694
76.844255
76.8462401
76.8463981
76.8435948
76.8428106
76.8422888
76.8413756

11.0875989
11.0827034
11.087897
11.0881864
11.0886045
11.097604
11.0907097
11.0883513
11.0896155
11.091853
11.0919864
11.092571
11.0970247
11.0972614
11.0980137
11.0993935
11.1001132
11.1016695
11.1008659
11.1004412
11.0994674
11.09735
11.0969925
11.0971897
11.0951845
11.0848888
11.0865503
11.0873234
11.0965048
11.0987301
11.0971506
11.097173
11.0980621
11.1000113
11.1002982
11.1009805
11.1023211

PT-ST
PT-ST
PT-ST
PT-ST
PT-ST
PT
PT-ST
PT-ST
PT-ST
PT
PT
PT-ST
PT-ST
PT
PT-ST
PT-ST
PT-ST
PT
PT
PT-ST
PT
PT-ST
PT-ST
PT
PT-ST
PT-ST
PT-ST
PT-ST
PT-ST
PT-ST
PT
PT-ST
PT
PT-ST
PT-ST
PT-ST
PT-ST

2318
20562
21868
37365
15036

2349

107358

41928
56125
3758
5836
62254
27266
4135
1849
6334
8240
2182
906
679
8826
4855
4621
3371
8604
10038
4398
13209
14829
10857
3176
4332
5028
779
1469
784
1457

436
197032
39295
156691
31572
10120
1351991
121994
336702
12270
13479
303873
184320
11009
4036
71589
54427
6709
1178
2125
11126
9133
18533
9309
11265
20223
9677
28547
25642
52782
11997
13112
13561
4161
5517
2676
445

0.19
9.58
1.8
419
2.1
4.31
12.59
2.91

3.27
2.31
4.88
6.76
2.66
2.18
11.3
6.61
3.07
1.3
3.13
1.26
1.88
4.01
2.76
1.31
2.01
2.2
2.16
1.73
4.86
3.78
3.03
2.7
5.34
3.76
3.41
0.31
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v108
v109
vii0
viii
vi12
vi13
ci
c2
c3
c4
c5
c6
c7
c8
c21
c9
c10
cii
cl12
c13
ci4
ci5
c16
cl7
c18
c19
c20
c22
c23
c24
c25
c26
c27
c28
c29
c30
c31

76.8424215
76.8446675
76.8484819
76.8446932
76.8486286
76.8474477
76.8659943
76.8674167
76.8506988
76.8503887
76.8519561
76.8521912
76.8521152
76.8530354
76.8577625
76.8541813
76.8538012
76.8546038
76.8554465
76.8549306
76.8546686
76.8562434
76.8449608
76.8463077
76.8463731
76.8533492
76.8508991
76.8575172
76.8585094
76.8588568
76.8590544
76.8592781
76.8591918
76.857321
76.8569972
76.8553137
76.8554844

11.1021433
11.1016989
11.1046467
11.0947387
11.0950688
11.0980881
11.0779942
11.0768878
11.1006602
11.1016534
11.1034965
11.0988741
11.0995853
11.0967203
11.0924411
11.0949118
11.09411

11.0930969
11.0925851
11.091609

11.0908313
11.0905087
11.1045809
11.1045367
11.0999232
11.093698

11.0880642
11.0931268
11.0946572
11.0928228
11.0923901
11.099319

11.1008288
11.1027934
11.1036977
11.1030682
11.103653

PT-ST
PT-ST
PT-ST
PT-ST
PT
PT
PT-ST
PT-ST
PT-ST
PT
PT
PT-ST
PT-ST
PT-ST
PT
PT
PT-ST
PT-ST
PT-ST
PT-ST
PT-ST
PT-ST
PT
PT-ST
PT
PT-ST
PT
PT-ST
PT-ST
PT-ST
PT-ST
PT-ST
PT-ST
PT-ST
PT-ST
PT-ST
PT-ST

4672
1456
8642
7925
6479
2896
13722
6292
15184
2733
1782
5540
4087
21890
3988
3595
2800
12182
2520
9592
12210
2130
1423
941
4406
1416
8142
9852
26521
2501
5572
14529
3854
3490
5717
2124
1106

14929
1715
72231
19340
8573
7178
16019
1521
67403
14314
3334
29994
9954
191577
19451
9534
25722
95574
10478
24190
96493
768
2698
2274
15644
2165
6310
69659
190501
1181
530
66119
8190
3976
22995
2130
265

3.2
1.18
8.36
2.44
1.32
2.48
1.17
0.24
4.44
5.24
1.87
5.41
2.44
8.75
4.88
2.65
9.19
7.85
416
2.52
7.9
0.36
1.9
2.42
3.55
1.53
0.77
7.07
7.18
0.47
0.1
4.55
2.13
1.14
4.02

0.24
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c32
c33
c34
c35
c37
c38
c39
c40
c4i
c42
c43
c44
c45
c46
c47
c48
c49
c50
c51
c52
c53
c54
c55
c56
c57
c58
c59
c70
c71
c72
c73
c74
c75
c76
n1
n2
n3

76.8556269
76.8571426
76.8543436
76.8637863
76.8635646
76.8633144
76.8644361
76.8656234
76.8644314
76.8645752
76.8658605
76.86689
76.866873
76.8670063
76.8661668
76.8662096
76.8648662
76.8647508
76.8660281
76.8703019
76.8698132
76.8698391
76.8700741
76.870354
76.8666234
76.8668295
76.8671682
76.8673685
76.8649637
76.8649919
76.8640669
76.8641865
76.8659374
76.8696011
76.8721625
76.8728809
76.8721184

11.1043675
11.1011443
11.1035713
11.0969072
11.0922304
11.0915334
11.0910894
11.0916585
11.0905137
11.094649

11.0969991
11.0970242
11.100091

11.1010334
11.1015843
11.1008527
11.1016412
11.1031437
11.1031792
11.0992897
11.1001204
11.1009896
11.0968716
11.0959894
11.0931655
11.0923064
11.0905376
11.0899586
11.0927608
11.0921502
11.0941536
11.0948448
11.0999661
11.0919039
11.0935879
11.0931447
11.0931159

PT-ST
PT-ST
PT-ST
PT-ST
PT-ST
PT
PT
PT
PT
PT-ST
PT
PT-ST
PT
PT
PT
PT
PT-ST
PT
PT-ST
PT-ST
PT-ST
PT-ST
PT-ST
PT-ST
PT-ST
PT-ST
PT-ST
PT-ST
PT-ST
PT
PT
PT
PT
PT
PT
PT
PT

1127
4583
2979
4451
12609
8527
8032
1386
2952
9545
28400
7185
3696
854
1809
3138
5920
3554
10294
13985
7402
1550
1429
8229
71583
5163
4097
1152
2892
3342
1624
949
2827
2076
2685
8450
4988

1943
11586
10076
2915

132741

22283
31655
3019
1653
49112

211685

24746
16208
1400
2413
6484
34733
18974
89818
33281
15189
9706
2468
39499
34126
25704
48
9
3903
4591
8264
1642
2928
1372
242
37862
981

1.72
2.53
3.38
0.65
10.53
2.61
3.94
2.18
0.56
5.15
7.45
3.44
4.39
1.64
1.33
2.07
5.87
5.34
8.73
2.38
2.05
6.26
1.73
4.8
4.77
4.98
0.01
0.01
1.35
1.37
5.09
1.73
1.04
0.66
0.09
4.48
0.2
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nd | 76.8745995 11.0924317 PT-ST 20469 59255 2.89

n5 | 76.8728256 11.0986981 PT-ST 2797 11833 4.23

N6 | 76.8755486 11.094762 PT-ST 8254 35024 4.24

n7 | 76.8774246 11.0929691 PT-ST 15595 43709 28

n8 | 76.8772501 11.0915954 PT 4719 8059 1.71

n9 | 76.8795947 11.093515 PT-ST 920 3783 4.11

n10 | 76.8815914 11.0902878 PT-ST 5702 12150 213

2680478 15825146
PT - PATTA QUARRIES = 71
PT-ST - PATTA STREAM BANK QUARRIES = 119
V= VEERAPANDI
C= CHINNATHADAGAM
N = NANJUNDAPURAM
JC_OMITTED SANGANUR IN-STREAM QUARRIES

QRY-SF| xCentroid yCentroid QRY-TYPE OWNER AREA QGIS_VOL
534 769112332  11.0681899 IN-STREAM  GOVT 49533 105016
478| 769076947  11.0696972 IN-STREAM  GOVT 08864 133697
445 769051251  11.0718005 IN-STREAM  GOVT 34334 23018
444| 769023168  11.0728981 IN-STREAM  GOVT 23295 110661
805 76.8991276  11.0707905 IN-STREAM  GOVT 20418 74876
831| 76.8949883  11.0694463 IN-STREAM  GOVT 50338 86781
622| 76.8811605 11.0743376 IN-STREAM  GOVT 19838 10210
228620 544259

AREA IN SQUARE METERS
VOLUME IN CUBIC METERS
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ANNEXURE - llI

GROUND TRUTH VERIFICATION OF DAMAGES

MAPS & IMAGES
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